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L O K  S A B H A  D E B A T E S

LOK SABHA

Saturday, April tg^ijjBlVaisakha  9, 1900

Tht'Lok Sabha out at fwe minutes past 
E tem  tjf the clock

P 4 r .  Spkawbr in the Chair]

«rt f t w :

vpsxftt irr, * fa f^ rr % 8

f f ^ r .  ^fffTcT v r  w f m

ŴfT t ........
M R . SP E A K E R  : As I  have already 

mentioned, there is no zero hour aa such. 
Y«u must ta le  my per mission before 

yaw say anything. Unless you give 
me in writing, I w ill not allow. Papers 

to be laid.

«ft 3 * *  f * m  i : t f t  t t

jfrfew  % f a w ^TT I

i x . *  h n . T

PAPERS L A ID  O N  TH E  T A BLE

Na va l  C eremonial, C onditions of 
Service a i d  M mcellaneow  

(Amendment) R egulation, 1978

T H E  M IN ISTE R  O F  S T A T E  IN TH E  

M IN IS T R Y  O F  D EFE N CE (PROF. 
SH ER SINGH) : On behalf o f Shri 
Jagjivan Ram, I beg to lay on the Table 
a copy of the Naval Ceremonial, Condi
tions o f  Service and Miscellaneous 

(Amendment) Rqjulationj, J978

(Hindi and English versions)
pubKsbed in Notification No. S .R .O . 106 
in Gazette o f India dated the 13th April, 
1996, under section 185 o f the N a ry A ct, 
j 9s7. [placed h  Libraty, See N o. L T - 

ama/78].

M E SSAG E F R O M  & 4 JYA SABHA

SE C R E T A R Y  : Sir, I have to report 

the following menage received from fee 
Secretary-General o f  Rarjya Sabha

“ In accordance with the provisfonj 
o f rule 111 o f  the Rules o f Proce

dure and Conduct o f B uunea in 
the Rajya Sabha, I  am directed to 

enclose a copy o f the Insolvency 
Laws (Amendment) B ill 1976, 
which has been passed by the 
R ajya Sabha at its sitting held 
on the 26th A pril 1978.”

IN SO LVEN CY^LAW S (AM EN D M EN T)

As f a m e d  b y  R a 0 y a  Sa»ha

S E C R E T A R Y  : Sir, I  (ay on he T i t le  

o f the House the Insolvency Laws (Amend
ment) B ill, 1978, as paused by Rqyya 
Sabha.

11.07 tura.

C A L L IN G  A T T E N T IO N  T O  M A T T E R  
O F  U R G E N T  P U B L IC  IM P O R T 

A N CE

R e c o v e r y  o p  bo m b s  h e a r  G u l b a r c a  
R a i l w a y  S t a t i o n  a n d  a u o  u n d b k  

a  R a i l w a y  B r id o k

SH R I R/VJSHEKHAR K O L U R  
(Raichur) : Sir, I call the attention o f the 
Minister o f Home Affairs to the following 
matter o f urgent public importance and 
I request that he may make a  statement 
thereon:—

“ T h e reported tecovery o f four 
bombs with army markings 
near the Gulbarga railway 
station and ala» under a  railway 
bridge on Central R ailw ay, 
last w eek."

847  L .S .— 1



Recovery of bomb* APRIL 29, 1978 near Gulbartfa Rly., 4
Station (CA)

T H E  M IN IS T E R  O F  S T A T B  IN  TH K  
M IN IS T R Y  O F  H O M E  A FF A IR S (SH RI 
D H A N IK  L A L  M AN D AL) : Sir, the 
recovery o f four grenades in the vicinity 
o f  Gulbarga Railw ay Station on 18th and 
19th A pril, 1978 lias come to Government’* 
notice. According to a  report received 
from the Karnataka Government, on the 
morning o f 18th A pril a  watchman o f a 
private textile m ill noticed two hand 
grenades by the side o f aodovn towards 
the east o f the Gulbarga Railw ay Station. 
H ie  R ailw ay Police seiaed the grenades 
aad a  case was registered under Section 
5 (S) ® o f the Indian Explosives A ct 1884. 
Sim ilarly on the morning o f igth  April 
a  coolie noticed two grenades near a rail
way bridge close to the eastern end o f the 
platform. These grenades were also 
seined by the Railw ay Police and an
other case was registered under the Indian 
Explosives Act.

W hile further investigations are in pro
gress in respect o f both these cases, the 
Ministry o f Defence have confirmed that 
the recovered grenades are o f m ilitary 
origin intended for simulation purposes 
daring training and are harmless. 
However', patrolling in the area has been 
intensified by the local police.

m  f 9 v t  *

iKTnrr ft, 5 ®  *  *rnrr |  1

’r t f  ^  ??qrr ^  qft $ J

% tr  'o p f t  snjirsr «rr fir

t fr  srn ff % w  n

«rnr v i f

|  sfr sn*ff % 
lwF*f ^  j itt iy

f*T% I 1 8 ?TT*te f*TW SfV 
^  19  f r r f r a  f a *  1 ?ft «rm

% ^  qft t o  w r f, f  & vrrrr
*T3», XW % S i t  ir  *[$ *TfTFW jfiSRTf o w  

TgT $ I tr% *TflT 

* t r p t  t  f a  5R  fa %  |  w r r  %*r T f a f e ?  

fair *r* £ «ftr ^  «rr?r |  fa
ift s* w* *t *<n£f qr tw w

wt*fr % ârr 1 ^  *?r qvrr
s fs r d n w  % ^i^Fbr ^  5T*rm

tffc: % »r<rrarr « ftr

«rr, ^  forjfaerr 1

? ? n t  t s r *  *r$fl- % wm*rr m  f a  

S * frt <rra u  p r r r  w n r  |  « ftr  1 1  

f i r c r f t f w i  ^  l ^ r t  ^  w * rr  

i j s w r f  
^nwrrarjl «nrt qr

qfcf x q ft |«fh: 5m *r art
TWf TT q*Wf ^  rft ^  %<I

Tter fiwr »rarr |  1 sft 
t  ^  3TRTT ^ i t  jr 
ir q ^ fs p r w fw ?
?rw r ^  f a  5 f? w  ?pt §  for 

|?r ^  ^  w  ̂  fhx ^
t  *mr % ^ r r  ar«r

W w fV  i r i ^ r f W  ^»r t

qr % r̂nr 3rr% vnBt v ^ s  fror
î hTRfVT?r| ? r h : ^ « r r w f
% «FT̂T ^ ^  qr rr*Ĵ 4 *jt

1  trfVr *)£* wf «rt
^  w e f t  |  *rfW  w m  «rm  ? r i * k  

^wnrt qx t  qrfr <-̂ r % «rr
«Pt 5>F % farcr, B̂T %

5(T«f3|^  1 ft if in? f irr  ft  

^ n r r r  ^n^TT ^  f a  ^ «nr ft 

-fa *  «r, =PTf f t #  »^r «r «rVr

% ^rr ^  t f r  fiw r f ^

W9 ®T WTW ?T VTcff ?T f ^ r  t

« rtr^  *  vrt: % *rf %

v t f  w n r  3r r r v r 0  i t  % 1 ^  s m n jft

*1 ?fh: ^  ^  =sf̂ r fiwr
w  f in r r f  %rrr ^ i kpst f^ r r  

w  f a  s tr1*** 1 1 sfrgTp % %rrtr,

fafr Tnri#?~5T?r vfr r̂̂ rnrr
w | i  % ^ f? T ^ fe T r  w t f a % s r  

*WT % I ^RTT Wt l̂r #  

srrrT vs *pt ’srmft f̂ nwrsr ^  ^tt 
i fiftPTrO t  sfT w  

vrsv v r <rnr «nr f  1 ?rt??r
W  ?IT5 ^  Hd-ll fTSft^TSI ^Trtl JRTcT

^ 1 *r*r ^  (rh j  v ^ t  % f» w  giy 

w r  arrt irn^ r ^

^wr |  1 t m  ^ 5 T ^ r *ft ^ ^



fltar ft ft <n? |  rtrro ft * fr  t
fwr %  % tt ^ p r  *Fft*ri*r ftarr §  i 

w* far* cre$ ft w fh r ftar |
* f  i f t  a v r f t w T  m rr f ta T  i<"» *lFT_ _ *K > -A _  
r e w w M ’P T T I t  V r  V e r R W  W C  

^ et ? R 5  » i m  «rraT t  ?ft w r

STS’ *RJ*T ^JSTTnft 2TT q$T ?Ttf*F «ff

^ m ? w r t i  f t » r * f t f t w r t f s m r  

s w w t «pt w m m  

f t  * r k t t  !  i *rre # *p  w r t j  s f tr  

<m o t t  f% % er̂ t «7T «m? i t i  
ft «rt t?  *r srjarere 

’'Rl# «rr̂ r far 'tut «frr *  
% H W r f t ^ > $ * r i  sftftf ft^^«r?^^^• 

fa ft^ T fr< T T 'T ? |fq  1 1 s ? H t * r m « n $  

f f f i  *nf^ft 1 §n* $ ft fTw nr 

TTT f t  f  f*F WT?T ?£t 3R?IT STTSTSRT 

^ ftq q r* k<:ftft*nm *ffit 1 âr«r<
1 0 7 7  *¥ *JTT<SI37?  % *»$¥ ^  ^ f t f ?  

g W  «TT I ^ T  ‘tiHMTO SlfT *frrR“ *FT 7 ft 

% I sfj^>srrft ?ft*ff ft ^ p p t  ’fTPR 5TI«rr 

w p t u t  ^ t  far g w r  »fr?ft 

fftwpTT^vrr fe rn  *rrc[*n 1 *rn%  ^gcr 

f t  *rcsr to  ft 55* ̂ fn: ft ffcn-1 1
VTT ffcfTtr fa; s f t t  OTT W T 3 ST

^  t  f ? T T f  «|ft i r t n f f  JPt T fa ft % 

% tr  1 w r  stp t sft ^t*ft ,n tf  j'̂ rrcf*} ŝ?nhr 

«p#t ft <*#t x m  $*i ? *»r ^ f r  ft  *rn» 

t f t r  * ; f t  *rr 7ft ft * if  «ft *tpt f̂lrrci ? 

«rff ft ft f tr a  §ct t f t r  fa*r v m j z

# ft w, iff ift stpt (

• ft  s f i w  H W  v m  : *P?FTT fa t f t  

^ f f r  ®rrt ^ r r e r s r  ^ 7t t t  ? $ f  ^ c f t  1 

*rf *  « r r w t f f t r e m  fc s n m  g  1 %*?* 

^ t v k  fa s ft  we*rr «Pt $sr i f t  ^  ^TT

q r ^ f t  J fsRRT f«Rft «FT * t f w  t  

^?RT f t  g ra v t f w r  WT»n ^ l f^ ',

*r w k i  « ftr !t ff*r\i lift  srernrr |  fwr 

ft <!W€ % f%ft ft 1 P̂FT
*fiw  ftrtg «rpsrrqr «P7 ?rr f t? n  t  1

5 Recovery bombs VAISAKHA

ft  *F tf SRTCT ^  f% T  I f ^ f t f  iTf 

tp F in v ftv t  f t I  %<f?T 
w m i r  f t? ft  t  f t | t^ 8 ^ S r f t  t t

f*R ft^ T  ?[TT5T ft?TT rft ^ t €Upii 

^ T ! ? r  s^ir TTft I f t r T ^ ft  ^  f r  

T^t $ m  fftfrrr  « ftr  ft  w h : fe«Rr 

f W T  t f t  « ftr ft^yft 1 jaw  «rf 

T̂TTTTfV cT*fV 5®  f ^ ^ f W  «TT?rr 

Cftt I t*

T̂RTfhr ft t  f*p 
^TT ^ff ft WCTTV fT W  t  I 
f^r *iwt aft ft p p f  
f e n  «rr 1 ft  »ft fftwrr?r fs*n?rr ft f^r 

^ f t  f t  w * :  iffti  <arcTTr ^  %_ i

3rt f^ e^ n ir g f  |  tisp m sr jpt o t ?  

fsr?T.ft flTTWSFT t  fa  WT | ,  «fi“ 
f w f t  f t  <£*ft m^i'sTT ^  t  1 fc*r%  q r  

cprr fsrw v r «tt f?r?iT »htt 1 1

M R . SPEAKER : You have not ans
wered his question, how did it come 
about, how was it found out ?

•ft  tsrfftv WtW li lW  : 3T3T cfT C ^ , 

srrsr ?T$f f t  ^rnft t  g fm r  fa*rr*r m r  

f^?r fftww ^  «ftr ft 
«ft ^ t t  ?iff f t  tfSRTt % t ^r  
?nf % ffft? sft l^r % r̂ fr f f w  ft f?fr 
^ ft srrq 3rm |  ^tl?T^rr % f r  

^  ntc f  t 1

* if  s r n m f t  ^ t % f«F f f ^ r

3FTTO ^  ? R f  % 5 %^ f e r  T̂T5T |  

W ftH T t4 ^  ^T I t  3T3T WT 3flft |  eft IT*: 

HTtf <T Sflft ^  I 4*l+T ^ St'ft CT5F *̂T

^  «T5T I^nTRT f  rat t  I «tFft % W Z J  

T V  I #  q r  # w t  3? R  ^  ?TT?ft f  

* r k  im tp ft  ft  T 'F ft r̂r » r^ ft f  1 T f  

«ft • p r ’T f t  ? ? w r  1 1 q f  «ft f t  w & n  

$ fa ftovfan* f t  «Rf ftf%#t% 
i ’ r ft *r "f̂ nc *i^ f t  1

, 1900 (SAKA) near Gmlbarga Rly. 6
Station (CA)



7  Recovery of bombf APRIL 29, 1978 ntar g

«& T W  f a n *  MWWW  :

w w f r  sft, *feft s # w r

f? %  i* r  % *nff %?rr w rff^ , i f  *ft 

»n?im f  %  fa t f t  ^ «Ft fc %  aw  «■ 

s*ift ^TT/^rrf^it i % fr*r #  

i m f t w j s f r  % T fr  §f ^rfw zr 

Heft *rffcrc *r * r n if  w r  f a  * f  t f t  

? W t  iF lfh ^ T T ^ V  H I f a  *Tf

3PT ft*TT q f  «Ftf Sflfg?r6t 5TW

*rff |  fsrcrsF t^ ffr ^ fR ff i f  j t t s u w

^ ft%  ^  qjTRf f , f* R %  f*r *fto srfafafa- 

f. f f  f 5 %  VfTIrT f  I <ft # ?rr 

aw  ^  «IT v f f o  ^  f a f a f f f t  <*T SPT «rr,

s f t r f a f a e f t  % **i  % s t s r t  i f  arff jsr 

?[*r *TRt |  s f f a f ^ i p r  TT̂ rar w t  sn% 

1 9 7 5  J f n i w r  

p r r , sfa? i? f t  cfr^ v r  «prt f i r r  i 

w o tx  % **r $  t  f a  q f  *re*fr

m ^ c  w r  «rr i srfa  *rf ^ # r

«*P?RT JTTTPT'fT f*PT v t  *TTT% T̂RIT ?*T 

*TT I %fa*T S t ? ?TTf ^ ?l? 9TT3pr

if c^vfinf t t  **r  farwte girr 
*rr * frr  ^  fa fa r s ft  t t  spt *rr i 

*p w t w&TrftTz *rf i 22  v t  w* *m

23 cnf^f Vt f̂ffiRT ^
fft 1 m f o Z z f f  5WT Jfftf T O T«re?ft 

^  fr ?r> w p t  f s * T  itp tt * r m  %, 

% fa?r ^ h p t  f t  *rj*rc?rr f t  srRft 

t  ?fr 3r» §7r % %$r 5ri?rr«F srrcr f t  wirfr 

|  1 m  cfhr f w » f f  ?r

sTepsr ?tt ^  stt? t  % «rr  ̂ i f  »rf 

*r ? f w r  s w r t  $, *rf

3W  «rr w n w  ft  ^ r

*TWRT I  ? f k  ^f«F *?r# 9TT55T 

WT »K3T t P w w  *pt tft

Trnqwr |  1 r\  .. „

c
« rm  ^ r  f«p frrgfofer t ,  ^  ^

^ f® JTTrft- |

v f f f v  in ^  ^  ^  i f f  F f  i?to%

Sf.T w m t S*F3T »rr ^ft ^ r T  T ffT  f*R

W  I I f  W*T I i  | ,  WP
irw rft v r  v w t  j  w t f t f l r n r  

f*r If sflrtfr IW lfiOf |  1 «rnflr v fr 
f k  f w  ?fW f *rt «r%»rfh ^  an?ft |  1

WRTT f^  ??T W R

^  fp ju fir  ^  w f t  | | i  f c w r  w t

3ft SRTtT̂ T f*F WT T̂BWft TV3% % 
f*RfV VRf % ^  *PJ*T%

f  ? ?f^r w w f f  ?r 
^  1 3ft fn?r ^ ctttt 'etj f ,  

?tt̂ t 7T ?*r «pr w  arrrr, 
t o  fo r *ft *pfr «rr f«p *rr«T

iF ^ T ff l  ^ 5 *T, «FT̂ r ^  ?1T57T 'PC

«w  | ,  «^lr t w  vRitsnT r̂ v m

vpRft t ,  ^?r# ft?rr | ,  «pff 

f t W t  ^?rnmr r̂ «rnr m f t  |  1 ^  

t  fjt ^sft fo r *ra?t »rf1w  % v m f n n  

f w ,  f*r ?r>t ?n^R?r t ,  « fk  #̂ r v fr  

fk: 5*TK ^  5fV 5W £ eft *frr 
s r r w w  t  * ^rf*P  ̂ MiHfr ^?t ^ ftf

€HTT eft ft? ft |  I

»f 5 *mr*ft »rc Iw r  5r 1

3T5T ?«j#r W 5f Ifl^pC Kfl^ft ♦ftft 
^ ?ft ^ f^ f  T**m f*WT «TT I f*T f̂W
<V ir  «r ?ft irnr % f a

?i#<nv r̂swrr ?ft # 5̂

3?tt f s r ^ r f t  

’snf^r 1 »?ft^T swrar^- 

% w n  «F^r |  srsr f f a p f f  v r  m n w  

irnrr «tt f a  * $ t  f*rr^ finrnr ^  ffrsnrf

f̂t ^TT ilfwfk fiw  ^  fit*TT 3TT TfT |  

eft TO% f ^  t  fW ^ TX  f  I ^  5TTf 

?r ^Mt ff, »[f Tf3ft ft, irr T«rr
5T5f r f t ,  #  ?f*rnr <rWf ?f *Fftrr g  f v  srnr 

v f w M r  t t  ^nr ?»ft !T ® tffe «pf%

lTItl% VT^ff JpT f a t f t t  'Tt̂ FT fjfUTT 5fTc(T

I ,  Jif  ^ r  m g *  f t  w  |  f«p 
sift * m x  i f  ^ 1 1 **rfafa

anr ?rf; % *tpt v n f ^ t  ^

«p^? ?w  <itht sT$r r̂%*rr 1

%TT «Ff5TT |  fv^ff^pff Vt armA^t %rft



Recovery of bombs VAISAKHA 9, 1900 (SAKA)

«Uf$T I fftr <W WPT «C«fr WTC WOT**
S?r f  ?ft *ra*r v m F T  f t  arrarr | f a

W* 3sr TT 5f WTT ?Tff
îtfer «TCF*TT TT IRFTT ^  <f>T̂  $t

ft<far & f^TFr *r *ft f*P?fV ?rtf ^
strfinr ^ c h i *t̂ 1t 3 <r*ft i #  sp tcrtt 

g  f v  fn?*T q r  m u rR T  f t  «rrar 

^?r m m  srrr<rei f t  ŝmfr 11 % P r
*TW ^HT ?Ff «PT f5R ^

f  *  $ y f t &  f t  *t*tt, *rr i j *  w n h : stt 

*rre*Tr f t  *ptt, fifo ft j d w «  $  
stp t *nr *r$ i ?ft * f  srrt *mr% f  i

t ^ ^ P P T ^ f r ^ T ^ . ^ T T r f t  * W

,«rr* t  fa Sw $ tftf' sMssr f*rdf 
^  f r r a #  w n r o  s f  s k V  =sfhr f t  

| l  «rm% ^  ST5TT«rfH*f»- fsfosrator f , 

srn% ststrtt % ?ft*r srnRt ®p^  *nf¥ t ,  

$rnr «n fa m if-g *r «pf?t f  for 

#jffer3r «pt * n w  *rff |  i

sm snrr t  fo w  r w r r  *  q̂ rr 
vnrnrr |  fo? ^  *rpfr zT&rm f % (f t#  

fo * ft T̂̂ rferT fiTClf ^T I  * f tr  aPTT 

^ t* p tt  *n? Sci^rrznft, w f v  3 f  

Tftesrm ftjirr v m , 2 6  n r f a  ^  2 9  

arctsr *r t o t  »r*rr for qrarar *f *rnrr srnfrT, 
m * if  ^ t t  for K w r f t

*rrft t ,  ft *a»Ft ?rff nrHwrg 1 #  ireft
JT^fcPI St WPWT ^ IfS T  g  f o  WFTflf 

wft | ,  * r k  *rra% T fT  t  for 

•PTsfrt’tf «ft p w t» srwnfr STUffT 

^ t  # * M ? T  t ,  eft «Tf ’P'fa *TCPTft 

W ^ T f t  I ,  fa f R f t  ^*vft^'?r % * T O  

*rf W5TTT ? w*tt s n r  f l i t  ?r«*ff t t  

W  M^lTVT ^ r % % T  ?T?rr v t  

^rarrir, if f  *ttt st̂ t |  ?

«ft a fa v  wmr w r :
*Ft q f  Vf*FT I  fap JftW ^ t f

t  r̂t «ft > m  «f t  Tfr | ,

v r  ¥i»T t t  T fr  1 1 w  m f t

B.O.H, 10

^  vjr, f̂t s * m f  v p tt I ,  ^ r  *ften r  
^ r  t f i w wr ^ ?nff ft? ft, %Pr  ff^r 

ifafkz
VhfWpT JTff %qi <S|Tffrr f  wifpp 

sft irtr
^  srhr f t  T ft t ,  ^ fv r  % ^ t
«prar %, irrspfhr wsw w r t  
w wri fv  q f  f5s ^  tm
Hft ^  % vth  ^ ?rraT t-
^«pt f r w  ¥Y ^ r  |  w h  ?fspr tw w  
% fsr*r 1 1 ??r% htstrt f t  f t  w&St |-  
fsRft v t  *JWPT f t  a w r

q f  ^tsR  l l t s r  ff^t t  •
^  *Pfr Op *ft^ i n r  *nf «̂rt'4T>»r 
^t jf tw  ftcft <TT ftsrar ifTT

ft?rr ?t f*F f f a ’ r srarr ftr?rar

^Ttf #  ftcTT |  I «ft
f̂t ^5f r f*f? 3PT 5I*P 

arrar *r̂ f ft?ft t ,  f*r s*r »tt ^ftf f f q i f e  
Y r W i m  ^  ?«r 1 ^ r  ft%  ? f t W , 

3|f f t  ^1%ft rft fjrfNRT % ^raft 
srr*wrft sp rm  1 

«rt rm  ftrwro <msmmr : wCTrer 
tTfR̂ T, f 5#  r̂rrsr fcr^T^r. . .  
(wwsrrsf)

M R . SPE A K E R  : You are making it 
a  habit to ask a second question. I am 
not allowing it. He has said that the 
matter is under investigation, he will 
not be able to say anything at present 
though prima facie it does not look like 
that.

«ft TT*rfw¥mr «mWR : s?fft 
*pfr £  fo  % ?n w t srR vrft ^»rr, t?r
^fr f«p wrt 'SiTJT̂ 'rfV frfbftr 1

11'23 h r  a.

b u s i n e s s  o f  t h e  h o u s e

T H E  M IN ISTE R  O F PAR LIA M EN T
A R Y  A FFA IR S A N D  LA BO U R  
(SH RI R A V IN D R A  V A R M A ) : With 
your permission, Sir, I rise to announce
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that Government Business in this House 
during the week commencing the and 
M ay, 1978, will consist o f ;—

(1) Consideration o f any item 1 of 
Government Business carried over from 
today’s Order Paper.

(a) Consideration and passing of :—

(a) The Electricity (Supply) Amend
ment Bill, 1977.

(b) The Coal Mines Nationalisation 
Laws (Amendment) Bill, 1978.

(c) The Reserve Bank of India (Am
endment) Bill, 1978.

(d) The Khadi and Village Industries 
Commission (Amendment) Bill, 
1978.

(3) Discussion on the Draft Five Year 
Plan 1978— 83, to be taken up on 3rd 
M ay, 1978.

h r  s .

FINANCE BILL, 1978 — contd.

M R. SPEAK ER : Now, we go to the 
legislative business. We take up further 
consideration of the following motion mov- 
t'd by Shri H .M . Patel, namely,

“ That the Bill to give effect to the finan. 
cial proposal* of the Central Govern
ment for the financial year 1978-79, 
be takrn into consideration.”

Shri Mritunjay Prasad Verma to con
tinue his spcech,

15ft SRTW (tffaF T ) : *TSW

«rT farT *T̂ t
*pft n iteg; $r»r i ^

WTT VTTW wr# W* & f̂ T T̂ 
f w  «rr %  njr®  «rrf o tfto  ^  w m r  

% f f  «ft, % r  f  it t̂o 

?rrfo  ?fto % ott̂  ^tct

=r wrfprr £ 1 spit ^
?Tt 1 ’T^^T ftcIT I #  5TPHT

vRm jj fsp *fr % ^*rr, TTHT W t 
-mwn mrtw cpe qf^rr sfrr 

w  «rrw sprr w r  srrsr f t  fsRT *faft 

% ^srmr f%  g ro t t e r t

strt mft *rf t  1

# • ^ o  JTpft yftvr affarr
f w r  v t  w  far?  %  f t r * r f  

*r«r % art wwrrfl 3 w f f  Jr ^
s w r c  v *  ^  « |?r f t  a w f e r  

f m  im rv f w  *pjsrre, %srr, 
%ST, ftrtTT «TT I %Pfi*T ITT«r SflF 

»̂t W T ■’qfV ^ ? 2 2  flTST * 1 ^

t o r  ^  tT̂ fv ?ff«rr «ft, f ^ r  

$ iPtrPTflrr mx
«ff, 5FT *iT, a fh r r e r M r  v r

v m rh r ®it affarcr srftrwi «rr, sftf*nr*r 

«tt, s r k  ^  q f k *  z

^t*rr % m v  *tpt *n r
srtffn : % % frnrr 1 sfh : 2 2  % «rr?

*rnsr ^  w  r̂wer |  ? sftfwr 
w  f , T r f w t  5F 5? h F 5i spfi- ^rr i t  *r$ 

% I t e - W l m H  f t  *RTT I

xtt* 'rrftrcflr ert t o  %
'T N  3PST % 5i K  f t  |  1

atrffcT «TTS iRltvff sftPfVR ^TT 
«rr ̂ rVc f t  ^nrr «rr— 5®

1 *r«r ?nr % fsrq; v%_
szrsRFST ifT?: 5ft q f  ^  fafr sqTp: apt# 19
f * r r M  sftf»nnr w  *ft

f^ frs R r  ^  f t  tfv e ii ^ f r r  f?rr 

f«r ?r ? f% 2 0  rftfw M

*t ^  % 1 « n f«  ^ to  «pt ^T

mf^*Tl ^ rsh irsi ^ft f ^ r r

t̂rtt % 'spt  ̂ gfror % cfH t t  
?r f̂ f«r«TJrr *nrr ^ v fffv  #  ĵq̂ fTr 
9TRT ^ I ®Ft$ Hint "Pt SRTTcTT *T̂ t ^ I

sfhTTErrfbff ^mtmr r̂r art̂ RT
1956  ^  'T ^ ‘ 9t ?ft?T ^Fqfkzft % f^TT

’tt— ^  w H ^ r ^qf*r*rt ^

1 9 7 6 - 7 7  f^ rr  m r  ?!> 20 

spff cR? sRrar ^  ^t *>rer finrr
STTffT T^T t  I 9R V R  %■ fPT*lf ^Tf

TTR>T?ft f5T̂ r%fT T^r, ^  ^rcr firf^Rt
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T?m T*rftw  * ? r ,  fircr * t  «nwrr ^pr * t  1 

f*RT *IT t  f a W  
w it  * « f t

t ? w % i w 5j5 « n r f i f ? r r T | n  

i § 7 5 —7 6  if  wWnMrm uvaW nsr 29 

1 9 7 6 —7 7 ^ #  *TET 2 6
f t  ^  » SrflFr 22  *rrar * f i r  i» t f  

iflr % w  *r 3 3

i t = 3 M T ^  5rnrT v * t f t « f t  i

«m r str  ^ r% *n fa *f f  *f srrs^  
.trV t wn * f t  * fa m  1 « n flro  »fft 

*5>?r ^  |  f a  w f w n f

^  1 « r k  *Rwrrc St * n f w f  % *nw 
f*rr vpax  arcrfar f a *n  |  1 i n f o * #  if  
s n r  * n fa « T  ^tarr |  a f t ^ r  t t z x  1 

3 !«rr a w k ~ <  *rr ^%hr»r

« w ^ s r  ^ r r  1 1  * W i f  W  m s r r f w r  
tT ^  $  I ’FT̂ nfV ?%W Jp® ?TT  ̂ % 

f t #  »rc £  ft? sftsrar ^ a r r  *£ i qpr
f w r  5RT 2 5 0 0  5<W I —
sYo nr0 ^  fw rafi'

&— , 3f a f a  4ilft>fr . g i f t r i f c  •trt, 

■ f ^ f w  r e  =Fr * n p f t  5>TT $ ,

4 « o , 500  5<ra wfira? |  
v i^ m ^ x r  920* 1% fk m n fr  v fh  tfto 
i»> fWT *n fe  fa sn  hr: 2 9 0 0

w .*  % * iw » r  f*m ?t |  1 #  ifcft 
v i ^ r i k  **tt, <raT ^ n r r  f a  fa s r

<TT£ ft  iT f SFrTT ^RTT W  f  I *T|f tT̂ F 

V t r  T fr |  %  s r r fo sr  tft 
f o % in * * f t * r  400 , 5 o o ^ r * F * r  ftra#  
I  1 ?rt f a ^  ^  s j t ^ t  s r r f w  « p m
WI^TT ?

$  T^P ^iPlJttT Vt 'SIPRTT j[ I 17 
*n*r t o t  I ,  4 %f3r»r sm rfodv

vt ^  *rn> «f*t fe^r fa ^  «r% 
• r r f o s r  %  t *  <rr *7% *FV ^ w r  ?nfV | ,  

w f f t r  ^  1 $  ^  # ?  ffV * r  

=iWH ^ > m  J?f 5ft «TTfW ^  VTfiEWT 
% q^r q r  snft^R ^  wm f f  1 %fe?r

w <%«t  *wflf 

wr«j*RrTt— —
WfpF ^  400, 500  W  
p r r  I ^  f * f a T  W^r ?

^ r  f w f a  ^  T O r r  f ^ r  ^  #■ 

vt wmvift 1 fsw tn f^rr % fw  
r̂ 5RTTT &  * 5  t  ^  ^ : 

f a r  ^  i w  t W r r  V  i» ftr 

g, ’F^vtvrTiT wfiŝ i qr?rr f  i
?ft% «n%r, w t  w f w t  ^  f , ? r > #  $  

f a  3r ^ ?r*TRV f f w t

JT̂If flftfV {W ?TT̂ fft
«rtr f*nrt ^r?3j?ft if ^ r  

?W?t, vfffv Iff if HW
% f a q  er l i i r c  1 1  *T rtV *w|rrwcr 

TTPft $TE I  wh ?r fefT I  f 5T> f%T 
w i?  ? sreY ^rr»r $  f a  

Ĵ ¥T tfft-srVr ^  5>n 5rr r |  / *j?T 
|  f r  qr ^ R t  inrrfir f> nft

t  I v m  VTTRf r̂ ^  fe rR V  |^ ff? T  

f s V 9FT If, ^(%«i WTRrft’̂ fT  ^ f a

1 9 7 5 -7 6  % *T3FTi% ^  m  ^r ftraf f̂lr
1 9 7 6 -7 7  # W f« n r $ « T tr  19 7 7 -7 8  

*  iff 3 0 -3  1 T$FZ  f a r  *m  % H f f  %
>f'<ftS <{T.vrc«r *r<5 »ft «rr f a  f # ^ r s :  

mfasET̂  qr T ,̂ aFTTCt rPT
*»ft IT5WT ^sft I

pr*r?r rr^o %nf0 #to ir
^t ^  t- ^t ^  ĤTtT | ,
^  ^  vt fst^r jjb tt ^  ir 1 ^*pt 
fiRVrft TT̂ .Tff r̂ Ht % WJTrfT f —  
^rr fft ft?TT ?>»rr, yw m  w *rm ift 
^ T r r  T f l1 t ,  ®T^nr?r ^  ?m?w

T̂T̂ nft VTWT if 3|t f% i t  ThT t. 3*r 
% srr̂  if #  ®rV ^r^r *rt ^ fa ir  
^?»r 1

»tp?  ̂ *>nr fernr— ^?r ?t«»t 
fajrr, %fa»T 9W T̂ »ft ST<f>TT ?> 1HT 
^  ^Trft  ̂ I «OMi ?t ihr iTrTcW %̂FT



15  m .  1878  A P R I L  2 ft, lf i7» I ftia n q *  fiiU , 1m f X6

^ N t*T  9 C P R  3 T t m  ^  ^ R V R  

Htff * f^ r  ?r? 7̂R  % £ i 1 9 7 4

% w t  % %■ 5aT*r ^  *R8rt?rr fa*rr——

% *r » r?rw  |  q^ro i n f o  tfto  %

% « w  swtftcrr p r r , t f v f r  1 9  7 6  5f * 5  

3 W R  * t  WBTtt Sflft 5RT, WffSfT «T? 
1 928  ?ra? ^ ?r% *raT  «jt 1 vra%  

s r t  v*  *rt ?ftf fo rr 1 3r«r ^ ^ N r t
t o  $ i  i f t  $  srnr 3r w ?  i f t ,  g rfta  

v t t  sfk*nr jut^r
$  irnr % wfu> srer *jt *t?w f o r  1 

^ . f w i m  v % | f a t f t * t o r  «rrr « n re  

v v k  f —^ r ^  eft *rr «f*t
V F p  *t SfTTR' *TT ftRT V P p  ^  *PTR, 
% f* R  srt ^ftsr ?r$r «»?# | — :j*t 

% f?$r |  f a  *r$ t a M f l V  sm ft

t ,  &  to t  »?, t  ?ft*r sft *f¥ 1 

V F p ft ^  srrar srrat |  eft qrt
*W ^  f , %*r*TPft €t STTcT * 1$
% r  f ^ | — ?*r

^T f a ? f a  spw f w wr?ft & ?

*W $  f^f f e w  *>t cT̂ f) 
STIifTT 5  I 5?spq fr{*[ ij ,3ft 5 ® *rw % 

sft $, ■?>?% fa^r srrc srt cRnmr 
^ T  fj I Srfa* Stft PF5FST 5r s t  WRff s?t 
*flT *t *TPT ^T rJTPT STPtffarT ^TffTT 
$  I <Tf?ft flTTcT ?ft $  ^T %

Tt =?Tfgnr jj— 3T«r if f?T*PT w%

<w ?r ^ T w r srnr sr|?r s rs *  u f  |  1 

'T ^  3Frf?T ftr?r ¥t«r?r ^t<ft «ft, 
m s f i w  ^ t  sptflfr * f? r  ^ r ? r «rf f , 

aifttr̂ r 3f«? ^  ?Tr*r-̂ rw *rnf*ft 
*Pt t f ^ n r  ^  ^ f t  t  1 iJ t vtw W, 
T&n n f^rfl ^ t w r r ^ r  *>r*ftjft Jr ft 
t ^ t  jr, ^  rr t̂ fir^  ?pr n irp r |  1 «r7  

1 9 5 8  ?rr 1 9 5 9  ir srer ?flr v h m t fy T  

tffcrwet %■ ww it 5r% % art? %
f5T«iT «rr, f ^  «rt ^t*r^ w*ft^ 

% ?T(«T7^ 23 VT 24 ?3TTT ^  ^t

m \ mm w * m * t . 4 tmr!-m tfc  
tw p r  #  *ns> % 1 m m  47  f * r a ;  
w » n f w #  | ,  ijp ft ' e  tp^ t  Kft m m  

w i  w w  fr a r w  *r v t t

^ i w w r a n r ^  ? n n r ^ f w r f w ^ t  

t  f tr  a iff  % j i w c h  « R f ^  f  fw

WT wftw WK. 3«T% vrq t̂^RT 
^ T t ^ ? f t 3ft^ f? F > r *Jhfr 

*r§ i ^ l r %  * r ^ r r t ^ r  ^  1

?TfV W<T ’TT^t f  f3p wt*T ^TPPT •RT'TT

w ft ?ft If «mr % f a t e  *nwrr fc  
^  *i?t ®r w r  1 w m  

% anrw 2 ^rrar ^ * 1

"Sftx ^ar *r t o  ^  ,o t w  TfWv f«F ^rnr

% 8 iprrr ?r^ tA  «ft gft 8 ^ r r  
v *  wk r f f  m m  m , 8001  ^  r c
T̂ FT RT WK ^ 5TT *TT ¥̂*T T̂?T

f w ? f t  w ^ jitt î «p w rrft% «rr^ t 
8 fa n R  % 3TTT ?TWT |  |

^»rfw WTT ^  ^ ^ft ? ft 'jf  |
?ft ̂  ?rrer r̂ 3? r  ̂ t% <tt % f t  
%  3ssx  s w  <1*1 ^rmr §  1 *rnft h h s  

^  f̂ TTT ft?r trap ^ 7  q r  ^
s r f ^  ^  m*sr ^  ^3t r  q r  w r r

^mn ^ 1 t o  v t ift 'ffw f̂%rr 1

»r*T*r % s w r c  it  ?ftT m  i n f  

w t f if t  q f* ft  1 f  tT^ ^ t srr?r %bx 

irr«i ^ t  c*rnr f«r»rRr - tn ^ i ^ ?ft7  «ig 

ar? |  fa  qFT̂5T *t 3ft f«IT ^ qr 
Wft ^T WTR »r<TT |  « 3 *  % *TT% 
s ftr  5Rrnt q r ?r ^ m j ,  ^ srt

^ t  ^ t  arr?r t- * *  ipr f ^ r ^ f ^ r r  
?^r f a *  I«prr ft? ^

sift ^ m v f ? r  ? f t t  ir  »ft 

t  « ftr  %, iPr^rT 16r^rr i f a i r r a  fw r  

|  *ftr  Tsr ^ t  *r t>*r ^r?r iftrft t  f a
3ft 3rf?r ift farnir ?r 3rr?rr t ,  ^  ^t 
« b ? |w  * t  armr t  ar? f*rr w i  *
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*ICf'■ I W i  *Tft Wt*T

f  i * *  wWf % srnr fro srte 
v k  * f  ^f^rr $ fV f*  ?nr *t 
*nft, *r*nft tftar v v t *ftr w ft 
tftoiT3r<?* *r?r*rt 11 * f  *rf |  tft itft 
mm *  smft, fo  * t r  <t*t ftwrc 
* * r  *% # , cf«r w* snr ar# «t , 
3* % w * t *rrsft t t  *rm 
% % srnr aftir W f i
% 4 * i 3r w  % f̂ nsTcT *rnr ^tsr 
iwr i % afopr *f tt *rnr ^
:3ft*T *T*TT I <ti4VCM*ft *ft*T 3% 1>F̂ t'5r 
*rqf9  %  t t  1 ^ * w r « f t  *%  f r r ^  

snpr % *r^f % *rc, ^  ift ftw  £t 
-&i q?t fsnnft t  i m x  otst eft 

WPI % trapr JRT ciHlvil fâ IT I stfliNr
f *  3rr?r?t *  «pfif*F ?w aft ^ f  ^5 t
w it ^ rt % qf?r *fttfw r 11 g*r% 
sn* *r f«T % «ftsr upr sfafm q$r t  
siftr 3rr«T?t $ «niihr % wt̂ : *r i 'Frira 
% «TV ^ t  STO* WiT̂T 9T5? ?T<H, P̂tft 
f̂WT 5RT I %f̂ T T̂T’Sf VlihT

% ww t^r smrft * t *tpt ’Pnrnrr r̂rm- 
% i mtft ^  wnnft #  f t  *rf,
arr^t spt «*f|r I  I * f  ^  * f t  ^JfT «IT !

*3 wnr ^  ?pft *r?r f t  n f, ^  *nft 
arrHNr f t  »r$ ^t JTnft̂ TT *ft
*r«iT st*tt f t  i ?ft *nrr m r
% %$FT sfaTT 3ft ?ft *HfT SWT f  I 
. . f « * W T O ) ..............#  c f t iT f

f  ft. i?*r «n**ft ®ft *r*r % frrcr gft

f«BX arfiRr ^  ^  % sfTT ?̂nrf 7nr
%rrr wfcr m tt̂ t ? trr? vtft f  fapr 
f*r ^ «rf5f?r ^  ®ts t  i qf &tft 
t  *rr f i r m  % f ^  ^  ?fV |  ? * f  wt

^t 3T? $?ft ?5TT ?ft |  far 3Tt f?Rft 
% f*rarr *r f*£ i *rf stFw y*r w  ^  

iTV cf+ 'SfTT sftw S(ft ffPfj W Hff 
wift, ^  ?rft i f̂t f® ift
xfim *FT % I ftRpft Tt̂ Rt 
m rr *r f’T^ft ^ r  $  ^r*t, fsr<r<ft

« r^ r % m ir»ft w r m  ^ t  g ^ t ,  qrt 

w w t  w r n f t  q ^ t *%ir, i f i x  % v  r 

^  i «mr %  «n?r fin rn r w w  

^  w %  f, OTW f , f *  spt
t  i w f  «rrr % vq-^- f?ror*r *f> s r t v  

m  f w r  i f a x  f^rr w t  % «rf f w  f f r  

fr r ^  f?wr»r v t  ^fhr v r  f^ rr , ^  w  

T® fWT ÊT f̂ TT ^ <TrT ifft ?> f̂TT ^  
^ t  ^rrr i f  ?r?ff ^nf*ft i wrfsRr ¥ t  %^r 

^  ^ f» ft  I * l f  ?ft Jfftf «TTcT ? ^ t

f W t  i

SH R I A M R IT N A H A T A  (Pali) : Mr. 
Speaker, Sir, I want to touch upon three 
points— Excise, Administration, Demone
tisation and ihe potential o f economy in 
defence expenditure.

Sir, tlie very attitude in our Income- 
t?x, Excise and Customs Administratiton 
is primitive.

The basis o f all civilised law is that a per
son should be assumed to be innocent un
less otherwise proved guilty beyond any . 
doubt. But here, in the Excise Administ
ration, the assesses is assumed to br 
guilty unless and until he ptovrs himself to 
be innocent. Now. this whole basis should 
be changed. The whole attitude must go.

I can understand customs having this 
attitude when a person is crossing the bord
er because once he escapes the net, he may 
n«t be caught. But here the man who 
pays excisc is a manufacturer. He owns 
a factory. He produces something. 
He is a  producer. He is not going to run 
away at a l l . But the excise people go is  
police uniform and treat the manufacturer 
and the producer as a criminal. H ie excise 
officials must go there as civilians, not as 
policemen. They are not criminals. 
They are going to the produrer, whether 
he be a farmer or the owner of a factory. 
He should be treated as a resporoibje 
citizen of India.

Also I wish to submit that the cxcisr 
officials are armed with vast discretionary 
powers. The result is that corruption is 
very much rampant. I say it with autho
rity, with personal knowledge. The 
amount of corruption that is prevalent in 
Kxcise Administration is colossal.

This is because of the wide discretionary 
powers enjoyed by even a petty official. I 
will give you one example.

Now, some excise official goes to some 
tobacco grower and says, “ You cannot 
remove your stock, there is some dispute
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about the excise and so on”  Now, the 
grower knows that by a few drops o f rain, 
kis whole tobacco stock will be destroyed, 
aad he will lose the whole tobacco. The 
eadae official also knows it. This is 
used as a  blackmail. He says.: “ I f  you do 
M t pay money, your whole tobacco stock 
will be ruined”  This is what happens. 
Now, this is a very common practice with 
the excise officials.

. They can hold up any goods for their 
‘ j» called’ investigation. This ‘so called’ in
vestigation goes on for months and month s 
aad years and years. His goods are mean
while locked up. His capital is blocked.
H ie  manufacturer, the producer, has to 
appease and grease the palms of these 
excise officials.

The trouble is th ft there are a large var
iety o f items which are manufactured in this 
country. W ith the development of modern 
science and technology, innumerable 
items are being manufactured. The Ex
cise Department never specifies such arti
cles b ecau se  they don’t have the technical 
expertise available to them. There is 
always a room for misinterpretation and 
different interpretstion in the list o f items 
subject to excise with the result that some 
excise official imposes excise duty on a 
particular item in one place and another 
efiicial in another region dors nut impose 
this excise duty on it.

Somewhere set-off is given. Some
where else this set-off is not given. The 
excise producer is almost foolproof. The 
person who pays excise is really a collector 
c f  excise acting on behalf of the Govern
ment. He has to chsrRe it from his custo
mer. H«u't.Iy anybody pays cxcisr from 
his own pocket. The rxcise burden is 
always shifted by the manufacturer to 
the customer, and the man who pays excise 
t« the Government is really acting as 
an agem of the Government. He 
pays the tax to the Government and 
collects it from the customer. Now, what 
happens after a particular person has paid 
the excise is this. After one year or ten 
months, he is told that h e has paid less 
excise duty. Now, wherefrom he will pay 
that? He cannot pay that from hi* own 
pocket and he cannot colleri it from his 
customer to whom he had sold an item at a 
particular price.

Now, this practice of charging less and 
demanding more excise on items already 
paid must be stopped. In Income-tax 
Department, for example, there is some 
authority or cell to whom the income-tax 
payer can go and seek clarification and the 
interpretation given by him is considered 
final. But here, there is no such mech
anism in the Excise Department. The same
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excise official revises his own - earlier 
opinion. And there is so much o f diver
sity o f opinions ; there is no authority -who 
interprets the technical composition o f  
particular items; there is no authority who 
says with finality that this particular itefe 
will attract so much o f excise. As a result 
the people who pay excise have to face a 
lot of hardships. There is no provision for 
punishing the official who abuses his au
thority. The person who pays the excisc 
honestly has to undergo a lot of hardships. 
In the Income-tax Department, the 
assesseeis treated with respect as a citizen 
but here, he is treated as a criminal and 
the officials are no less corrupt. As.a matter 
of fact, I know the excise officials going to 
people and saying 'Y ou  are fools’ . W hy 
are you paying so much excise? What 
for are we here.’ They are far tfkmc 
corrupt. It is they who actually make the 
people corrupt and make them dishonest. 
Honest people, large numbers o f manufac
turers, want to pay the excise dues. But 
these days, things have changed.
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Under the British rule, it was different. 
They were treating the Indians as crimi
nals. The same tendency, the same attitu&y 
persists in the Excise Department to-day. 
It is very unfortunate. So, i f  the corrup
tion which is rampant in the adminis
tration is checked, excise revenue will gn 
up by leaps and bounds. It is because o f 
this c orruption that there is a colossal tos* 
of revenue .in the Excise Department. 
I f  otdy these two things are done— tlis 
altitude must change and excise official* 
must act as civilians and not as police 
officials; there must be some provision tor 
punishment for the abuse of power ami 
there must be some Central authority whose 
word will be final— a lot of corruption
that is rampant in the Administration 
can be chcckcd and excise revenue can 
also go up.

Over the years, excise has become not 
only the most major source of revenur 
but it has also become a very important 
instrument of policy. W e hear so much 
about rationalisation or simplification, this, 
that and the other but we nnd that in 
every budget, with every advance in tech
nology, the whole structure o f excise is 
becoming more and more complex.

The House has never been taken int® 
confidence about the recommendations of 
the latest Committee. We are told that 
one o f the recommendations is that since 
(|0% of exoise is collected on 15 to ao items, 
the excise Department in Government must 
concentrate only on those 15 to 30 items 
and exempt all other items from the excise 
levy. This would lead to a lot o f simpli
fication; this will also curb the corruption 
that is prevalent here; also it will diminuli 
a lot o f confusion that is prevailing in this ■ 
sertor.
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Now, it is the declared policy o f the Gov
ernment to encourage the small-scale 
industries. The Excise Department 
in the Finance Ministry does not bother 
about this declared policy. Take for 
example this 5%  flat excise levy on all 
articles. Now a new princplehas been 
introduced, namely, those having Rs. 30 
lakhs turnover as a criterion. We have 
made a distinction in the criterion between 
small-scale and large-scale industries. Fix 
any criterion for them— fix it up as a limit 
of investment—<Rs. 35 lakhs, 15 lakhs or
10 lakhs — but that investment should be 
the criterion for the smalls cale, large-scale 
industries. We have rural and urban 
industries. Now, a new concept has been 
introduced namely, the concept of turnover. 
This has nothing to do with the scale of an 
industry. An electronic industry may be 
a Cottage industry whose turnover may 
go beyond Rs. 30 lakhs. A  small cottage 
and rural industry’s turnover may go even 
heyond Rs. 30 lakhs which is engaged in 
cutting and polishing o f jewellery.

So, this concept should be given up and 
this flat increase of 5%  or 20/  o f excise levy 
should be confined only to the large 
scale industries. All small scale and cot
tage and rural industries must be exempted 
from this.

As a matter of fact, I am firmly of the 
opinion that all small-scale industries must 
he totally exempted from all kinds o f excise 
levies if Government is really sincere 
in encouraging the small-scale and cottage 
industries. There should be no excise levy 
at all on them.

Sir, I will speak a few words about 
*fcinonetisation. I do not think the 
demonetisation of high-denomination notes 
had a very large impact on the economy or 
•n the black-money or parallel economy. 
Sir, while the budget is inflationary due to 
certain compulsions it is very essential 
certain de-flationary measures should be 
taken. Demonetisation is the most import
ant de-flationary measure. It would 
freeze the parallel economy. I am con
vinced unles shundred rupee notes are 
demonetised the black-money in our coun
try cannot be curbed and controlled. I am 
all for a painless and non-violent method 
ofdemoetisation. Voluntary disclosure 
schemes have been tried but they have fail
ed. Demonctisatian of thousand rupee 
notes was successful but it had a marginal 
effect. Now, lei us combine the two that, 
is, stick with the carrot. It will not create 
any hardship if you give a pretty long time 
«f one month . Let us say for example 
that, the present hundred rupee notes will 
not be the legal tender after one month 
from 1st J u n r . During this one week

anybody can come to the bank* and exchan
ge the old hundred rupee notes with the 
new hundred rupee notes which may be 
got printed. Simultaneously some Rural 
Roads Corporation or Rural Hooting 
Corporation could be floated and' aa-ytar 
bonds issued and it can be declared that 
those who buy these bonds maturing after 
95 years of these Corporations 
them no questions would be asked. I f  
demonetisation is combined with such type 
o f pardon, the black-money will be chan
nelised for productive purposes and part o f 
the black money will get diverted to pro
ductive purposes. It would be a great 
deflationary measure and it will definitely 
succeed. It will not create any hardship 
for the people. Some such 
method of demonetisation should be resort
ed to.

Lastly, Sir, I would like, to say a few wards 
about Defence expenditure. The Defence 
budget is to the tune o f Rs. 3,000 crores. 
Can a  backward developing country afford 
expenditure o f such a magnitude? I  do 
not say our defence capability should be 
reduced. I do not say our defence prepar
edness should be reduced. But. Sir> 
in USA when Mr. Laird was the Defence 
Secretary he set-up a committee to recom
mend economy in Defence expenditure 
without affecting defence capability. 
That Committee recommended 10 perceat 
reduction in Defence expenditure. 1 
am o f the opinion that the amount of use
less unproductive and wasteful expendi
ture in our Defence forces is much more 
than 10 per cent. Nobody can say there is 
no corruption in Defence forces. Nobody 
can say there is no wasteful expenditure 
in Defence forces. I know with what 
carelessness petrol is consumed or sold ta 
black-market. A  high-powered Committ
ee may be appointed to recommend 
economics and savings in the Defence 
expenditure. I am sure we can save upto 
ao per cent. Another ao per cent can be 

saved if  the three wings are united. First
ly, I would like to say that professional 
armies have not won any war after the 
Second World War. Secondly, there arc 
countries where the three wings are sep
arate and yet there 1 have been military 
dictatorship. While there are countries 
where three wings are combined and yet 
there have been no military dictatorship.
So, it has nothing to do with military 
dictatorship. M y suggestion is if they are 
combined in our country we will save ano
ther ao per cent. Therefore^Sir, I want 
to die scope for savings to the
tune of hundreds of crorrs of rupees with
out affecting our defence capability.

In our Defence expenditure, if  we save 
Rs. 300 crores or Rs. 400 crores or Rs. 500 
crores, much of our deficit would be met 
and much of our Five Year Plan finance 
would be covered.
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?fhr t  ferT fe^ tn p  ^  w*% 

fe  y® ^  f 11? f̂t*ff wtT snff ?Fr g^r- 
5jfe?rT?ftT tTi?ft-?nrrnT t t  f t  rtpt
W T  W  I fftT  3 nff vft*ff F̂t JTf

gfeen srr̂ r | f  ^ i ?ft?r ^ %mt
?nf7 3fT +i(f ̂  wn- wn=R t s t  t 3̂ir%

tr fe  5T6TR % W ZX  3fr *TTaft 5f |

? f e  *FT T O  sFTct f  ^T%  fsftr f ^ f t  

% fe^r t  ^  ? ^ t «TT I $rfe?T * If *TT*FTT

fer?TRf % # ^ f t  t  s f k  $ f a  q  t  . • ?r 

^  jraj? ^rr 4 0  srfevRr T’srr >r*nr |  -aft
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t o s t *  f R i f f a . t »fcf -sFrifwr
$, WPFT «FT fafTTT

v f  t  ftr  ĥ s t r  f a q  

I ^ f * R  t  TT^Ffhr faRT

*r$ft If ir? sp̂ rr ^ r r  fa  feft f t  ^
ft*rr f v  40  JTferacr *nw ^  ^  1 1 

^ t  spr ^pttsttt *t$t wrarr If 1

tftsrar s t a r f a  *n|r f W f  

t f t t  *Tmtrr?r qft w f t  ^ rfs^ rf | » w *  ? w  

s?r *ft w b t r ^ * r  m_
v fe ’r r f  $ r  *p^f fW t *ftr  sftr f̂t s w f^ r  
fa r c r r a * ^  1 ^ * r r

f a  w r r  <?*rT f  eft *rnr fr*er«r *ft 

Tfetr h t t  *r? ?r# *ft snrrs^ f a  
5Tg w*rr w vN w  s w r  f w r a 1 

f a t  *tm  tfrr  w it v<m n v w r  fcm  
arrc <

, «TTT £**T 3 %  f  %fafT t  TO "PfpTT 

f a  s«nnr ftrffTT % fa ir e r  t w  m<rr t  w p t  

^ ‘, w i k  f ^ i ^ T R  % m n z t  %  srra rr 

T g  ftf^ rr ?ra% ^nrrsfr £*rcr ^ t t  f  1 vta^rr 

a rA f t t  &  *nsnp ^ q r  crw n^ ^ r 

^ f ? r  w f f  ^  frRT<TT |  1 ^ rfa r  ftr^rr 

% f r o m  % fa q  wtct *rt ̂ w
^nf|cr ^ft ^TTcTT fafTR % T̂«T 

snsw Y ^Tf^ r ^  ?r^r wTrfV grrrfV 1 ^*r- 

% c r  *  *r^ ^ r  ^Tf*rr f a  fg ^ rc  % f a q  

s r r w r  <amr crtr %■ rarnr ^ rr  1 

wrsr irsrJTT sptf ?r ^  f<re?r
TT̂ qr I  rft 2Tf f^TT |  I faeTTT *T STT'T

fa  jrnTPiT?r *ft •Tfff £, 3fjT •rsfr •t r - 
I  ^rf%5T f?T^rrf m  JT3F 8  |  «ftr 

z v s  ^r$  c*rr^ ^  f^irr w  t  1 ^?rfvrq 

T̂FT STHT 5FT % T T  % f?Trr ?fVf^Tr 1

fro^rr f^ rrr *rorr f^rf^y  
wr § srftr «w 13  ^rra- w t t  f^ R

tTRIT^ 2PT ^«rt fwwgrr |  ^ f t  ^et f̂ 

ifm  q^F)- *z w  ^  5?ft i ^ a :  spt 
jftsRT ^ t  % *r^f ^rerrf

^  I ftRT f̂ Wf̂ T It ’T’T W

sttot f  «r? fw ^  f r o ?  r 1 1 

% ,f T T trrw w ? r w ^ r 1 

Wirt Vtfft «FT cRŴET ^  3RT5TT "TfT, 
w n  wwnTTr r̂aŵ Bf ^  «ri*ui *nrr t 
fT T T ftro  t« R T # #  *$?, ^ r f  j f m T  ^  

aRT^*r ?ft w  ?rf sjfarr ? ^
^rrprr f a  srnr f% fr^ ^

f^ rro- % f a q ,  sr^r f i R r f  

setVt JTTcrnrRT % %

w £ t  frfarq  I T O ,  rfr ftr^TT

»t w t ^  «rn% ttpt apt «?> ^ r  *fr
apT t  I f^ T T  ?TTSPTT ^  STPT  ̂ 3 ® 

*TPT ^  «fV » T̂TWrp: TT ^f^TT 

t  f a  f r s f  a h r 'v r  % *  mfVrspcTT f*r-1

VTRcT ir  f ^ T  WW f^fTT | ,  ?Jt

f^?TT % JT?rt ^  W  Trtrr Sfft ^
? r m  w f  v r  ? m «w T ^?V T r fa

t t t  ^T%rr f3TH% v??R>T fSWT^r

?t% 1. m m  wk^tt % fwfor ^  srafr 
w ft $r*r fw^TT v r  t s t  1 1 fa^TT f t  *rr»r- 

^T3F TfT t  %T«FT farfTT ?F> STT'T
t |  I , gr ŝrT wrr |  1 . t  

^rg:»rr f a  fa^TT % f ^ T H  % f a q  w r  

j f t  «rfY r r f a  €' 1

5TS?T %  HT*T #  OT7TT 

f a  ^r?T^T fa?T * ! f t  fkfZTT ’TT fa iK  
WTT'T ^*T ?T T̂ ~3*{T> f^+I^T % f^TT I

SIIR IJ Y O T IR M O V  BOSU (DU- 
mond Harbour) : Sir, rising to spc^V 
on the Finance Bill, covering the grants 
in the Budget, I am constrained to My 
that the Budget that they presented is n»t 
much different from the budget that we 
have been accustomed to seeing. The 
Janata Government very boldly boasted 
that there will be no deficit financing. 
Strangely, enough, in 1977-78, though de
ficit financing was shown as Rs. 83 cror^g, 
the actuals came to Rs. 975 crore*. 

'T h at too, including Rs. 230 crores for allo
cation to Central plan schemes, pruned- 
I f  that amount had been added, it would 
have come to Rs. 1,305 crores of deficit 
financing. Is that what you meant to say 
at the beginning , or is it again the same 
old case of a gap between promise and per
formance?
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The additional taxation surgw»al»

Stooaf* ̂ 1foVi?Rs.nfa5 ̂ °rcs j?dudirnS
Its. 499 crores in indirect taxes. Most o f it 
is Central excise, that is what you fleecc 
(tat o f the common, starving man in the 
Country. The finance M inuter sought to 
justify it by stylng : i .

“ The base fo T  direct taxes is extremely 
narrow and the funds required for 

• national requirement* cannot therefore
' be raised by a  direct taxes.”

He ha* also stated— he has come out at
Jbng last— that is why we cannot— merely 
jfepend on direct taxes. Therefore, Cen
tral excise is the thing that can be only 
sucked out o f the common , toiling masses, 
the  poor people, the weaker sections. That 
is the main base o f M r. Patel’s taxation 
Because M r. Patel since the time he was 
born has never known what the common 
Man’s difficulties are.

In spite of this massive dose, the deficit 
stands at Rs. 1050 crores. W hy is it that 
itjketax base is not widened? W e know 
tfce class character o f this Government and 

•the class character o f M r. Patel. There- 
fOro, direct taxes will annoy the classes 
whom they belong to, whom they repre
sent. T hat is the main theory.

The Economic Survey, 1977-78, a  Vox- 
emment publication, says at page 51 :

“ The predominance of low incomes and
poverty in the rural areas should not 
■sake us overlook the fact that income 
distribution in rural areas also is uneven 
and that there are well off farmers who 
do not pay direct taxes and who receive 
a number o f agricultural inputs at con
cessional prices. Therefore, ways 
should be devised to make this section 
also to contribute its fair share to the 
exchequer. Otherwise, the country 
would not be able to move forward suffi
ciently fast."

Now, M r Patel says that there is no field 
vmere we can get taxes from. He is not 
ru lin g  to annoy the wealthy class o f the 
jural areas because i f  he does 90, he will 
■ave to face difficulties, he will not remain
i» power.

How rich is the rural rich? I will give

Su a simple example. According to the 
rat figures that are available, the total 

abets o f the rural rich amounts to Rs. 
®7> 131.6 crores. And what is the pattern 
• f  distribution. I quote from the Draft
Sixth Plan, page 3, para 1.3a. :

“ The distribution of assets has recently 
been surveyed comprehensively. The 
results for urban households have not yet

bolds, each haviax le* than R*. t* * >
o f  asaets, account for lesa than i p e r « m
o f all rural assets, white 4 pier cfcBt <Mth 
asset-values o f Rs. 50,000 or more own 
over 30 per cent.”

Is that n o t revealing ?

You have been claiming big things and 
boasting about reforms and good tKHqp 
that you want to bring, but the position 
regarding 10 per cent o f the rural re d  rich 
as in 1961*62 and 1971*73 is amply magni
fied in this brilliant journal, the Economic 
and Political Wttky, I congratulate them 
every time because this is one journal 
where you can get something to study and 
educate yourself.

I am quoting from page 510:

“ Decile Group o — 10: Average value 
o f assets 1961-62— 139-61 and 1971-72—
237-52”

Let us come to the top figures:

“ 90-—100: 1961-63*—31534*92 
1971-72-—

That is where you are M r. Patel. Ther. 
fore, you cannot touch them.

'I he composition o f the rural woo 
household is like this. 1 am quoting von -1 
the source “ Reserve Bank Stan Occasions* "f 
Papers.”

“ Number of poor rural households^ 
in lakhs: 1961— 406'6 and 1971— 370-18’

W hat sort of glorious performance the 
Finance Ministers have been putting in 
the past and present is revealing from 
this. You cannot possibly take us fur a 
ride.

Morally, neither the urban poor de
serve direct taxation or indirect taxation 
and I could quote from the same brilliant 
journal-

“ In  fact, if  account is taken of the 
abolition o f the tax on the interest 
income of commercial banks, the benefit 
of which the banks have been ordered 
to pass on to their borrowers in the 
form o f a lowering o f interest fates, the 
additional direct tax proposals in  the 
Budget w ill result in a  revenue loss of
R*. Ba crores-----Even with resnsd to
the non-agricultural sector, while it  is 
true that tax-payem constitute a very 
small proportion o f the population, it  u  
far from being true that the potential 
for raising additional tax revenue 
from this section has been exhausted.
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T h eu rb a n  rich, no less than their coun
try oousins, need to be made to p*y 
larger taxes commensurate with the 
disproportionate share o f the fruits 
o f development garnered by them. The 
proliferation o f lavish spending and 
the multiplication o f the production 
and consumption o f luxury consumption 
goods and services o f every sort are 
proof, i f  proof were needed, that there 
exists very considerable scope for addi
tional taxation o f even nun-agricultural 
incomes, both through a rise in the rates 
o f tax and through the closing of the 
innumerable exemptions etc. ctc.”

It is crystal clear that M r. Patel is not 
going wtiere he ought to go. Further

Eicture of the other side is lib : this. Side 
y  side you see, this is where the Finance 

Minister comes from. I am quoting from 
a reply to a question of mine:

“ Cadbury India Limited— SKri Prcm 
Pandhi is the Chairman of the Com- 
pau>.”  He is a director c f  the Reserve 
Bank also guiding the Reserve Bank’s 
policy for whose interest ?

“ Year ended: 1-1-1977 —Remuneration — 
Rs. 1,41,445/-”  Forget all the perqui
sites that coin'’: to 200 per cent.

O r top of this, com*; to M r. D . W. 
M cPhie, M i 1.1'in s  Director o f the 
company. His remuneration for the year 
ended 1-1-77 is R . 2,10,460/- Forget all 
the perquisites— 200 per cent. Union 
Carbide India Limited, Shri P. ("!. Baner- 
jee--alm ost the same position. W hat 
does he get ? —salary, company’s contri
bution towards provident fund, company’s 
contribution towards pension fund, gra
tuity, medical benefits for self and family, 
leave travel concession, leave, furnished 
accommodation with services, free use of 
car and free residential telephone. A ll 
these top men consume not less than forty 
to fifty thousand a month in this country 
whereas a man’s per capita incomc is above 
the lowest in the world after 30 years of 
Independence.

Colgate Palmolive (India) Private Limi
ted. M r. H . R ai, Managing Director of 
the company got Rs. 2,12,424/- as remu
neration for the year ended 31-12-1976. 
As per the information available with the 
Registrar of Companies, ho is entitled to 
a  salary of Rs. 10,000/- per month, a bonus 
of Rs 51,140/- every year besides the 
actual travelling and entertainment ex
penses, medical _ benefits, unfurnished/ 
Utrnished residential accommodation, mo
tor-car, telephone expenses, provident 
fund, gratuity, superannuation fund, in
surance, etc.

Brooke Bond India Limited the same 
position. T h e Chairman of the India
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Tobacco Limited which it  a  hard core 
criminal offender has been drawing in 
cash and kind not leas than Rs. 40,000 
a month. He went on retirement. Now, he  
is drawing a pension plus the fu ll salary. 
T he second man aiso is now wanting to 
have the same concession. I  am quite 
sure that with the lobby that they maintain 
here, they w ill be able to get it. This is 
the type o f economy...........

SH R I SH ifAVtM  W D A N ' MISHERA 
(Begusarai): The Minister of Company 
Affairs had promised to do something 
about it.

SH R I J Y O T IR M O Y  B O S U : N othing 
at all can be done. I f  you touch them, 
you w ill not get returned here again. 
This is the type o f economy; this is the 
type o f democracy. Mrs. Indira Gandhi 
had allowed it. This is what was in  vogue. 
W hat are yOu doing now ? W hat is the 
mandate that has brought you here ? 
You promised a  change. W hat was you r 
manifesto ? You have forgotten it. Y o u  
will not be there in that cushioned seat,
I warn you, Mr. Patel, You give lip  service 
to people.

I  would quote some figures from M/s 
Mahindra Mahidra —there is a whole 
list with me; I  w ill not read that; I  would 
quote just a few —about executive wages. 
It is a  new privileged class; new maharajas 
and nawabs have been created under the 
patronage o f the people sitting on the 
Treasury Benches. I quote:

Rs.

“ Mr. G . Srinivasan . . 97,322

Mr. P. S. M ahindra . 1,02,254

Mr. B. M . Chopra . . 1,06,138

M r. I. Chatterji , 1,81,359

M r. P. G . Dastoor . , i >I5,546

Mr. Harish Mahindra , 2,03,227

M r. Keshab Mahindra . 1,73,558

This is the type of equality that the 
Treasury Benches want to have. This was 
done during the last 30 years o f  the 
Congress rule. W hy is it that you are not 
undoing it ? You had one good year in 
your hand. Gan you show any example 
that you have taken some steps to bring 
some sort of justice to the people who 
are struggling for their survival ? M v 
answer to that is, no, not at all.

M r. Patel’s roads lead to the fleecing 
of the common man. Central excise, noth
ing but Central excise. I ’his is the state



35 Finance Bill, 1078 APRIL 29, 1976 Finance Bill, 1978 36

[Shri Jyotirm oy Bosu]

ment showing amount and percentage 'o f 
indirect tax to the Central Government, 
tax revenue, indirect tax (Gross). In 
1961-63, the total Central Government tax 
revenue was Rs. 1053-73 crores and in 
1977-78» it  has risen to Rs. 9005 • 49 
crorcs. As regards the amount and per
centage o f indirect tax to the Central cxcise 
duty to the total Central Government 
tax revenue, in 1961-69 out o f Rs. 1053- 73 
crores, it amounted to Rs. 712-97 crores 
and in 1977-78, out o f Rs. 9005-49 crores, 
it  amounted to Rs. 6473-22 crorcs, re
presenting 71 • 88 per ccnt o f indirect taxes 
most o f which is Central excise. That is 
the position.

In reply to a Question, it was stated:

“ Central Excise duty for gone on 
account o f exemptions granted under 
rule 8(1) o f the Central Excise Rules, 
>944 -

1971-73 . Rs. 244-84 crorcs

1 9 7 5 -  76 . Rs. 446-70 crores.”

I can tell you, while I was the Chairman 
of the Public Accounts committee and M r. 
Patel was a  member of the P A C  at that 
time, he w ill remember that in two cases, 
the Customs’ exemption was granted, 
one to the Imperial Chemical Industries 
and the other to Kilachand. T he total 
amount was Rs. >̂34 crores. No cxpJana- 
tion has come so far with regard 10 this.
1 would like him to enlighten the House 
as to who are the persons— the list should 
be placed on the Tabic? o f the House; 
M r. Chairman Sir, your observation w ill 
h e lp —who have been fortunate in getting 
the exemption. Sir, on Lok Sabha record, 
it is there. Mrs. Gandhi was charged. She 
accepted Rs. 3 crores for giving this con
cession. It is on record. I am not reitera
ting or saying anything about it. The 
consumers are being fleeced with Govern
ments’ connivance. For example, take 
the ease o f Cadbury and Pfizer What 
are the propositions ? Their profit on 
4-4*75 wai 113 per cent on the capital. 
O n 1-1-1977. the profit had come up to 
320 per cent on the capital. Pfizer with a 
paid-up capital of Rs. 2 lakhs only in one 
year 15)76 made a profit of Rs. 2-65 crorcs. 
T h at kind of socialism and justice you arc 
showing in this country. As far as Hindus
tan Lever arc concerned, they are handling 
a  lot o f essential commodities which we 
require to survive. Their remittances are 
Rs. 30,99,4885. As far as Glaxo is con
cerned, their remittances arc Rs. 86,44,134 
etc. There is,absolutely a loot by these 
multinationals' and the private foreign 
companies.

M r. Patel, would you kindly h e a r  us? 
D o  not make this country a victim  o f 
neo-colonialists; do not make India a 
Latin  America for the Americans and a 
happy hunting ground for those merchant 
adventurists. Hindustan Levers remittance 
has been the maximum. I had quoted the 
figure just now. T hey are letting loose a 
reign o f terror o f its victimisation. When 
w e are most troubled with the problem  of 
unemployment, their permanent work 
force has been reduced from 9300 to 7610. 
T h eir profit has been increased. T he other 
day, in their Ghaziabad factory’s com
pound, a  tanker load o f adulterated til
o il was found for manufacturing o f dalda. 
In  this country, i f  we have money, nobody 
can touch us. In the soap that they are 
making, they have reduced the total fat 
content by 35 per cent by the standard laid 
down by the Indian Slandered Institute’s 
Panel Committee which was headed by the 
then officer o f the Hindustan Levers itself. 
T h ey are cheating the customers and that 
is how they are sending so much profit 
aborad. This company needs to be brou
ght to book. They arc mounting lobby in 
D elhi; they are bringing so much pressure 
on people like us; they arc approching our 
friends an4  relations. This company is a 
nolerious gangster. They should be looked 
into carefully.

M R . C H A IR M A N  : O nly three minu
tes more.

SH RI J Y O T IR M O Y  BO SU  : I w ill 
take little more time. I have got time 
for the third reading.

M R . C H A IR M A N  : Three minutes.

SH RI J Y O T IR M O Y  BO SU : 10 min
utes.

M R . C H A IR M A N  : I-'ive minutes, 
more and the Minister w ill reply at 1 P-M. 
So, I request you to finish quickly.

SH R I J Y O T IR M O Y  BO SU : There
is production beyond the registered licen
sed capacity and you are a silent spectator. 
You are regularising them. As far as 
Indian companies are concerned, they 
arc having their idle capacity and the 
foreign companies are producing l‘ar in 
exress of the licensed capacity. T hey arc 
M/s Burroughs Wellcome, M/s. M ay &  
Baker, M/s. Roche Products Ltd., M/s. 
Pfizer Ltd., M/s. Wyeth Labs. Ltd., M/s. 
Cyanainid Labs., M/s. Cibageigy Ltd., 
M/s. Bayer (I) Ltd., M/s Scarle (I) L td., 
M/s. Merok Sharp & Dohme (l) Ltd., 
and M/s. Hcochsf Pharam Ltd. i  have a 
complete list of these companies. As far 
as Glaxo is concerned, they are producing 
below their registered licensed capacity 
far atcyl, what sort of Government do you
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run ? T h ey are allowed to break the law 
with impunity. You pass an order and they 
uae the toilet paper. What is the licence ? 
What ii the licence meant for. As far as 
Britannia Biscuit Company is concerned, 
M r Patel, I am very sorry in 1 {>78 January, 
their over production was 2828 (M T  per 
Annum) and it has been regularised to 
8600 and in  respect o f their Calcutta 
factory from 3,218 tonnes to 15,000 tonnes 
the capacity endorsed on the licence in 

January 1978 M r Patel, it  is this Govern
ment which has regularised the thieve* of 
their thieving process. W hy then issue 
licences and permits at a ll i f  they have 
behaved so shabbily ?

The Indian big business growth rate is 
Also something fantastic. The assets in 
1972 were Rs 4,223.82 crores, the turn
over Rs 4,770*40 crores and gross profit 
A s  297-91 crores white money; forget 
about black money; it is three times 
the money or even four times the money. 
See the difference from 1972 to 1975. The 
assets in 1975 were Rs 6,204- 53 crores; 
the turnover has gone up from Rs. 4,770 
erores to Rs 7,900 cores, gross profit from 
Rs 297 crores to Rs. 515 crores. 
This is the type o f socialism we have 
keen sampling here.

The Janata Party promised that the 
growth of monopoly would be stopped. 
Now, what are the new licences that have 
been given ? Birlas are topping the 1 >st 
Rs 72-08 crores, new licences. J.K .s Rs. 
20*07 crores. Tiiapars Rs 18-4.5 crores, 
Tat as Rs. 9-03 crores, etc,, cfr. Hip com
panies, especially foreign monopolies, arc 
allowed diversifications in l >w priority 
profitable area. This has been done conti
nuously. Yon have allowed the Cadbury 
to start an apple juice plant in Himachal 
Pradesh What a shame!

The areas reserved for small st ale sector 
arc intruded upon. Tall promises are 
made, but the performance is vrry little, 
next to nothing There are serious mal
practices. May &  Haker are controlled by 
persons who are related to each other 
maritally, through marriages, and they 
have got about ten bogus firms, dummy 
firms, to hoodwink the M RTP. Mr. Patel, 
you were in the Committee, What happ
ened to the case of National and Grindlays 
Bank ? You can easily earn Rs. 15 to 20 
crorcs in taxes. They were caught evading 
taxes, they were caught evading losses of 
remittances. They are hardened criminals. 
W hy is it that the Reserve Bank goes be- 
fore them with bended knees ? Why is 
Government so timid ? Why they are so 
afraid to the National and Grind lays Bank 
I do not understand.

In industries, the whole planning is 
lopsided. I do not wish to read from

papers because the time is short. The 
Janata Party claims to be the great cham
pion! at agriculturists. But it is nothing 
but a paper tiger. What have they done 
in one year ? Sugarcane this time has been 
sold at Rg. 3 per quintal. They have been 
burning all sugarcane. You promised 
that you would do good to the rural eco
nomy and the agriculturists- and this is 
what is going on. Tabaco has been sold at 
Rs. 20 per quintal. When you come to the 
market, the buyers and speculators had 
comored everything. You waited for one 
month. I charge this Government that 
the Indian Tabacco Company’s lobby has 
got an effective access inside the Govern
ment. That is why the tabacco groweres 
have been allowed to be minced like this.

The Agricutlure Minister has made tall 
claims about food production. Now look 
at the production figure of ricr, look at the 
production figure of coarse cereals which 
are taken by poor people. Look at the 
production figure of pulses and oilseeds. 
The whole thing is glccxny. The figures, 
in fact arc actually much lower. I  
would not quote because that w ill take 
time.

They talk about Green Revolution, 
do not understand this. Perhaps m y know
ledge o f English is less. Where is the 
Green Revolution ? How much arc you 
paying for a kilo of pulses ? Is that Green 
Revolution ?

About cash crop production, I have 
told you. This year the cigarette makers 
w ill make a windfall profit o f Rs. 50 to 
60 crores— what the tobacco growers 
lost. Here I am making a  concrete sug
gestion. Here is a source where you can 
mop up the additional profit without 
allowing them to increase the price o f 
cigarette because tobacco has been sold 
at Rs. 18 per quintal. Therefore, that 
money should go either to the growers or 
to the consumers: we cannot allow others 
to get it.

Now, we have been examining jute 
prices. In regard to the calculations by the 
Economics and Statistics Directorate and 
the Agricultural Prices Committee, we 
had no other alternative than to under
stand it clearly that they were working 
in the interests o f jute tycoons. Now, the 
jute gorwers have showed their cost o f 
production as Rs. 100 per quintal and after 
the renewed excise by another Govern
mental agency we found that the cost was 
Rs* 334/* So, there was a cheating of 
Rs. 200/- for each quintal. How many 
crores of rupees the jute growers must have 
been cheated in these six States. There 
should be special isteps for maintaining 
regional balance and the most import an 
is research in agriculture. I  am not casting
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an y aspersions but I am only requesting 
a  review to be done of the IC A R  by top
scientists and that the Gajendragadkar’a 
recommendations should be implemented. 
These are the two things I am requesting.

Now, we have been wanting a shipyard 
in  H aldia and we want a  shipyard in 
Orissa also. There was a specific recom
mendation by the Baweja Committee in 
February 1973. T h e West Bengal Govern
ment wanted a  copy o f this Report but 
they were refused. I have got hold of a 
copy. I have given notice to the Speaker. 
I  have given a copy to the Speaker and 
I am laying it on the Table o f the House.

SH R I P. K . D E O  (K alahandi): Is it 
a  secret document ?

S H R I J Y O T IR M O Y  BO SU : No, it is 
a  report o f the Government. I am quoting 
from it: The recommendation says:

“ From the conclusions set forth above, 
it w ill be clear that the Working Group 
has done its best to consider, precisely 
and specifically, the issues arising from 
the terms o f reference assigned to it. 
In  the light o f these conclusions, the 
Group recommends that—

(1) There is a  clear case for the estab
lishment o f at least one additional 
shipyard and even two more ship
yards during the Fifth Plan.”

We want two shipyards, one in Orissa 
and one in West Bengal.

*(2) Haldia qualifies itself as a very 
suitable location for such a  ship
yard and may be selected for the 
purpose.

(3) The proposed shipyard at Haldia 
may be designed lo cater for the cons
truction o f tankers, bulk carriers etc. 
up to the size of approximately 
1,00,000 G R T .

(4) A  special project team be set up to 
undertake the requisite investigations 
and prepare a comprehensive Project 
Report along with detailed cost esti
mation and economic evaluation.

(s') The said Project Team he advised 
clearly that the Planning o f the 
shipyard to be so done as to keep 
abreast of modern concepts of ship
building and ship repair.**

Witl* your permission I am laying it 
on the T able o f the House and I thank 
you.[ Placed in library. See Nv. LT-a»3i/78]

M R . C H A IR M A N : T h e document p la
ced by you w ill be examined, and the 
Speaker w ill decide.

SH R I J Y O T IR M O Y  B O SU : No Sir.
I  have quoted the Rules. I have given 
an advance copy. No Sir, it cannot be 
done, (interruptions). You  may kindly make 
an announcem ent.. . .

M R . C H A IR M A N : The Speaker w ill 
examine it.

SH R I J Y O T IR M O Y  BO SU : No. no. 
The Speaker was given a copy long ago. 
According to the R u le s.. . .

M R . C H A IR M A N : It seems it has 
been seen by him this morning and he 
told you that he w ill examine it.

SH R I J Y O T IR M O Y  BO SU : No Sir, 
he did not tell me that.

M R . C H A IR M A N : M r. Bosu, Y ou  
need not w o r r y ... .

SH R I J Y O T IR M O Y  BO SU : No, it is 
laid on the Table of the House. It cannot 
be done like that. Advance notice was 
given.

M R . C H A IR M A N : You see, Direction 
1 1 8 . . . .

SH R I J Y O T IR M O Y  B O S U : No, please 
read Rule 369.

M R . C H A IR M A N : Direction 118, sub
clause ( i)  says that if  the Speaker permits 
a Member to lay a paper or document on 
the T abic , the Member may, at the appro 

riate time, lay it on the Tabic. I f  the 
pcaker permits.

SH R I J Y O T IR M O Y  BO SU : Please 
see Rule 369. Nothing can supersede the 
Rules of Procedure except to the Consti
tution. Rule 369 reads:

“ A  paper or document to be laid 
on the Table shall be duly authenticated 
by the member presenting it.”

I have duly authenticated it. A ll papers 
laid on the Tabic shall be considered 
public.

M R. C H AIR M A N : Yes, Rule 369 
reads:

“ A  paper or document to be laid on 
the Table shall be duly authenticated 
by the member presenting it.”

SH R I J Y O T IR M O Y  BO SU : I have 
done it. I  can do it in your presence 
once again.
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M R . C H A IR M A N : Speaker ha* already 
informed you that this w ill be examined.

SH R I J Y O T I R M O Y  B O SU : No, Sir. 
1  regret. I  again rise on a  point of order. 
I  am less proficient in English. Let the 
House guide me what it says. R ule 369 is 
very clear:

“ A  paper or document to be laid on 
the T ab le  shall be duly authenticated 
b y the member presenting it.”

I f  I have declined to authenticate it, you 
could have said that it cannot be laid. 
But I have duly authenticated it.

M R . C H A IR M A N : Has the Speaker 
permitted you ? Speaker’s permission is 
required.

SH R I J Y O T IR M O Y  B O SU : Speaker 
is a  creature o f the rules. Speaker's elec
tion itself is at per these rules. He cannot 
break the rules.

M R . C H A IR M A N : This w ill be done 
according to the rule.

SH R I J Y O T IR M O Y  B O SU : You said 
‘ according to the rule’ . W hich Rule, 
Sir ? *

M R . C H A IR M A N : I have already 
explained to you. I f  the Speaker permits 
it— that is the point.

SH R I J Y O T IR M O Y  B O SU : Y o u  said 
‘ according to the rule*. K indly quote the 
rule.

M R . C H A IR M A N : Direction 118(1)

SH R I J Y O T IR M O Y  B O SU : For a ll 
purposes you are the Speaker.

M R . C H A IR M A N : W ould you please 
look to Direction 117.

SH R I J Y O T IR M O Y  B O SU : W hat is 
that ?

M R . C H A IR M A N : Direction 117
aays:

“ A  private member may lay a  paper 
on the T able o f the House when he is 
authorised to do so by the Speaker."

W hen you are authorised by the S p e a k e r-  
then only you can lay.

S H R I J Y O T IR M O Y  B O SU : Let me 
make my submission. A  Direction cannot 
supersede the clear provisions o f the rule. 
I t  docs not have the force o f the rule. 
Rules are supreme in this House next 
only to the Constitution.

M R . C H A IR M A N : T h e Directions w ill 
have to be abided by.

S H R I J Y O T I R M O Y  B O SU : Y ou  
certainly abide b y  it. Y o u  take it  home 
and abide by it as much as you want. 
But here the House is regulated b y the 
Rules.

M R . C H A IR M A N : Directions have 
to be adided by.

SH R I J Y O T I R M O Y  B O SU : I do not 
believe in K a u l &  Shakdher.

M R . C H A IR M A N : M r. Bosu, please 
take your seat. I  have already called the 
next speaker, Shri Rajendra Kum ar 
Sharma.

TTW ff £*FPC ( T T * m )  :

wfiresraT wt % arm
3ft ferer f a s h w  srep r f«ian\ t

3 * %  If ftT T K  sapRT ^

1

mam, trnr trap:
*rcr‘*F7  T O T  3ft  ftPTHrT $

wrf «jnr 
3rflr?PTm*T l ,  ^  vm *

t o r  % tB̂ rr f*F*r snfr 1

H r * * r q 3 0 ?TTrff %

t p s j  w w m ?  8 * r f t e  m »r 

|  w k  1 0  <tT*t m  % r$-

£  1 i f  1 8  -
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oTT-rn^-^rryr x ftr  ^  fr o r  ft
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*pt% % f?rq: 1 m ttj mix *rt 
1 f
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§rfar* ^*r % r̂rstr *tpt t«rrar, 'r^rra 

^ - s t r  *<rar ^  s r k  ^ r s r r q  ^  *r t  3> * r f  

t  t * ?t ^ftsr v t  *??:% %  fart* q?rf%??T 

fjrP r^ T : sffirsr spjr ?p?rr ^ 5T  ̂ I  ?

f  * i € r  oft ?r q ?  * f t  ^ p t - t f  ^ T sn r  

Pp srq% wrqrir % s f t t  #  s * r  ^"t 

fT®%  3 0 *w T % * r * r c  «j^

TTCJ % *p=3T zfirdfmJ % JTXT 
^TT% ^ft s f t *  s ^ - T T T t  spt T t v  

*f?t 3j> q ^ fc r^ r  srcR T f  * r f  | ,  g-fr 

T t  ĴTTCrT ^77% % fsrnr sjftq- ^  s t f f

tnsxx jtxt szm *& wtx ?t 
^ 5 F ” f t  farar *r 3TT<Tr % ?rr*r% r«f*

$ * f t  f ^ f c T  STITT fa? JT5fT *r«®T TTc|T<S| <U| 

5R  3 % I

^raff % *rr«r #  w o w  f  1

M R . CH A IR M A N  : Now, Shri Lakka- 
ppa. You will please take only two or 
three minutes.

M t ^ r s T R T P r .^ r ^ r  (srernrTs) : 

f  JT^fR 5p w  t  %  ^ t w t  V *  

srrr * r k  t o t  fc*rr srrtr 1

M R . C H A IR M A N  : It has already 
been decided.

SH RI K . L A K K A P P A  (Tumkur) : Mr. 
Chairman, Sir, I rise to speak on the 
Finance Bill. Sir, as per the report o f the 
Reserve Bank of India, the financial posi
tion o f the country is very poor. It says 
that the budgetary position o f the State 
is rapidly deteriorating and the financial 
health is poor. This is given in your own 
report. W hy I am giving out all this 
information is that I want to highlight 
all those points. The report has shown

how the deficit between the ^aggregate 
receipt and aggregate disbursement has 
been growing at a  galloping rate. The 
States ~had an overall surplus o f Rs. 75 
crores at the end of 1975-76 but the follow
ing year, that is, 1976-77, saw them in the 
red to the tune of Rs- 41 crores land the 

r 1977-78 found them in a deficit o f  
335 crores. The worst is that the States 

are losing the vitality to meet the situation. 
That means that the financial set-up is 
uneven and it is discriminatory in charac
ter; it is imbalanced and there is no equit
able distribution. Your progress and deve- 
lopmental activities have come to a stand 
still. Th<* report observes as follows

•‘Such unautnonscu u . er-dratis nave 
been a matter o f serious concern to 
the Reserve Bank and the Bank has 
rapeatedly urged the States to 10 plan 
their finances as to aviod such re
course.”

Sir, this Ministry has failed to take note o f 
the various suggestions and recommenda
tions to restrain and constrain the distri
bution of money through the financial 
institutions including the private bank* 
and the Public banks.

Regarding the financial institutions 
controlled by the big business my hon. 
friend, Shri Jyotirmoy Bosu, has already 
narrated certain points and I will not 
repeat those points.

I  want, to speak only about certain 
fraudulent practices indulged in by some 
o f these banks.

I want to show how the control o f the 
Reserve Bank of India over these financial 
institutions is deteriorating.

*3 h r* .

Now Sir, since the time at my disposal 
is very short, I will not elaborate these 
point*. I don’t want to go into the details 
o f all die banks but I will deal with only 
certain banks. I want to speak specifically 
about the banks o f Rajasthan. Take 
for example the Bank o f Rajasthan. This 
may be a trivial matter but still I would 
like to bring to your notice. The Reserve 
Bank o f India has no control over this 
financial institution. Look at the way how 
these private banks are operating and cat
ering to the needs o f the vested interests, 
black marketeers, hoarders etc. Now, 
you are going to appoint Chairman to 
various banks- I am told that the same 
people are going to be appointed and they 
arc now coming through the backdoor 

'entry. You were criticising the previous 
Government very much about their pat- 

' ronising them. Now what is it that you 
are doing P I am told that in various pri
vate banks you arc going to appoint
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Chairmen. You must look to the anteced
ents ol the people before doing so a* to 
how they were functioning and how they 
were catering to the needs of the people. 
Look at the way how the finances o f the 
country are being looted. Take the case 
ot Rajasthan Bank Ltd., Jaipur. On the 
eve of the vwit of one Mr. Agarwal a 
donation of Rs. 50,000 was given for the 
construction of a fountain in the city. 
How can this bank provide Rs. 11,00o/- 
to be spent for the tour of Rajasthan by 
the Deputy Governor of Reserve Bank of' 
India towards his tour ? How this 
amount is being concealed by them and 
how the officials of the Reserve Bank are 
shielding the shady transaction of this 
bank for these bank people ? This is one 
o f  the instances where Rs. 11,000 for the 
tour of the Governor of Reserve Bank of 
India to Rajasthan is being bome by this 
Bank. For opening a Branch at Calcutta, 
that had cost the Bank Rs. 0,50,000/-. I 
can quote many such things {Inttrrup- 
Hmu).

M R . CH AIRM AN  : Mr. Lakkappa, 
will you kindly wind up ? The Minister 
will now reply.

SHRI K . LAK K APPA : I can quote 
many such instances to show how the black 
money is being utilised over which my hon. 
friend, Mr. Patel will have no control. I 
would like to ask him whether he will consi
der revamping and restructuring the finan
cial institutions so as to see as to how they 
are functioning and how far they have gone 
on in catering to the financial needs of the 
people by depriving the weaker sections of 
the country.

Sir, in the entire Karnataka State, no 
banks are financing the needs of the weaker 
sections o f the society; no loan* are bong 
disbursed. Even if they are disbursed, the 
rate o f interest charged from them is 
exorbitant. Nothing has been done with 
regard to the marginal farmers.

Here 1 want to ask the Minister whether 
he would come out with not only a co
mmission of inquiry but he would also 
see it th#t the matter is set right and see 
that the financial institutions cater to the 
needs o f the weaker sections of the society, 
namely* that the farmers are not charged 
exorbitant rate of interest for the roans 
given to them. He should see to it that the 
health of th$ country is thereby improved 
and the present disparity which is existing 
in the. matter o f distribution o f finances 
to various States is removed and that 
equitable distribution is made to them.

With these few words, Mr. Chairman, 
I conclude.

M R. CH AIR M AN  : Now, the Minis- 
. ter will reply. {Interruptions)

SHRI C. N. VISW AN ATH AN  (Tiru- 
ppattur) : Sir, I was not called.

M R. CH AIRM AN  : I had called you 
but you were not here.

SHRI PU RNANARAYAN SINHA : 
Mr. Chairman, Sir, the other day, when 
the Finance Bill was to come up, the hon. 
Speaker had permitted calling the names 
o f the Speakers as per the list. (Interruptions)

M R. CH AIRM AN  : The time has been 
allotted by the Speaker himself.

SHRI PURNANARAYAN SINHA : 
The other members are being neglected. 
This is something most extraordinary.

M R. CH AIRM AN  : It was expected 
that the Minister will reply at 2 O ’clock. 
Now he will reply at 1 O ’clock.

SHRI C . N. VISW ANATHAN : Sir, 
I want only four minutes and I will finish 
within that time. I am from the Anna 
D M K  Party consisting o f 19 members.

M R . CH AIRM AN  : Mr Viswap*than, 
you were called by me; you were not 
present.

SHRI C . N. VISW ANATH AN : I 
had gone out at that time. Please allow 
me four minutes only and I will finish 
within that time. (Interruptions)

M R. CH AIRM AN  : I  am calling the 
names according to the list. I cannot go 
beyond that. The Speaker has not agreed 
for extension.

n n & r  f t *  : t t  **t
*FT 5R T  fjfiTT STITT I gURT T̂TffHT %

ert fare srm ft t& rn rt  i xrnr 

% f o r  f R  &  |  1 w  q r  

t r r t r c  1 1 t r  #  i

(Interruptions')

«nr frwr t t m m  $

( * *  w r r n  < n *) :

*rrf

fr a w  % *T3JT %X t  I 

■srrs t o t  % r a  3  *r$r

t  «

vw flr c  tfV srrcfV



WMT |  1 W  t
w e n  f  i w rr <r^r ^  *n: f s fa s R  if  i

M R . C H A IR M A N  : M r. Vishwa-
nathan , you can speak on third reading. 
Speaker has not agreed for extension. 
T h a t is the w hole trouble. W hen the 
Speaker has not agreed, 1 cannot allow .

(Interruptions)

: Wt TFT

t  f v  W  v t  *r«r*r wft fo rr
srrc i *rrr F f ta r  v t  i «rnr 
^  % fipr fFT #5 11 W!T WcTT |  eft

*t •r t  w n rfrr f  i *?t t  3 7 ^

gwrft* THT V T  3  I 

<«(tapctwc*ft* f t t f  : «PT t

^  ^gV t f r s  f t  t  t fh :  m x  

# « r :  |  f*P *> *pt * r w  srfr

f t * n  ?ft f o r  n r q v t  T t ^ r r

i *ffoPT ^  =ffrr |  ^
m *  vfr ftnrr arnj i f*w?> 3f«r* 
f i r o  v  st*pt ^  i w r t  jrre^r ^ 1 ^ 1  ^  
eft f a r  w m rt *wr ^srrrsr |  i

M R . C H A IR M A N  : Extension o f time 
has not. been granted by the Speaker.

(Interruptions)

T H E  M IN IS T E R  O F  P A R L IM E N - 
T A R Y  A F F A IR S  A N D  L A B O U R  
(SH R I. R A Y IN D R A  V E R M A ) ; M r. 
Chair naan, it  is known to a ll hon. M em 
bers o f this House that this B ill has to 
pass through a ll stages today itself and 
according to that time-table, 5 O ' clock is 
the deadline— Taking into consideration 
the lim e to be spent at different stages as 
w e l l  as the necessity to send it  to the other 
House in time, a ll the hon. Members 
are aware o f a l l  these considerations.
The Business Advisory Committee, after 
taking everything into consideration, 
recommended a certain time 
schedule. This House in its wisdom 
accepted the report o f the Business A dvi
sory. Committee. Even yesterday, the 
hon. Speaker made it clear that the total 
number o f hours available for the consi
deration and passing o f this B ill was 15 
hours and the recommended to the House 
certain division for the three different 
stages. Therefore, I  would submit, on 
behalf' o f  the Government, that the 
total schedule cannot be upset because
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otherwise the business w ould get upset 
and this is  the kind of business which Gov
ernment cannot afford to get upset. So 
1  w ill make a  special appeal to a il the 
hon. Members o f this House o f  this side 
as w ell as on the other side, to en a b le  the 
Government to complete the business 
according to the schedule. (Interruptions) 
Therefore, whatever allotm ent has to be 
made within the time-limit for the 
different stages can, o f coursc, be made and 
i f  it a question o f 30 minutes or so, it 
m ay be done, but otherwise Government 
cannot be recommended to the House or 
to the hon. Members any extension 
which would affect the time-schedules.

(Interruptions)

S H R I C .M . ST E PH E N  (Idukki) : 1 
want to make one thing very clear. As 
far as we arc concerned, we are interested 
in the clause by clause discussion and we 
must have the fu ll time for making our 
points during the clausc-by-clauae dis
cussion. Th at is where the Orvp™.;n~r  
is interested. W e would press for divi
sion in certain clauses. W e must have 
the right to speak. Not one minute out 
o f the time allotted can be cut into. That 
we object to. But i f  you have got ayny 
other time, you can give that. M y 
second point is that many hon. Members 
from the ruling party benches are raising 
this objection. W ell, we are working 
under certain constraint. I, for exam ple, 
as the leader o f the Opposition, wanted to 
speak. But I  was told that the time- 
lim i tation i« there and 1 agreed. There
fore, I  have given my right to speak. But 
I  find that the Janata Party Members 
have taken much more time then they 
were allotted. A s fa r as we are concerned, 
we have remained within the time-limit; 
not that we are not aware o f our righto. 
I f  more time is given, then the *im» 
which we w ould  have lost on account o f 
this, must be made up and the whole time 
should be allotted to us, not to them.
13 -*3  ho«v«.

[ S h r jm a t i  P a r v a t h i  K j u s h a n  in 
the Chair] .
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S H R I H A R I V IS H N U  K A M A T H  
(Hoshangabad): M ay I  submit that 
according to the b u l le t in ...............

M R . C H A IR M A N  : M r. Kam ath, I 
would request to be very brief.

S H R I H A R I V IS H N U  K A M A T H  : 
I  am not speaking on the B ill. I am  
only speaking on the points raised by the 
Minister o f Parliamentary Affairs.

M R . C H A IR M A N  : I  know that.
But still I would request you to be brief 
on that.
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S H R I H A R I V IS H N U  K A M A T H  : I  
would be brief, precise and and concise. I  
refer to Bulletin, Part-II o f the 9th M arch, 
1978. It says that the Finance B ill 197O, 
w ould be taken up on the 27th, 28th and 
39th A p ril. Now, Sir, there is no sacro- 
sanctity about the time— I mean hour—. 
o f the day. Apart from that, according to 
the Bulletin, three fu ll days are allotted. 
But due to a slight bungling o f the Gov
ernment, on Wednesday a fte rn o o n ....

M R . C H A IR M A N  : I think you
have made your point.

SH R I H A R I V ISH N U  K A M A T H  |
. . .  .O n  Wednesday afternoon, a part o f the 

time on Thursday i.e., yesterday was 
taken up on the Appropriation B ill. I 
do not know how many hours were taken 
up in the Appropriation B ill ? There
fore, if  this Honan is w illin g  to sit beyond
6 O ’ clock...........

SH R I C . M . ST E PH E N  : We are
not prepared.

SH R I H A R I V IS H N U  K A M A T H  : 
A lright, upto six. W e are sitting upto six.

M R . C H A IR M A N  : I have got vour
point. Please do not have another 
dialogue.

SH R I H A R I V IS H N U  K A M A T H  : 
The BAG is the creature o f the House and 
so is the Speaker, and the House is 
supreme and this House can decide to 
extend the time and sit longer i f  it wants 
to.

M R . C H A IR M A N  : Now the point is,
you are asking for extension o f time and 
M r. Kam ath, your argument I  am 
afraid, does not hold because this time 
allotted for the Finance B ill was announ
ced by the Speaker when the Finance 
B ill was taken up for consideration, 
after the Appropriation B ill and 
had been already passed. So, it does not 
arise. At that time the House was 
fu lly  aware o f the time allotted for the 
Finance B ill including the division, 
first reading, clause bv clause and 
the third reading. Therefore, there is 
no question o f extension o f time and I 
might point out p articularly that when 
Members are wanting extension o f time, 
they can at least see that other Members 
o f their party confine themselves 
within the time given. T hey overstep 
the time and as it stands it now, parti
cu larly  the Janata Party and other parties 
have finished their time. T o  only one 
party, which was not here, I am allowing 
the member two minutes that his party 
has got. But m iy  I warn him 
that after two minutes, the bell w ill be 
rung? After that the Minister w ill reply

and then we w ill have clause by  clause 
cons ideration. M r. V isw anathan.

(Interruptions)

M R . C H A IR M A N  : This cannot go  
on endlessly. M r. Vishwanathan.

SH R I C . N . V IS H W A N A T H A N  
M adam, on b eh a lf of our p a r ty .. . .

(Interruptions)

SH R I R A V IN D R A  V E R M A  : M adam , 
it appears that some hon. Members 
are perhaps overlooking the Ruin 219 
(a), which clearly says that on a day 
allotted for this, the Speaker shall at 
seventeen hours on the allotted day or the 
last o f the allotted days as the case m ay be 
forthwith put every question riecrssary to 
dispose of the outstanding matters in 
connection with the stage or stages for 
which the day or the days have been 
allotted. Therefore, M adam, at r> O ’clock 
it has to be put.

M R . C H A IR M A N  : Yes , that has 
to be put. M r. Vishwanathan.

(In terrup tio n s).

SH R I C . N . V ISH W AN A TH A N
(Tiruppattur) : Madam, I w o u ld  l i k e
to submit only two points on behalf o f 
our party, A IA D M K . The first is 
regarding the telegram sent by the Chief 
Minuter o f Tam il Nadu on 2-3-78 on the 
imposition of excise duty at two paise per 
K w h. on electricity generated as' propo
sed in the Finance Bill. Ten per cent 
concession has been announced by the hon. 
Finance Minister, but this would help 
the development o f industries which would 
mainly affect the small scale industries. 
The duty o f two paise per Kw h. would 
therefore mean an average increase o f 8-5 
paise per unit on energy sold. This would 
have to be recovered mainly from the 
industrial sector and this would com
pletely ruin the smnll scale sector. I  
request the Minister to consider this and 
immediately withdraw the excise duty 
that is proposed to be levied on the electri
city generated.

The Ganga-Cauvery Canal Scheme 
should also be considered by the Financc 
Minister. They arc running a  train viz., 
Ganga-Cauvery Express. W e know that 
there is lack o f national integration at 
present. I f  this Government is interested 
in national integration and also in the 
unity o f the nation, they should 
immediately implement the Ganga- 
Cauvery Canal Scheme, which m ay 
cost Rs. 1000 or aooo crores. In the 
South, water facility is not available and 
the agriculturists are suffering from 
drought. Shri K . L . R ao’s Plan, con
necting Ganga and Cauvery must be taken
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up. Then the lands in South w ill become 
fertile And agriculture w ill be more 
fruitful. H ie  cost m ay be high. But the 
Finance Minister must take the initial steps 
with foreign country's collaboration to 
implement the Ganga-Cauvery Canal 
Scheme. Thirdly, *he Coromandel coast 
line has not still taken any shape. 
This line would conncct V izag with 
Cape Comorin and it would develop 
the industrial highways, increase the 
possibility o f export and also commer
cial goods transport. This must be con
sidered by the Finance Minister.

Lastly, I am aware c>f the fart that 
thm- days before J. P ’ .s close friend, 
M r. Govinda Rao Desh Parek made a 
statement that rrcvntly smuggling has 
increased throughout India. The hon. 
Financc Minister has been saying that 
many stfps have been taken to reduce 
smuggling. 1 request tlu* 1'inanrc Minis
ter to say whnt arc- <li(- steps that have 
been taken to eradicate smuggling and 
oth^r evils which are spoiling our national 
economy.

T H E  M IN IST E R  O F  FIN AN CE 
'S H R I H . M . PA TEI ): Sir, we have
had three stimulating days of discussion on 
the Finance Bill. W c have also had w ell 
high eight weeks o f discussion on the 
budget. I am indeed glad that the bud
get which I had presented to Parliament 
at the end o f February has generated 
keen interest and considerable comment.
I have benefited by a great number o f 
suggestions, may o f which are certainly 
constructive. The members o f the 
House will appreciate that I  was fully 
responsive to the need to make suitable 
amendments and to provide adequate 
relief wherever these were found 
necessary. M ay I express m y gratitude 
to all the members o f the House for their 
very positive reactions to the budget ?

I must particularly compliment m y 
distinguished friend, Shri R . Venkata- 
raman, for having made a speech on the 
Finance Bill in the best traditions o f parlia
mentary democracy. He has without 
doubt carefully studied all the issue 
and has quoted chapter and verse. 
H e has been fair enough to reco-gnise 
some o f the solutary measures which 
I  have introduced for which I  am thank
ful .However, he has also raised a number 
o f point. I t  is m y duty to offer 
m y observations on them. The hon. 
member has taken strong exception to 
the fact that last year’s accounts 
have not been given at all, with the result 
that we do not know whether there has been 
any variation between the revised esti
mates and the actuals. I am not clear 
about the difficulty that this position has 
created in the p r o  per understanding o f 
the budgetary situation regarding the 
budget figures.

Shri Vcnkataraman seems to be under 
the impression that there has been a

departure from previous practice in this 
regard. I would like to inform the hon. 
member that there has been no change 
whatsoever in this matter as compared to 
previous years. I f  the hon. member 
had looked into the budget documents 
with care, he would have noticed that the 
annual financial statement laid before 
Parliament on 28th February, 1978 gives 
the account figures for 1976-77 under the 
the various heads o f  receipts and expendi
ture. Further, the detailed demands for 
grants for the currcnt year, which have 
been laid on the Table o f the House, 
give the details of expenditure figures for
1976-77. The actuals arc not given in 
the main demands for grants, it would 
be a  repetition. T he figures arc provi
sional, as the final accounts for the year 
ended March, r977 arc not available at 
the time the budget is under preparation. 
The final figures are given in tne final 
accounts which usually become available 
about 5 to 6 months after presenta
tion o f the budget. This, along with 
the report o f the Comptroller and Audi
tor General, are considered by the P .A .C . 
whose report is available to Parliament. 
Shri Venkataraman is, therefore, not 
correct in assuming that Parliament is 
denied information about actuals o f a 
year and variations from the estimates 
for that year.

I am, indeed, very grateful to the 
hon. Member for his reference to the 
need for economy measures. I  can assure 
him and all the Members o f the House 
that the Janata Government is very earnest 
in seeing to it that the economy in ex
penditure to which it has given the highest 
priority is achieved in fact. The economy 
instructions issued by the Finance Ministry 
in respect o f creation o f new posts, expen
diture on travl, both domestic and 
foreign, and reductions in overtime 
expenses are all being implemented with 
sincerity. For the first time the Govern
ment is also taking a close hard look at 
the enormous expenditures which have 
arisen over the years o f subsidisation and 
the small, but significant beginning has 
been made in reducing these subsidies to 
toler able limits. Added to this, we 
have launched a drive for the improvement 
in the operations o f public sector corpora
tions with a view to ensuring better 
returns on our investments and preventing 
a situation which unfortunately existed 
in the past when such undertakings 
were a drain on the public exchequer.

S H R I  L . K .  D O L E Y  (L a k h im p u r) 
Madam. I am on a point o f order.

M R . C H A IR M A N  ! What is the rule 
under which you raise the point o f  orde?
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SH R I L . K . D O L E Y  : I  h»ve a 
point o f order. Has it been the practice 
oF the House that the Finance M in ister 
should have come out with a  written 
rep ly ?

M R . C H A IR M A N  : Yes. there is 
nothing wrong. There is no point o f 
order. Please resume your seat. You 
may continue, M r. Minister.

S H R I H. M . P A T E L  : I do not
understand why this insistence upon written 
-or oral reply. 1 can, and I am  per
fectly  capable o f giving you an oral 
rep ly also. But it is very important that 
in the matter o f finance, when finance 
matters are concerned, w e give fairly ac
curate and precise replies.

Shri Venkataram an has come down 
very sever ly  on me because I was franlc 
enough to announce to the House a 
deficit o f  over Rs. 1,000 crores. A t 
least the hon. M ember w ill adm it that I 
have practised no "subterfuge” , a word 
which he has used on more than one 
occasion in  the course o f his speech, 
to ta lly  unjustifiably, as I  propose to show.
I did' not hide the deficit by  any m ani
pulation o f the figures. It is my belief 
th a t the economy o f the country requires 
a  larger investment and i f  this larger in
vestment is to take place , I have little  
option to raising resources b y  additional 
taxation to the extent possible and to 
operate a  reasonable and containable 
deficit. M y budget has been a judicious 
mixture o f these two strategies. I 
presume that the hon. Member would 
not have liked me to increase taxes further 
in order to reduce the deficit; nor surely 
would he have lilted me to cut Plan 
expenditure and investment in high pri
ority areas, such as, agriculture, irriga
tion, power and rural development, in 
order to avoid a deficit. W hat is most 
important and on this I  am  entirely 
in agreement with the hon. Member is 
that we m int ensure that the investment 
made is in directions which are fruitful 
and constructive so that the inevitable 
resultant deficit financing does not result 
in  lour losing control over the economy 
and entering into a phase o f high infla
tion. I  have given an assurance to the 
House that this w ill not be allowed to 
happen and that we have instruments at 
our disposal today, such as, the foreign 
exchange reserves and the excellent 
buffer stocks o f foodgrains, which w ill 
enable us to maintain the price line in 
spite o f thr deficit.

There has been some criticism regarding 
the future trend o f orices and in  this con
nection, not only Shri Venkataram an 
hut also Shri M ahamava Prasad Sinha and 
Shrimati Parvathi Krishnan have stated

that prices continue to rise and that the 
claim s o f Government are only on paper. 
M adam , in  a  la rg e  country lik e  ours 

there must be some definite and agreed 
yardsticks for assessing the level o f prices. 
W e have two such yardsticks—the wholesale 
price index and the consumer price index, 
l  have not invented these indices, nor has 
the present Government worked out the 
items which go into the two baskets 
or the procedures for calculating the indi
ces. W e continue to vise the very yardstick 
which had been introduced to the country 
by the previous Government. W hat do 
the indices based on these yardsticks 
reveal ? In the case o f the wholesale 
price index which in a ll the countries o f  
the woi*ld has been taken as the basis 
yardstick o f inflation, we can claim  
w ith pride that the wholesale price index 
at the time when we presented the budget 
representing one year o f Janata rule was 
exactly the same as when we assumed 
office. There was in fact no inflation at 
a ll. This has been recognized^ a ll over 
the world as a remarkable achievement. 
T h e  hon. Members w ill also appre
ciate that after I presented the Budget, 
there has been no indication that the 
wholesale price index has gone up. 
Indeed, it  remains rem arkably stable 
T h e consumer price index remained steady 
at TSO points for October, Novemb • 
and December, 1977. It fell to 3 *5  P° 
in January, and further fell to 320 points 
in February 1978. A l l  th is  would surely 
indicate that the alarmist reports o f price 
increases can only represent isolate^ 
instances caused by local maldistribution 
or sudden, unexpected short-term 
demand for some consumer items. T h e  ye 
do not at a l l  represent the general trend 
o f price levels in our country.

Shri Venkataram an has _ referred to 
the accumulation o f foreign exchange 
reserves and he doubts whether I shall 
be able to utilize  these reserve this year 
more than what I was able to do 
last year. Let me first o f a ll very frankly 
concede that last year although I had anti
cipated that the foreign exchange^ reserves 
could be drawn down ; this anticipation 
did not meterialwe. In my budget o f 
last year , I  had taken credit for a loan o f 
Rs. 800 crores from the Reserve 
Bank o f India against the drawing 
down o f the foreign exchange reserves. 
Since these reserve* were not in effect 
drawn down, I  did not not take ad van- 
tage o f the R B I loan. A t least Shri 
Ventakaram an w ill recognize one thing. 
I  may not have achieved my anticipation 
o f  drawing down the balances last yea?, 
but at least I  did not resort to any "sub
terfuge’ and I  frankly admitted to 
the House that I  would not utilize the 
R B I loan and rather than that, I  would 
take the House into confidence that we
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w hat s o f  utmost significance is that we 
w ell ab le to manage the economy despite 
this deficit without any disturbances to 
the price equilibrium  and indeed with a 
*ero inflation.

Sir, the utilization o f foreign exchange 
reserves is by no means a sim plem atter. It 
involves certain basic changes in national 
policy so far as import liberalization is 
concerned , and it also presupposes the 
the stim ulation o f investment in our 
country. Hon. Members are aware that 
the Government has taken very far- 

reaching teps to liberalize imports. T he 
recent announcement o f the Commerce 
Minister o f on the ist o f A pril was,
I believe, widely welcomed in the 
country as a steps in this direction. In 
my Budget proposals, I have also made 
substantial concessions in the reduction o f 
customs duty for this very objective. 
However, the foreign exchange reserves 
cannot possibly be used unless investment 
goes on at an accelerated pace both in the 

ublic sector and in the private sector, 
t has been my attempt to achieve pre

cisely this through my Budget. I 
have sought to finance a Plan which in
volves maior investment and to create 
conditions which would stimulate invest
ment oti the private side. Let me, how
ever. urge a word of caution to the House. 
There has been a great deal o f talk that 
foreign exchange balances are 
accumulating and that Government is not 
utilizing these balances. I need 
not remind the hon. Members o f the 
manner in which the sterling balances were 
liquidated in the years after independence.
For the first time now, we have been able 
tore build our foreign exchange reserve. 
These reserves represent to-day about 8 
to 9 months’ value o f imports. Let 
us not, therefore, be under any false 
illusion that the size o f the balances is 
enormous. T hey are reasonable and 
represent a good insurance policy against 
any untoward development in the future. 
Certainly, it is not this Government’s 
intention t<» squander this source merely 
for the sake o f liquidating the balance.
W e propose to utilize these reserves fruit
fully and purposefully and in direct rela* 
tionship to the investment needs o f 
our country.

On the question o f gold s?les, Shri 
Venkataraman has described me as the 
prodigal son o f India. I have not the 
slightest doubt that he will, the. honest 
man that he is describe me at the end of 
the year as the provident son of India.

SH R I R . V E N K A T A R A M A N  :
(Madras South) : Prudent ?

SH R I H. M. P A T E L  : Provident and 
prudent.
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He has accusscd me o f  starting up on a 
course o f action, which would fritter away 
the gold reserves o f  the country which, 
according to him, are a vital item in war.
I am not aware o f the basis on which 
Shri Ventataraman has come to the con
clusion that gold was ever used by our 
country in times o f war. T o  the best 
o f m y knowledge, it  was never used in 
any o f the conflicts we have been enga
ged in. I must reiterate that the G ov
ernment’s intention in com
mencing gold sales is primarily to fight 
and to end the evil o f gold smuggling. 
This evil has had a very perinicious in
fluence on the economy and has encoura
ged law-breakers, blackmarketecrs and 
foreign exchange racketters. I am in 
confidence that we shall succerd in ending 
once and for all the evils c f  gold smug
gling, and our success in this respect will 
convincc even Shri Venkataraman that 
the Government’s gold sale policy is 
sound and so should be pursued in a 
sustained manner.

M ay I now turn to the remark? of 
the hon. Member, Shri T . Pai ? While 
Shri Venkataraman described me as the 
prodigal son of India, I find that Shri 
T . A. Pai has described me as the angry 
man. I begin to learn more about m y. 
self as I listen to my good friends in the 
opposition. Shri Pai has himself served 
in the Government and has held important 
portfolios and by all accounts he was 
reputed to be an efficient Minister. Curi
ously enough, most of the things which 
Shri Pai has accused me of, and the Janata 
Government of, are precisely the kind 
o f things which he and his colleagues in 
the previous Government onght to have 
tackled.

Shri Pai speaks about the slow pace o f 
plan implementation and he wants me to 
producc before the House a detailed break 
up o f why implementation of projects has 
been slow, where, why money allocated 
has remained unspent or has been spent 
with little to show for it. 1 hope Shri T .
A . Pai recollects that we have had for 
three decades this situation o f slow pace 
of project implementation and 
it is part of the legacy which we have 
inherited, and it is we who are determined 
to sec that matters are rectified.
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Shri Pai speaks about subsidies and he 
has made a remarkable suggestion that 
the Government should set up a Sub
bidies Corporation. 1 think 1 have the 
right to a s k  w h o  brought in this concept 
o f subsidies in the national economy. 
Should the House not know in how 
many different items there have been 
subsidies ? We were subsidising the people 
o f the country at the: expense of the tax
payer of the country. W hat did we do
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as a  Governm ent ? First o f all, we 
located, identified and unearthed all the 
the hidden subsidies in the budget, all 
artificial props and crutches, which have 
been built up over the years. There were 
subsidies on food, subsidies on fertilizers, 
subsidies on exports. There was an artifi
cial pricing situation, such as the unduly 
low price o f milk and transportation in 
Delhi, which is lower than in any city o f 
the country. A ll these subsidies and arti
ficial pricing situation had been concealed 
in the previous budgets and, i f  I  may 
quote m y friend, Shri Venkataraman, 
once again, it was this subterfuge— it was 
this hidden and concealed subsidy which 
was in fact a subterfuge— which had not 
placcd correctly before the Members of 
Parliament the true state o f national 
finances. Having identified these areas, 
this Government has every intention of 
examining with great care the need or 
otherwise or the genuineness o f these 
artificial props.and if  we do continue them, 
to indicate very dearly to the House where 
-subsidies are being paid.

M r. Pai has referred to the inefficiency 
■of State Governments anil t<> the inefficiency 
o f electricity boards with a low capacity 
utilisation. Surely, he should have told 
the House also what he and his party which 
had been in power for so long did to 
improve the situation.

I am, however, grateful t<- M r. Pai for the 
strong support which he has lent to the 
Government's gold sales policy. He has 
undoubtedly appreciated the objectives 
o f the Government, and I will bear in mind 
the constructive suggestions which he has 
made in this regai d.

I find (hat Mr. Pai has also referred 
to the question of deficits and he has been 
fair enough to concede that deficits are 
not something which I have invented.
M r. Pai has spoken about Janata deficits 
and Congress deficits and has come to the 
conclsuion that, now that he is in the 
opposition, deficits are inherenily bad.
I  would repeat that deficits are neither 
bad nor good. They are merely an in
strument for accelerating developmental 
inveMnient. and so long as this Government 
uses the instrument at its disposal for this 
purpose wiseh and v< 11, it will be possible 
for us to operate difidts with intelligence 
for keeping tl;e inflationary forces under 
control.

Mr. Pai has referred to the Jha Com
mittee’s Report on indirect taxe* and has 
alleged that I have only accepted portions 
o f the report. The recommendations o f 
the Jha Committee are very far-reaching, 
and a few of these suggestions are indeed

acceptable in principle, but the change
over in practice would obviously require 
some time. T hey would involve a  very 
major overhaul o f the system' o f excise 
duties. W e are examining with great 
care these detailed recommendations and 
their impact on the structure o f the excise 
law. It is my hope that we will progress
ively be able to implement many o f  the 
suggestions o f the Committee.

I  do not, however, under any cir cum- 
stances, accept M r. Pai’s statement that 
we have neglected the small-scale industry 
in the matter o f excise relief. The main 
thrust o f my Budget was in support o f  the 
small-scale industry, and the country has 
widely welcomed the major concessions 
which have been made in the reduction 
o f the burden o f excise duty on smaller 
units and, what is more, the simplification 
o f the procedures that the smaller units 
found very difficult to observe.

I listened with very great attention 
to M r. Pai’s views on the operation of 
CO F E P O SA . He has cautioned me 
about the dangers of the misuse of 
CO F E P O SA  for political ends. I
think history will priovide its
own answer. The pfrevious Government 
with its infamous emergency has misused 
enactments like M ISA  and C O F E P O SA  
for political ends. The kinds o f fears 
which M r. Pai is expressing today are by 
no means illusory, they have actually 
happened in this country. W hatever view 
my good friends in the opposition may 
have about the Janata Government, they 
cannot, with any clear conciencc, accuse 
this Government of stilling pu’>!i c opinion 
or emasculating the freedom of the Indian 
people. We have, in fact, restored these 
freedoms, but surely M r. Pai will re
cognise that with the restoration to the 
people o f this freedom, we cannot allow 
offenders against the law to indulge in 
their nefarious activities and to get away 
unscathed. The C O FK P O SA
will be used by this Government for the 
purposes for which it is intended, namely, 
to deal sternly with smuggbrs and anti
social elements. In order to ensure that 
the C O F E P O SA  will not be worngfully 
used, we have made the following pro
visions :

(1) Grounds of detention will be 
communicated to the detenu within <j 
days of detention;

(2) all cases of detention will be 
referred to the Advisory Board within 5 
weeks of detention ;

(3) the advisory Board at the Centre 
has been reconstituted with silting 
Judges of the High Court at Delhi; and

(4) with the lapsing of the Presidential 
Order under article 350(1) of the Consti
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tution, all detentions are now open to 
judicial acrutiny by the High Courts 
in writ petition.

Today we have 160 persons under actual 
detention under the C O F E P O S A  A ct. 
O f  these, the Advisory Boards have con
firmed detention in t o :  cases and the other 
cases are under their consideration. The 
fact that three High Court Judges consti
tuting the Central Advisory Board have 
so far, upheld every detention order 
placed before them is a clear and unmistak
able indication that the Government’ s use 
o f  C O F E P O S A  has been judicious, pur
poseful and fair.

M r. Venkataraman, M r. Pai and 
several other Members o f the House have 
commented about the duty which I have 
imposed on electricity and on coal. Tn the 

case o f electricity, the burden o f the criticism 
is firstly that the measure is o f doubtful 
legal validity and secondly that it would 
push up the costs o f electricity and is, 
therefore, unfair. So far as the legal 
position is conccrncd. I can assure the 
House that we have taken the step after 
obtaining firm legal opinion on the subject. 
Under Entry No. 84 of the List I  in the 
Seven til Schedule o f the Constitution 
which defines the powers of the Centre to 
impose tax, the Union is competent to 
levy duties of excise on all goods manu
factured or produced in the country except 
alcoholic liquors for human consumption, 
opium, Indian hemp and other narcotic 
drugs and narcotics. The levy of exrise 
duty on electricity produced in the country 
is thus within this constitutional provision. 
In so far as the States aref concerned, they 
are competent to levy taxes on »he con
sumption or sale of clcrciricity. They can
not levy a tax on the production 
point. Sim ilarly, C en 're cannot levy 
tax at t h c consumption or sale 
point. _ Tlie other question is whether 
I was justified in imposing this levy. Mr. 
Pai himself has been severely critical about
the lou ses of the Slate Klrclrjritv Hoards. 
How do tli"so lo-.ses arise ? T hey arise 
for two reasons firstly as M r. Pai himself 
has pointed out, the efficiency levels are 
lot adequate, capacity utilisation requires 
to hr raised and the total operation of*State 
Electricity Hoards must show significant 
improvement. This will bring down costs 
and reduce lo w s. But the second reason 
is equally vital. Electricity is being 
under-priced considering' its "cost o f pro
duction even at optimum levels. I f  we 
do not want artificial subsidies, then a 
natural price for electricity must be 
charged. I have already pointed out 
to the House that we have given topmost 
priority to the investments in power. Over 
Rs. 3000 crores have been provided in the 
current year itself. T o  my mind, it is 
perfectly reasonable that the beneficiaries 
of these investments must make contribu

tions towards the investment and it is in 
this spirit that I  have imposed the excise 
on electricity. I  have already made a 
direct concession for such electricity as is 
consumed in agriculture and extended an 
assurance that I would examine the impact 
on power intensive industries in order to 
ensure that prices do not go out o f hand.

The hon. Member Shri G . M . Banat- 
wala has laid great stress on the need to 
develop labour-intensive industries and he 
has drawn my pointed attention to the pro
mises made in the Janata Party manifesto, 
in this regard. I would like to to tell the 
hon. Member that the question o f en
couraging labour-intensive methods and 
discouraging capital-intensive schemes is 
not merely a question of tax policy. It is 
essentially through the instrument o f in
vestment policy, that this desirable objec
tive can be reached. In my scbject I have 
made massive provision for agriculture, 
irrigation, rural development, rural water- 
supply, rural roads. These investments 
will not only bring prosperity to the rural 
areas but finance essentially employment- 
oriented schemes which will creatc jobs 
in the countryside and prevent migrations 
to the big cities. When we speak about 
discouraging capital-intensive schemes, I 
must urge a word of caution that there are 
some kinds o f projects-—very essential pro
jects-—which arc o f necessity capital-inten
sive. Surely, the hon. Member will agree 
with me that major power plants, fertiliser 
plants, pctro-chcmical plants which are all 
very essential to the country's priorities 
can only be done on a capital-intensive 
basis. What is, therefore, essential is 
that our priorities should be right and this 
the House will agree are truly re
flected in my budget.

I am grateful to Shri Dhirandranath 
Basu for having drawn my attention to the 
heavy pendency of loans applications from 
the agriculturists to the hanks. I have taken 
note of the detaisl which he has furnished 
and 1 will certainly look into the matter. 
I would like to extend an assurance that 
the public sector banks which have a clear 
responsibility for providing loan funds to 
small-scale industry and to the agricultural 
areas discharge their responsibility in those 
respec ts efficiently and well.

I w.is very happv. to listen to the 
speech of Shri V.ibitra Mohan Pradhan. 
Hi- has spoken of lus many years of experi
ence, both as a parliamentarian and as a 
Minister and he has cautioned me about 
the pitfalls of budget management. I 
fully agree with him that it is not enough 
that we should make financial provision 
on a larGfe scale for various schemes. It is 
our duty also to ensure that these schemes 
arc implemented a1 d that public money 
is not, to quite his words, “ mis-spent, illu - 
pent and extravagantly spent.”
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entirely a«*ree with him that what is called 
for is better administration, an adminis
tration free, from delay, lethargy, indis
cipline and corruption. It w ill be our 
endeavour to provide such an adtninisitra- 
tion. But it w ill take time. I would, 
therefore, urge patience.

Shrimati Parvathi Krishnan in her 
characteristic style has made a fiery 
spcech.

A N  H O N , M E M B E R  : She is in the
Chair.

SH R I H . M . P A T E L  : Pardon me,
Madam, but I have to. She tells me that 
m y budget is not people-oriented and that 
it is creiented towards the privileged sec
tions and vested interests. I see also now 
that M r. Jyotirmoy Bosu in his own 
characteristic style has also said so.

M ay I ask Mrs. Parvathi Krishnan 
what is ht-r concept of people-oriented”  ? 
Is a budget where investments wen- being 
diverted towards agriculture, rural deve
lopment, rural water supply, rural roads, 
not “ people oreinted “  ? Is a budget 
which has protected, encouraged and 
fostered small-scale industry not “ people 
oriented ? Arc the investments winch 
we arc making in power, irrigation and 
other essential scehmes not people-oriented 
W ould she take the view that 
the Government should reduce plan 
spending by the process of reducing taxa
tion and would she consider this to be 
“ people-oriented”  ?

Shrimaii Parvathi Krishnan has laun
ched a broadside against black-marketers, 
hoarders and other anti-social elements. 
1 am glad she has done so because I fully 
agree with her views on these law breakers. 
But of course, it is very curious to find 
myself in the position o f being accused 
on the one hand of not taking action against 
anti-social element's and. on the other 
hand, being accused by the other members 
of continuing to impose C O F E P O SA  for 
the same purpose.

Mrs. Parvatlii Krishnan lias made a 
specific mention to small-scale industries 
and, in particular, to hosiery ir.dustrv 
J would, certainly, bear in mind the points 
which she has raised.

1 listened with great delight to the 
speech of Shri Sart K ar. A  most signi
ficant point, which he has made and one 
'shich bears repetition is that this 
Government is not wasting time in laying 
foundation stone. It spends, time on 
feasibility reports. W e do not believe in 
shouting from the roof-sttop,‘ “ Garibi 
Hatao” . W c would prefer to implement

p ractical programmes o f construction o f 
wells, construction o f  rural roads, develop
ment of m inor irrigation. This is, we 
believe, what the people want and this is 
what m y budget seeks to achieve.

M any members o f the House and in 
particular members from m y own party 
while commenting generously on the 
pragmatism o f m y Budget have drawn 
pointed attention to the need far effective 
implementation and for improving the 
standards of governmental administration 
I am indeed grcateful to them for having 
drawn pointed attention to this issue. 
There is no dobut whatsoever and I accept 
without hesitation that wc have to  
improve efficiency and wc have to ensure 
that paper promises are translated into' 
practical action. I f  we are try achieve 
this there must be collaborative efforts 
between political leaders, M  niters o f 
Parliament, C iv il Servants, technocrats 
and these who were at the grass-roots. 
We have thousands o f officers, engineers, 
doctors, planners who are dedicated to 
their tasks. It is upto us to give them 
encouragement support and trust. W e 
cannot create a positive atmopshere in 
the country i f  we distrust them and do not 
encourage them in their endeavours. The 
development o f our country must be 
based on partnership and not on con
frontation. O f  course, we need to improve 
systems, wc need to cut red-tape. ThiB 
is precisely what the Government is con
tinuously engaged in. The speed of 
decision making has improved beyond 
recognition. We appointed a  Committee 
to go into import licensing procedures 
and within a  few weeks onf the Committee’s 
Reports its recommendations have al
ready been implemented. We apponi- 
ted a Committee to examine the industrial 
licensing procedure and once again 
witin a  few weeks o f the receipt o f its 
report, its recommendations were imple
mented. The Hon’ble Members w ill 
appreciate that I personally have worked 
in adminisUation and 1 am therefore 
aware o f its strengths and its weaknesses. 
Let me assure the Mouse that it w ill be 
my prime concern to bring about m uch 
higher standeards o f administrative and 
managerial efficiency in our country.

M r. Chairman, Sir, I may be forgiven 
if  1 do not have time enough to reply to 
all the individual points, many o f them 
extremely valuable, which have been made 
by Hon'ble Members of the House, both 
from the Government and the opposition 
benches. I am indeed most grateful to 
them for the pains they have taken in 
dissecting the budget and jhe Financc 
B ill and in com irg foiwaid with valuable 
criticism and constructive fuggfftirrs. 
1 w ill certainly bear these suggestions 
inm indinthem anagemcntsofthe national 
economy for the coming year.
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I now.fape thattbeFiaaace Bill, 
the proaowa i a w idBiW t s,w ill be carried 
by the House.

MR. CHAIRMAN : The question
i f :

“ Thar the Bill to give effect to the 
financial proposals of the Central 
Government for. the financial year 
1978-79, be taken into emuioina-

The motion am

MR. CH A IR M AN : Now we shall
take up dause-bytclause consideration.

ChutM  a— (Income-tax)

SHRI VINODHBHAI B. SHETH: 
( Jamnagar) : Sir, I beg to mbve* s

Page 5,line 41,—  
add at the end—

“ including ‘Hotel Industry’ approved 
by Central Government”  (6)

Thr main purpose of this amendment 
is to include the hotel industry as an 
industrial manufacturing concern. When 
Schedule IX  was interpreted. thisindustiV 
was not there. Even under Schedule II, 
after the amendment last year, this in
dustry does not find a place. I would 
like to have a clarification from the hon. 
Finance Minister whether this industry 
can avail of the benefit of industrial in
vestment allowance. If the Finance 
Minister agrees that investment allowance 
will be given to the industries which are 
earning foreign exchange amounting 
to Rs. 350 crores without exporting any 
goods, I shall be happy.

SHRI H. M. PATEL : I would suggest 
that Shri Vinodhbhai Sheth might con
sider this question that though the hotel 
is not treated as an industrial company, 
and though the concessional rate of income 
tax applicable in the case of industrial 
companies is not applicable to companies 
owning hotels, such companies are 
entitled to a number of other concessions 
which my friendmust be aware of. These 
are: initial depreciation allowance allowed 
at the rate of 25 per cent of the actual cost 
of the building owned by Indian com
panies and used by the approved hotels; 
extra depreciation allowance equivalent 
to 50 per cent of the normal depreciation 
allowance. A  company owning an approved 
hotel is also entitled to the tax holiday 
concession where under profits upto 7/1-3 
per cent on the capital employed in the 
hotel are exempt from tax for an iwiriaf 
period of 5 years.

14 km .

[M r. Daptm^SpEAKBR in (he Gtarrj.
Twenty per cent o f the profits derived 
from a hotel set up in a backward area are 
exempt from tax for an initial period of 
ten yean. Having regard to all these 
con cessions already available to die 
hotel industry and the high profitability 
of this industry, it does not appear to be 
necessary toprovide any relaxation to this 
industry. These are the reasons. 1 
would request thej^hon. Member to 
withdraw his amendment.

SHRI VINODBHAI B. SHETH : I 
would like to withdraw my amendment.

Amendment No. 6 was, by hate, withdrawn*})

MR. DEPUTY-SPEAKER : The
question is :

“ That Clause 9 stand part of the Bill.** 

The motion was adopted.
Clause 9 was added to the BUI.

ClsBse $— (Amendment of 

section 6 of Income'tax Act)

SHRI R, VENKATARAMAN : Sir, I 
beg to move* ;

Page 6, line 37,—

omit “ who is rendering service outside 
India and”  (ar)

SHRI H. M. PATEL : I beg to move :* 
Page 7,—

omit lines 4 to T  (98);

DR. V.A. SEYID MUHAMMAD
(Calicut) : I beg to move* :

Page 6, line 37,—  

for "rendering service”  substitute—  
“ deriving income”  (51)

SHRI R. VENKATARAMAN s TTiere 
is one point which I  would like the Minister 
to consider. The Ministry has overlooked 
this aspect. In the 'Explanation’ it is 
stated :

“ In the ease of an individual, being 
a citizen of India, "who is render
ing service outside India...”

That means, only such a person is eligible 
for the benefit of a longer period of stay.
I do not know whether it is the intention 
of the Government that the benefit of the 
longer period of stay in India should be

•Moved with the recommendation of the President. 
847 L S - s
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confined only to people who are in service 
end not to businessmen or to pensioners 
from the United Nations. 1 am aware 
that there are a large number o f pensioners 
from United Nations who are staying 
outride India and who visit this country 
from time to time. I f  you say, “ who are 
rendering service outside India*' then 
they will not get this benefit. Therefore, 
I suggest for the consideration of the hon. 
Minister that the words ‘who is rendering 
service outside India and* may be omitted. 
Xn the next few yean, there will be about

S,ooo to 4,000 Indian nationals who will 
e retiring from the service of the United 

Nations and became of various circums
tances like children's education, their em
ployment, etc., they will be obliged to stay 
abroad. I am asking the Minister to 
consider this aspect.

SHRI H. M. P A T E L: I am sorry
that, in spite of the very persuasive way in 
which Mr. Venkataraman has put for
ward his suggestion, I cannot accept the 
point that he has made. There are good 
reasons for that. Particularly regarding 
the point that he has mentioned about 
pensioners from the United Nations, there 
is no reason why they should not come back 
and settle down in their own country.

SHRI R. VENK ATAR AM AN: I
seek leave of the House to withdraw my 
amendment.

Amendment No. 21 was, by leave, withdrawn

M R. DEPUTY-SPEAKER: The
question iss

Page 7.—

omit lines 4 to 7 (98).

The motion was adopted.

M R. DEPUTY-SPEAKER : There is 
one more amendment by Dr. Seyid 
Muhammad.

DR V. A. SEYID MUHAMMAD : I 
have proposed an amendment to the 
Explanation and the proviso to it. Instead 
of the words ‘rendering service’ I have 
suggested ‘in to deriving me’ so that 
those who are self-employed or are doing 
business may also get the benefit. The 
Proviso to the Explanation confines it to 
people who have been sponsored by the 
Government. I f the logic of the ex
pression ‘deriving income’ is accepted, 
then necessarily the Proviso will have to be 
amended.

SHRI H. M. PATEL : I am sorry I 
cannot agree to this because the whole idea

underlying this— if you will go into the 
history of to—  really arose primarily from 
the b et that a large number of people 
who have now begun to to out for em
ployment to the Middle East and other 
areas are certainly not going to settle 
down permanently there ana therefore 
they have to visit the country off and on. 
So it was felt desirable that they should 
be given this facility. There is no reason 
why those who derive their income from 
many other sources should have the same 
facilities. It is not necessary for them as 
much as it is necessary for the others. 
So, it is really a concession which we felt 
had to be made for those with small in
comes and who have the real necessity.

M R. DEPUTY-SPEAKER: So, are 
you pressing your amendment ?

DR. V. A.S EYID MUHAMMAD : 
No Sir.

Amendment No 51 was, by leave, withdrawn

M R. DEPUTY-SPEAKER : So now 
we take up the Clause because the others 
are all identical things which have been 
disposed of.

The question »  :

“ That clause 3. as amended, stand part 
of the Bill. ”

The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clauses 4 and 5 were added to the Bill.

Clause 6— (Amendment o f section 35B)

M R. DEPUTY-SPEAKER : Shri
Saugata Roy is not here Shri Tulsidas 
Dasappa is also not here.

Mr. Patel may move his amendment

SHRI H. M. PATEL : I beg to move* 
Pages 7 and 8,—

for lines 38 to 40 at page 7 and for 
linn t to 6 at page 8, substitute—

6. In section 35B of the Income-tax 
Act,—

Amend- (a) in sub-section (1),—  
ment of (i) in the proviso to clause (a), 
section after the words, figures and 
35B letters “after the 28th day of

February, 1973” , the words, 
figures and !etters “ but before 
the 1st day of April, 1978” 
shall bis inserted;

•M oved with the Recommendation of the President.
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(ii) in elauH {b),~- 
<i) in sub-clause (i), the words, 

figures and letter**4, where 
such expenditure ii incurred 
before the ist day of April, 
1978”  shall be inserted at the 
end ;

(a) in sub-clause (iii), the words, 
figures and letters**, where 
such expenditure is incurred 
before the xst day of April, 
1978”  shall be inserted at 
the end;

(b) after sub-section (1), the following 
sub-section shall be inserted, 
namely

4,(iA) Notwithstanding anything 
contained in sub-section (1), 
no deduction under this section 
shall be allowed in relation 
to any expenditure incurred 
after the 31st day of March, 
1978 unless the following condi
tions are fulfilled, namely 

{a) the assessee referred to in 
that sub-section is engaged 
in

ti) the business of export of 
goods and is either a 
small-scale exporter or 
a holder of an Export 
House Certificate; or

(ii) the business of provi
sion of teachnical know
how, or the render
ing of services in connec
tion with the provision 
of technical know-how, to 
persons outside India; and

(b) the expenditure referred to in 
that sub-section is incurred by 
the assessee wholly and exclu
sively for the purpose of die 
business referred to in sub* 
clause (i) or, as the case 
may be, sub-clause (ii) of 
clause (a).

Explanation.— For the purposes of this
sub-section, —

(a) "small-scale exporter”  means a person 
who exports goods manufactured or 
produced in any small-scale industrial 
undertaking or undertakings owned 
by him;

Provided that such person does 
not own any industrial undertaking 
which is not a small-scale industrial 
undertaking;

(b) "Export House Certificate ”  means a 
valid Export House Certificate issued 
by the Chief Controller of Imports 
and Exports, Government of India;

(c) “ provirion of technical know-how** 
hat the meaning assigned to it in sub
section (a) of section 80 M M ;

(d) “ small-scale industrial undertaking”  
has the meainng assigned to it in 
clause (a) of the Explanation below 
sub-section (a) of section saA’V  (99)

MR. DEPU7  Y-SPEAKER : The
question is :

Page 7, and 8,

for lines 38 to 40 at page 7 and jor 
lines 1 to 6 at page 8, substitude—

6. In section 35B of the Income-tax 
Act,—

Amendment of Section 35B

(a) in sub-section (1),—

(i) in the proviso to clause (a), after the
words, figures and letters “ after the 
a8th day of February, 1973**, the 
words, figures and letters “ but 
before the 1st day of April, 1978”  
shall be inserted;

(ii) in clause (b),—

(l) in sub-clause (i), the words, figures 
and letters**, where such expendi
ture is incurred before the 
1st day of April, 1978“  shall be 
inserted at the end ;

(a) in sub-clause (iii), the words, figures 
and letters where such expendi
ture is incurred before the 1st day 
of April, 1978”  shall be inserted 
at the end ;

(b) after sub-section (1) the following 
sub-secjion shall be inserted namely:—

**(iA) Notwithstanding anything contain
ed in sub-section (1), no deduction 
under this section shall be allowed 
in relation to any expenditure in
curred after the 31st day of March, 
1978 unless the following conditions 
are fulfilled, namely:—

(a) the assessee referred to in that sub
section is engaged in—

(i) the business of export of goods and
is either a small-scale exporter or a 
holder of an Export House Certi
ficate; or

(ii) the business of provision of technical 
know-how, or the rendering of 
services in connection with the pro
vision of technical know-how, to 
persons outskle 'ndia; and
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(b) the expenditure referred to in that 
subjection is incurred by the assessee 
wholly and exclusively for die pur
poses of 0xe business referred to in 
sub-clause (i) or, as the case n a y  be, 
sub-clause (H) of clause (a).

Explanation.— Tor the purposes of this sub
section,—

(a) “ Small-scale exporter”  means a  
person who exports goods manufa
ctured or produced in any small-scale 
industrial undertaking or undertakings 
owned by him :

Provided that such person does not own 
any industrial undertaking which is 
not a small-scale industrial under
taking;

(b) “ Export House Certificate *’ means 
a valid Export House Certificate 
issued by the C hief Controller o f 
Imports and Exports, Government 
o f India;

(c) “ Provision o f technical know-how’*
has the meaning assigned to it in sub
section (a) of section 80 M M ;

(d) “ small-scale industrial undertaking”  
has the meaning assigned to it in 
clause (a) o f the Explanation below 
sub-section (a) o f section 3aA.” . ’ (99)

The motion was adopted.

MR. DEPUTY-SPEAKER : The
question is :

"T h a t Clause 6, as amended . stand part 
o f the B ill” .

The motion was adopted.

Clause 6, as amended , uas added to the Bill

O m m  7— (Insertion on new Section 
3M C C A )

SHRI NARENDRA P. NATHWANIs 
(Junagadh) : I beg to move*:

Page 8.—

Omit lines 16 to 26. (82)

SHRI VINODBHAI B. SHETH 
I beg to move • :

Page 8, line 15,—

Add at the end —

“provided twenty-five per cant, of the
eotDriftditfcirc la watde a q  Droflcrajnme

backward and Scheduled Castes and 
Scheduled Tribes within the district 
in which such assewee carries 00 
business.'* (7)

SHRI NARENDRA P. NATH W ANI: 
Sir, subjection (a) say* :

“ (a) This section applies to any associa
tion or institution—

(a) which has as its object the undertaking 
of any programme of rural develop
ment; and

(b) Which is for the time being approved 
in this behalf by the prescribed autho
rity.

So, an association must have as its objective 
rural development and, secondly, that 
association must, for the time being, be 
approved by a prescribed authority. 
I do not see any necessity of cither of 
these two conditions being made appli
cable because in order to fall within Sub- 
Section (1) it is necessary that an assessee 
incurs any expenditure by way of payment 
of payment of any sum to an associa
tion or institution to be used— mark the 
words— association or institution for the 
purpose of carrying out any programme 
of rural development approved by the 
prescribed authority. So, before giving 
it, certainly it has to be seen whether that 
particular association or institution is in 
a position to carry out any programme 
of rural development. My objection 
why sub-section (2) should be deleted is 
this, because it requires the association 
for the time being to be approved in this 
behalf by the prescribed authority. Why 
should that condition be there ? When
ever any association comes forward as a 
donee to whom this amount is to be 
handed over, it has to satisfy the conditions 
prescribed in sub-section (1). That is the 
only-purpoae. I do not want further 
power to be given to any officer or any 
authority of the Government that they 
give approval to the institutions and that 
approval w ill continue for % yean. Why 
should it be like that ?

SHRI VINODBHAI B. SHETH : 
The main purpose of my amendment is 
that Section 35CCA was introcuded to 
satisfy the needs of the rural develop
ment and particularly Scheduled Cutes 
and Scheduled Tribe*. Here some of 
the industrial houses spend the entire 
amount in the cities and in the areas 
where they are located nothing is spent

• M o v e d  w i t h  t h e  r e c o m m e n d a t io n  o f  th e  P re s id e n t.
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■’Hfcy' f ill at' &fe SiWiyi’-te: eate«tta and 
Btoiftwy. f * I  Would* NtpMtft the hon. 
MinMti#*} an cetttty amendment to see 
that industrial houses spend something, 
•ay, «  lean *?ffe ia thw area where (hey 
aaelodattd. -

SH RI H. M . PATEL : I am un
able tt» x p t o f Che amendments. The 
firttis o4«S*ttere Mr. Nathwtoi wants the 
«6fidSttofe* W be dd«M^. A* I was ex
plaining, the condKtttftf •»« Intended to 
secure that donations to duly reputed 
add. rta y BWttt institutions engaged in 
prbgtaraoMs of raiid1 deveilopnietit qualify 
for the purpose of this concession. These 
cihnifitfcfis are necessary for tile purpose we 
•eek to achieve.

The other amendment which the hon. 
Member, Shri Sheth, has moved seems 
to me impracticable and I  am sure he 
would not press his amendment. In 
fact it would make it impossible for 
many organizations to make contribu
tions to rural development because he says 
83% must be spent in the district in 
which it Is located. You may be located 
in cities. Where does the district come? 
Therefore, you cannot make any contri
bution. It is open to other objections also. 
A  statutory provision on the lines proposed 
by the hon. Member w ill make the pro
visions unduly rigid and indeed unworkable. 
Where a programme of rural development 
provides services and facilities to persons 
living in a particular village or a group of 
villages, it may not be practicable to segre
gate the expenditure which would ensure 
to the benefit of of the members of the 
Scheduled Castes and Scheduled Tribes 
from the aggregate expenditure. And 
the objective in view can be achieved 
administratively as the government can 
lay down guialines for approving progra
mmes of rural development by the pres
cribed authority which would provide that 
a substantial portion of the outlay on 
such programmes must ensure benefits 
to the members of the Scheduled Castes 
and Scheduled Tribes and other economi
cally backward communities in the area. 
Finally, the proposed amendment is also 
defective from the drafting point of view as 
also in certain other respects.

So far as the wording is concerned, it 
seeks to provide at a$% of the donation 
made by a person for rural development 
-muqt be incurred on programmes for the 
benefit o f members o f  Scheduled Castes 
and. Scheduled Tribes. While it may be 
possible to allocate A specific percen
tage of the expenditure on programmes of

led Castes and Scheduled TMbes, it is 
clearly not possible to allocate that each 
contribution should be similarly allo
cated.

Further, the proposed amendment 
Maks to peevido that! such expenditure 
ahould ensure benefit to members o f the 
Scheduled Castes residing in the district 
in  which the dwtor is catrying on business. 
T his is also an un-workabie restriction.

SHRI VINODHBHAI B. SHETH : 
withdraw my amendment.

SH RI NARENDRA P. NATHW ANI: 
I  also withdraw my amendment.

M R. DEPUTY-SPEAKER : Is it the 
pleasure of the House to permit the hon. 
members to withdraw their amendments?

SOME HON. MEMBERS : Yes.

Amendments Nos. 7 and 8a were, by leave 
withdrawn.

M R. DEPUTY SPEAKER: The ques
tion is:

“ That Clause 7 stand part of the 
Bill.*’

The motion was adopted.

Clause 7 was added to the BiU.

Q a a a e  8— (Amendment o f section 37).

SHRI G. M . BANATWALLA (Pon- 
nani): I beg to move*:

Page 9 —  

qfter line 33, insert—

*(aa) “ aggregate expenditure”  shall 
not include the expenditure incurred 
by the assessee on advertisement and 
publicity in any newspaper or periodi
cal;* (1)

Page 9,—

qfier line 36, insert—

•(c) “ publicity”  and “ sales promo
tion”  shall not include any expendi
ture on personalised sales promotion 
or field publicity by representatives for 
bringing the product to the educated 
attention of the related profession or 
the knowledge of the general public.* (a)

SHRI VINODHBAI B. SETH: The 
hon. Finance Minister has given more 
than what I wanted, I am, therefore, 
not moving.

•M oved -with the recommendation o f the President.



SHRI R. VENKATARAM AN: I beg 
to move*:

Pa»e 9,—

qfier line 36, tnstrt—

“ (3B) The net proceed* in any finan
cial year from advertisements in news* 
papers under subjection (3A) except 
in so far ai those proceeds represent 
proceeds attributable to Union territories 
shall not form part o f die Consolidated 
Fund of India But shall be assigned to 
the States and shall be distributed 
among the States on the basis of col
lection from each State.** (as)

Page 9, line 37,—

for “ (38)”  substitute “ (3C )”  (94)

Page 9,—

emit lines 3 to 36 (45)

Page 9, line 7,—

after “ so much o f”  insert—

“ the excess expenditure over rupees 
forty thousand o f"  (117)

I will male a speech on these. This is 
a matter on which we are going to press 
for Division.

M R. DEPUTY-SPEAKER : Shri
Vayalar Ravi is not here.

SHRI H. M. PATEL : I beg to move**

Page 9, line 7,—

for “ twenty thousand rupees” ,

substitute— "forty thousand rupees”  (100)

Page 9,—

cfter line 36, insert—

“ (3B) Nothing contained in sub* 
section (3A) shall apply in relation to 
any expenditure incurred by an assessee 
on—

(i) advertisement in any small news* 
paper;

(ii) advertisement in any newspaper for 
recruitment of penonnel;

(iii) the publication in any newspaper 
of any notice required to be publis- 
hed by or under any law;

(v) the payment of salary [as defined 
in clause (1) of section i 7 l t o  any. 
employee engaged in advertise* 
ment, publicity or sales promotion;

(vi) the holding of, or die participation 
in, any press conference, sales 
conference, trade convention, trade 
fair or exhibition;

(vii) publication and distribution o f 
journals, catalogues or price lists;

(viii) such other items as may be pres
cribed.

Explanation 1.— For the purposes o f clause 
(i), an advertisement in a newspaper shall 
be deemed to be an advertisement in a 
small newspaper, if  the average circula
tion of such newspaper in the year in 
which such advertisement has been pub
lished, is certified by the prescribed autho
rity as not exceeding fifteen thousand! 
copies.

Explanation 2.— “ Average circulation” , 
in relation to any newspaper, shall be 
taken to the number arrived at by dividing 
the aggregate of the number of copies 
o f such newspaper circulated during a 
year by the total number of days on which 
such newspaper was published in that 
year.

(3C) For the removal of doubts, it 
is hereby declared that nothing contai
ned in sub-section (3A) shall apply in 
relation to expenditure in the nature 
of entertainment expenditure incurred 
by an assessee in connection with adver
tisement, publicity or sales promotion 
and such expenditure shall be governed 
by the provisions of sub-section (aA).”  
(101)

Page 9, line 37,—  

for “ (3B)” , substitute “ (3D)” . (10a)

SHRI G. M. RANATWALLA: Mr.
Deputy Speaker, this Clause 8 of the 
Finance Bill is with respect to the dis
allowance of a part of expenditure on 
advertisement, publicity and sales pro
motion. The purpose of my first amendment 
is to exempt publicity in newspapers 
and journals from disallowance altogether. 
The non. Finance Minister has been lea
sed enough to give certain concessions or 
exemptions with respect to the small 
newspapers. We must thank him for his

(hr) die maintenance of any oOce 
the purposes of adwarH sstastrf, 
publicity or sales promotion;

75 Finance Bin, 1975 APRIL 28, 1998 F in a n c B m .im

• M o v e d  w it h  t h e  re c o m m e n d a t io n  o f  t h e  P r e s id e n t.



n *-< « « . m a. w n  v a is a K h a  », i W  iSA K A )  « * , « ,  w n, 1W» ’  78

newspaper big or small from A *  « if ^  
of Cuuse 8. IVe have to understood the 
impact of this tax or disallowance Is its 
proper pevmectfos m  far as the oevn- 
paper industry is concerned.

The economy o f newspaper industry 
presents a very queer picture. It is an 
economv where die selling price is always 
lower than the cost o f production. This 
gap is m the case of almost all papers—  

* ™ ,  more so in the case o f the 
small which have been exempted kindly 
oy tne hon, Finance Minuter. Bui 
P*p *P ° y  o f »11 newspapers is filled up 
by advertisements and publicity in news- 

i fd ^  disallowance continues 
£ !?  j f  1 "* *  * *  budget ofthe various concerns, then we can readily 
imagine that it would bring about a 

“ cwapaper world. It w ill
S ? ^ J S - ! 2 y . h?eie of the economy o f the newspaper industry. It is, therefore, 
m view o f the peculiar nature o f the 
newspaper industry that I  have moved 
an amendment whereby advertisement and 
publicity m any newspaper— big or small—  

w from the m**chief of this 
J T  %  We are thankful to the hon. 
Minister for exempting the small news- 
papers from the mischief of Clause 8. 
•However, thia diatinction between small 
and big newipaper*,— in the peculiar con- 

tion of the economy which I have 
 ̂ thc House,— is absolutely

misleading. Where the freedom of the 
rress is concerned, no such distinction can 

mad? ,*nd everyone in the House will 
agree with me that the concept of freedom 
01 press is linked with,and is dependent 
uP?r?,’ .t^e '"dependence and the 
viability of the newspapers. Therefore I 
have to say that basically from the point 
of view of the freedom of the press alco, 
tne disallowance of expenditure on ad
vertisement and publicity in newspapers 
ia bad.

In thia connection, I would like to 
point out to an important judgment given 
by J uatice Bhagwati of the Supreme Court, 
where he lays emphasis on how the basic 
idea of the freedom of the presa and 
freedom of speech ia alao related to the 
circulation of newspapers. I f  the advertiae- 
menta in newspapers fall, there is no alter, 
native for them but to increase the

Sice and if  selling price of newspaper 
creases, the circulation suffers. Now, Sir, 

this is what Justice Bhagwati of the Sup
reme Court has observed in Express News
papers Vtrtui the Union of India case and 
I quote him from this book Freedom o f the 
Prus m India by Joseph Minattur. This is 
** page 4. Inttr alia it says:

‘Laws which single out the press for 
« y w g  upon it exoeaaive and prohibitive 
burdens....which would restrict the 
circulation. . .  .Would therefore be 
struck down as unconstitutional.”

The basic idea is that i f  a proposition comes 
whereby the circulation of any newspaper 
is sought to be restricted or regulated, 
mat is a measure which is bad in law. 
From the constitutional point o f view I 
quite understand that here it is the com
mercial advertisements which are sought 
to be brought within the mischief of Clause 
8«

As far as commercial advertisements are 
concerned, I do understand that Justice 
Kapur has said in the case of Hsundard 
Dawakhana versus the Union o f India.

"Commercial advertisement is a part 
of business and it is being used for the 
purpose of furthering the business of 
the person concerned and it has no re
lationship with that may be called thc 
essential concept of the freedom of 
speech.”

However the basic idea both in law 
as well aa in democracy is that nothing 
should be done which would affect the 
circulation of the newspapers, thereby 
affecting the economic viability o f the 
newspapers and thereby also affecting die 
freedom of the press.

Therefore, on these simple counts, both 
from the conceptual point of view, as well 
as from the point of view of the peculiar 
economic condition of the newspaper 
industry, I oppose this very concept of 
disallowance of any expenditure on adver
tisement and publicity in any newspaper 
industry.

However I have thanked the, hon. 
Minister for his large-heartedness in this 
respect shown to small newspapers; though 
it 1a a belated large-heartedneaa.

Sir, I have alao moved my second 
amendment, but I w ill not speak much 
about it. My second amendment only says 
that publicity and sales promotion shall 
not include any expenditure on personali
sed sales promotion or field publicity by 
representatives for bringing the product 
to the educated attention of the related 
profession or the knowledge of the general 
public. The purpose of this amendment, 
however, as I  try to understand it, w ill 
be served by die amendment which the 
Finance Minister has just now moved. 
And, therefore, I  will not be pressing my 
amendment.
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As R fM d i the other amendment w»th 
respect to th« advertisement aad publicity 
newspaper*, I would once again appeal 
«0 the Government to consider it both 
from the point of view of the protection o f 
the freedom of the pr«« as alio from the 
view potnt of the peculiar economy o f the 
newspaper industry.

SHRI R. VENKATARAMAN: Mr. 
Deputy ̂ Speaker, Sir, I  adopt the argu
ments very ably put forward by my col
league, Shri Banatwalla. I shall try some 
othjy  method of persuasion with the 
Finance Minister.

To-day, there is a complaint that there 
is a glut in the market, goods are not 
moving and that they are not selling. 
Everywhere there is recession. Therefore, 
there is a cut-back fe production, un
employment etc. ThW shows that we are 
moving from the seller’s market to which 
we have been accustomed foe the  ̂but 
thirty years, right from the Second Wocld 
War, to a buyer’s market. It has not yet 
become a buyer’* market. Still, we are in 
the process of the transition to the buyer’s 
market. Now, at a time, when you want to 
—»li goods, if you cut down the expendi
ture oa. marketing and if you cut down 
the expenditure on publicity, sales pro
motion, etc., the result w ill be that you 
w ill not be able to expand the market and 
sell the goods which are produced here. 
I have noticed that there is a difference 
between us and the attitude of the western 
countries in this matter. I f  there are 
surplus goods in the western countries, 
then, they report to high pressure sales 
in the shape of advertisements in the T.V., 
newspapers, employment of salesmen there
by pushing the sales all round so that they 
do not cut-back the production. Larger 
production reduces the unit cost of a pro
duct and, thereby they are able to sell it 
to a large number of people.

On the other hand, in our country, 
when there is a recession or there is a fall 
in demand, the people here cut-back the 
production thereby making the unit cost 
of production high. The cycle of recession 
goes on and, therefore, this is exactly 
the time when we should not cut-back 
expenditure on sales promotion, on adver
tisement and all these things. Therefore, 
I have asked the Finance Minister to 
consider this aspect.

There is another aspect which I would 
like to place before you. I f  you look at 
the developed countries, you w ill find 
that large and larger employment is 
in the tertiary sectors like banking, 
insurance, marketing, transport, com-

i ete. Itr b  not hJ tbeindwtriaf 
, As ’ and goods1 stre gsrct̂ Ntaetl,

th e ^ are m arfea ted it^ i a^the |nMB t e t is |

then the em ffaytteet ootvntial is cut 
and, therefore, thereceaiiott w llib e  accen
tuated. I t  it for these reason*, I  think, it 
is not wise, from the point of view of 
economic development of the country, to 
restrict any expenditure on tales pro
motion, on mar4»ting-*whether it be 
through advertisement in a newspaper or 
through employment of salesmen or th
rough the advertisement in the Radio, 
T.V . and so on.

Sir, there is another point which I 
would like to mention in this connection. 
Under Art. a6g of our Constitution, the 
tax on the sale or purchase o f newspapers 
and on advertisements is one which is 
collectable by the Centre and divisible to 
die States. Tnis really works out to he a 
out on advertisement. I f  you look at the 
Fifth Finance Commission Report, they 
have recommended that the tax be levied 
on advertisements and divided among the 
States.

At page 79 of the Fifth Finance Com
mission's Report this is what they have 
said :

"Nevertheless we consider that this is 
prima facie a reasonable source from 
which additional revenues assignable to 
States could conveniently be raised.”

This is the source and they have given a 
long, paragraph. I am not going to read 
the whole thing. They have said :

“ A* regards the tax on advertisement 
published in newspapers some States are 
of the view that such tax would affect 
the revenues o f small newspapers. A  
number of States are however, in favour 
of this levy and have pointed out that 
the burden of the tax would all on the 
advertisers and not on publishers....... ”

Having said this they say that this is a 
tax which is divisible among the States? 
This is what they have said :

“ Nevertheless we consider that this is 
prima fade a reasonable source from 
which additional revenues assignable to 
States could conveniently be raised.”

Therefore, I say that this is really a source 
which belongs to the States.

I may now explain that when I used the 
word'subterfuge’ it is only in respect of this 
that X used it and I did nbt .use the word in 
respect of the deficit or any other thing 
which the Finance Minister has done in the 
Budget. But I used the word 'subterfuge’



S ,  MBS V A M A S 6 S A  f t  V X »  < fiA K A ) t b u m a  m U , W V  t o

s s s g f c t t s f c & £ r t sit ^^jNMllVnK ; M M : confuted to 
« * * *  t f &  fe a ^ o a W o m e ;
you, jmTS&W  <» A* e^pejdrtwe the 
mm tom m *  « < x w  a a d o o  tb e tio c o n e

rulcry thata*. T h a t*  w b y lh a v eia a i 
is a  subterlug* you tav e  adopted. I 
would have had to uae if I were appearing 

in a  Court** caustic expression thM.it u  a 
ootoamtMe a*e*ewe of power. I did not 
M Ot to u»e thatword. But I ,used the word 
'subterfuge'. Xa the fint place, I wish to 
point out tfuttthiftMAjiourGe which belong! 
to the Stales and (he Gen«w is eroding into 
the MMunm of the State. Secondly, 
this will affect the community because this 
is just the time when we try to push the 
sales and thereby expand the market and see 
that further production is kept up and larg
er volume of transactions take place. 
For this reason we are totally opposed to 
this levy. No dobut the. Finance Minister 
has come forward to exempt the small news* 
papers from this levy and he has given 
a  number of concessions. But in principle, 
we think, it is a totally wrong tax and it is 
wrongly levied at this time and therefore,
I  press my amendment.

SHRIM ATI PARVATHI KRISH- 
NAN (Coimbatore) : I would like to add 
only two points to what they have already 
said. In addition to what Mr. Banatwalla 
and Mr. Venkataraman have said, I 
•would like to add that many of the langu
age newspapers are going to be hit because 
they start with very small capital and some 
of them ar also cooperative concerns and 
many o them do depend on this and this 
is one of the sources of their income. They 
are low priced serving the lower income 
group. Therefore they cannot raise their 
selling price. With paper price and all 
that going up you are going to cut into that 
also this is an additional reason why we 
support this.

As far as the industry is concerned, with 
bis concern for small scale industries, I 
think the Finance Minister should bear in 
mind the consumers and bearing the 
consumers in mind, I would request that 
he should accept our amendment of dropp
ing this charge altogether.

SHRI H. M. PATEL : 1 regret very 
much that inspite o f their eloquent presenta
tion of their points of view, I am not able 
to accept the amendments they wish to 
make, which in effect would mean that the 
tax should be withdrawn.

The hon., Member Shri Bantawalla 
made an eloquent plea on' die ground that 
this was hitting the freedom of press and 
freedom of speech. I am afraid, I find it 
somewhat far fetched. I do not think that 
the freedom of press or freedom of speech is 
going to be affected in the slightest as a 
result of ,this particular provision. I

accent dust if  the business iiouses. industrial 
houses and othen who advertise, find 
wnnrswry to oiirtafithafaudfot becauseof 
(U^fNMWoa. then some o f the smaller 
anwpantri may be bit and therefore we 
fcanrc deliberately agracd that they will not 
be disallowed. lib e l therefore I  am not 
in a positfcn to accept Mr. BanatwaUa’s

The other point has been raised by the 
hon. Member, Shri Venkatarmman and of 
course he put it on even a higher plea.

Hcsays, the industry will suffer; we 
are now moving from sellers’ market to 
buyers* market which is the time when 
advertising should be encouraged rather 
dun discouraged, etc. I do not think

tisemeat a n l I do not  ̂think^Sny*smai^L. 
industrialist or businessmen it going to 
reduce his advertising merely because of 
this provision. The recession has begun quite 
some time- ago. Several industnes have 
not been able to move their products. 
There has been no restriction on any 
of advertisement in the last two years, 
but still textile and a number of other in
dustries have not been able to move their 
goods. It is not because of this advertise
ment or any such provision. I am quite 
confident that the industry will not be ad
versely affected. The press will not be 
adversely affected. No one is going to be 
adversely affected excrot those who want 
to indulge in wasteful expenditure and 
there is no reason why wasteful expendi
ture should be indulged in be at the cost 
of the public exchequer.

Shri Venkataraman said that under article 
359 and so on it becomes a tax. 
Article 370 provides for the distribution of 
taxes on income other than agricultural 
income. Sub-clause (a) provides :

“ (a) Such percentage, as may be pres
cribed, of the net proceeds in any financial 
year of any such tax, except in so far 
as those proceeds> represent proceeds 
attributable to Union territories or to 
taxes payable in respect of Union emo
luments, shall not form part of the Con
solidated Fund of India but shall be 
assigned to the States within which that 
tax is leviable in that year, and shall be 
distributed among those States in such 
manner and from such time as may be 
prescribed.”

Since the additional tax attributable to 
subjection (3) (a) referred to above is tax 
on income, such additional tax also will 
become distributable among the States in 
accordance with the provisions of article 
970(3) and as such no separate provision 
for. the purpose is necessary<as proposed by 
the hon. member. It may be pointed Out
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that subjection jK«) o f  section 37 o f  die 
Income-tax A ct proposed to be inserted b y 
clause 8 does not impoae any tax on adver
tisement. O n  the other hand, it only dis
allows a  certain percentage o f  the expendi
ture incurred on advertisement. M y 
bon. friend says that this is a  substitute. 
W ith all respect to is great scholarship and 
so on. I  do submit that i f  we argue in 
this way, many tbiugi can be stretched to 
appear to be hitting at something totally 
different. I can assure m y hon. friend that 
the idea o f  getting round anything never 
entered my head. There is no question 
about it. It was to prevent wasteful 
expenditure in certain directions by these 
houses and therefore those items o f waste
ful expenditure had to be curtailed. I 
appeal, therefore, to m y hon. friends 
to be good enough to withdraw their am
endments.

M R . D E P U T Y -SP E A K E R  : I shall put 
amendments Nos. 100 101 and 102 moved 
by the Minister to vote.

T h e question is :

Page 9, line 7,—

far "twenty thousand rupees” , substitute—  
“ forty thousand rupees”  (100)

Page 9,—

after line 36 , insert—

“ (3B) Nothing contained in sub-section 
(3A) shall apply in relation to any ex
penditure incurred by an assessee on—

(i) advertisement in any small news
papers ;

(it) advertisement in any newspapers 
fox recruitment o f personnel ;

(tit) the publication in any newspaper 
o f any notice required to be published 
by or under any law ;

(to) the maintenance o f any office for 
ttie purposes o f Advertisement publicity 
or sales promotion ;

(d) the payment o f salary [as defined in 
clause (1) o f section 17] to any employee 
engaged in advertisement, publicity or 
sales promotion ;

(vi) the holding of, or the participation 
in, any press conference, sales conference, 
trade convention, trade fair or exhibi
tion ;

(pit) publication and distribution o f  
foum ab catalogues or price lists;

(*&) such other items as m ay be pre
scribed.

Explanation x. Par the purposes o f  d am e
(i), an advertisement & a  newspaper 
shall be deemed to be an advertisement to a 
small newspapers, If the average circula
tion o f  sutth newspaper in the yearin  which 
such advertisement has been published, Is 
certified  by the prescribed authority aa 
not exceeding fifteen thousand copies.

Explanation a. "Average circulation". 
In relation to any newspaper, shall be taken 
to be the number arrived at by dividing 
the aggreate o f  the number o f  copies o f  
such newspaper circulated during a  year 
by the total number o f  days on which such 
newspaper was published in that year.

(3C) For the removal o f dobuts, it is 
hereby declared that nothing contained In 
sub-section («A) shall apply in relation to 
expenditure in the nature o f entertainment 
expenditure incurred by an as, sessee in 
connection with advertisement, publicity or 
sales promotion and such expenditure 
shall be governed by die provisions o f sub
section (aA).** (101)

Page 9 line 37 for "(3B)”  substitute 
“  (& >)” . (10a)

The motion was adopted.

M R . D E P U T Y -SP E A K E R  : M r.
Bantawalla, are you pressing your amend
ments?

SH R I G .M . B A N A T W A L L A  : Yes,
Sir.

M R . D E P U TY -SP E A K E R  : I  shall
now put amendments Nos. 1 and a moved 
by Shri Banatwalla to the vote o f the 
House.

Amendments Nos. 1 and a were put and 
negatived.

M R . D E P U TY -SP E A K E R  : Now, I  
shall put M r. Venkataraman’s amend
ments. . .

SH R I R . V E N K A T A R A M A N  : I only 
ask that amendment 45 be put to vote.
As for the others I seek leave o f  the House- 
to withdraw them.

M R . D E P U TY -SP E A K E R  : Is it the 
pleasure of the House to grant him leave to 
withdraw amendments 33, 24 and 117?

Amendments Nos. 93, s i  and 117 wen Ip 
fame, withdrawn.

M R . D E P U TY -SP E A K E R  : The quo. 
•tion is t

“ Page 9 —

omit lines 3 to 36 (45)

T h e swMm imi neg a tiv e d .
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MR. DEPUTY-SPEAKER1 Now, I

% chu»ft No. 8 m amended to vote. 
queMk&is:

"That clause 8, as amended stand part 
of the Bill.0

The motion was adopted.

Clause 8 as amended was added to the S ilt.

O hm  »—(Am—idwint of Section 5 a)

SHRI R. VEN K ATAR AM A N  : I am 
moving my amendment No. 95. I beg to 
move*:

Page xo —

for clause g substitute—

"9. In section 52 o f the Income-tax Act, 
sub-section (9) shall be omitted and 
shall be deemed always to have been 
omitted." (25).

I want to mention thia. In respect o f 
capital gains the law provides that if  a per
son either under states the consideration, 
conceals or otherwise avoids a tax, in such 
a case the Income-tax Officer is entitled 
to regard the real value as the considera
tion, and then charge capital gains tax 
thereon. But section 52 sub-clause (2) 
is a very wide statement. It says that 
even if there is no under-statement, even 
if  there is no concealment, i f  the Income- 
Tax Officer is o f the opinion that the con
sideration is less by 15% o f the market value, 
he can regard the market value as the 
consideration and charge capital gains 
tax thereon. Thn is contrary to law. In the 
first place, you cannot levy capital gains 
tax on something which one assessee has 
not received. I f  the capital gain has not 
been received, and the income has not been 
received, you cannot charge capital gains 
tax thereon. Section 45 is the charging 
section, and section 52 is only the comput
ing section ; and therefore, in the com
puting section you cannot say that the tax 
will be levied on what the Income-Tax 
Officer considers to be the market value, 
regardless of the fact whether that has 
been received or not. I would, for the 
information of the House, read that sec
tion:

“ Without prejudice to the provisions o f 
sub-section (1) if in the opinion 
of the Income-tax Officer the 
fair market value o f a capital asset 
transferred by an assessee as on the 
date of the transfer exceeds the full 
value o f the consideration declared by 
the assessee in respect of die transfer

of such capital asset by an amount of 
not leu  d m  fiftoan per cent o f the value 
so declared thc full value of the consi
deration for such capital asset shall, 
with the previous approval of the Ins* 
peering Assistant Commissioner, be 
taken to be its flrir market valu e...

SHRI NARENDRA P. NATHWANI 
rose

SHRI R . VENKATARAM AN: M r. 
Nathwani has been a judge; and it is well 
known that in interpreting all statutes, 
headings, side-notes and marginal note* 
are not 1 taken into consideration. 
(Interruptions)

M R. DEPUTY SPEAKER: In any 
case, it is not a court here.

SHRI R. VENKATARAM AN: I.w ill 
give the opinion of an eminent jurist in 
tax law, Mr. Palkhivala. He says:

“ Sub-sec. (2). Irrational provision, i f  lite
rally considered.’* He also says: ‘ On a
strictly literal construction and divorced 
from the other relevant provisions, this 
sub-section is a singularly irrational pro- 
virion." He goes on to say that while 
sub-section (1) is proper in that it charges 
only those who avoid the tax, or evade 
the tax or under-state the tax, in respect 
o f (2), without any such under-statement, 
the law as it literally stands in this section, 
now enables the Income-tax Officer to 
charge capital gains tax. This matter 
went to one of the High Courts and, in 
that High Court, seeing that the provision 
is so irrational, they had to resort to this 
method of what Shri Nathwani said of 
citing the marginal note or wh»t the 
Minister said in Parliament. Things which 
were never cited in any court have been 
cited in the judgement, saying that the 
Minister when he spoke in Parliament 
said that the intention of this section is 
only to tax those who are evading the tax.
On that ground the court held that this 
will not apply where the consideration 
shown is genuine. Why should we have 
in the statute book a law which is irrational 
and improper and according to me, ille
gal ? Therefore, I move that sub-clause 
(a) may be deteted.

M R. DEPUTY-SPEAKER: I will now 
put amendment No. 25 o f Shri Venkata
raman to the vote of the House.

Amendment No. 25 was put and negatived

SHRI R . VENKATARAM AN: Sir, 
the Minister should have at least said a 
word.

•  M o v e d  w it h  t h e  re c o m m e n d a t io n  o f  t h c  F r a l d e n t .
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UIU 8 . M. BATXki Sim VaAattr 
rtauo'i n i m r t  much Im liide
tbs* I  may faatwe to request a. Judge like 
Shri Nathwani to aptw tr it

MR. I M D U T y ^ P S ^ K ti But Shri 
Nathwani cannot reply.

SHRI H. M. PATEL: No I am not 
asking him to reply on my behalf.
I  am wrry, I cannot accept it.

S K R 1R . VENK ATAR AM AN  i I want 
'the hon. Minister to take note of this when 
Jie is revising the income-tax law.

M R. DEPUTY-SPEAKER : Anyw w  
■it has already been negatived.

The question ia:

“ That clause 9 stand part of the Bill*'

The motion was adapted.

Clause 9 was added to the B ill.

"Clauses to  to 13 wen added to the BiU.

CHmsm 13-—(Amendment o f section 54 E ).

SHRI VENODBHAI B. SHETH: I 
beg to move*:

Page 14,—

omit lines 96 to *3. (14)

P age 15,—

omit lines 1 to 5. (15)

Page 15,—

for lines 7 and 8, substitute—

“ where such deposits are made within 
six months of transfer of assets subject 
to restriction or withdrawals from such 
deposits as may be notified shall be 
inserted at the end;" (16)

SHRI NARENDRA P. NATHWANI:
T beg to move*:

Pages 14 and 15—

omit lines 39 to 42 and t to 5 respec- 
•tively (83)

Page 13.—

for lines 6 to 8, substitute—

'(4) in clause (vi), the Words “ provided 
no loan or advance or any other banking

•M oved with the recommendation o f the

» ,  n m m c m  m i  9 ft

SHRI H.M. m m :  I tog to move* :

Page is,—  

omit lines 6 to 8. (103)

Page 13.—

.for lines 9i and aa0 substitute—

‘ (b) after subjection ft), the following 
sub-sections shall Be inserted, namely:

‘ (IA) Where the assessee deposits after 
the 97th day of April, 1978 the full 
value of the consideration or any part 
thereof received or accruring a# a roult 
o f the transfer of the original asset in 
any new asset, being a deposit referred 
to in clause (vi) of Explanation 1 below 
sub-section (1) the cost of such new 
asset shall not be taken into account 
for the purposes of that sub-section 
unless the following conditions are ful
filled namely:—

(a) the assessee furnishes along with 
the deposit a declaration in writing, 
to the bank or the co-operative 
society referred to in the said 
clause (vi) with which such deposit 
is made to the effect that the assessee 
will not take any loan or advance 
on the security of such deposit during 
a period of three yean from the date 
on which the deposit is made ;

(b̂  the assessee furnishes, along with 
the return of income for the assess
ment year relevant to the previous 
year in which the transfer of the 
oristnal asset was effected or within 
such further time as may be allowed 
by the Income-tax Officer, a copy of 
the declaration referred to in clause
(a) duly attested by an officer not 
below the rank of sub-agent, agent 
or manager of such bank or an officer 
of corresponsding rank of such 
co-operative society.

(iB) Where on the fulfilment of the condi
tions specifid in sub-section (1A) 
the cost of the new asset referred 
to in that sub-section is taken into account 
for the purposes of sub-section (1), the 
assessee shall, within a period o f ninety 
days from the expiry of the period of three 
yean reckoned from the date of such 
deposit, furnish to the Income-tax Officer 
a certificate from the officer referred to 
in clause (b) of sub-section (1A) to the
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effect4 fftt « W 't M M lI " * ™ * * * * ?  *“?  
loan or advance on the seewity of  « *&  
depant during the said period of three 
you*.’*;

(C) in subjection (a) .the following £*- 
planation shall be uuerted at the and 
namely:—

‘ Explanation.— Where the
deposits after the 37th day of April, 
1078 die full value ofthe consideration 
or any part thereof received or ac
cruing as a result of the transfer 
of the original asset in any new asset, 
being a deposit referred to in clatue 
(vi) of Explanation below sub
section ( i\  and such assessee takes 
any loan ' or advance 
security of such deposit, he shall be 
deemed to have converted (other
wise than by transfer) such deposit 
mto money on the date on which such 
loan or advance is taken.*;

(d) after sub-section (a), the following Sub
sections fchall be inserted, namely;—

(»<>4 )

Page 17,—

after line Q, insert—

' 'Explanation. — Where die ^awessee 
deposits after the 37th day of April, 
1978 the whole or any part of the 
additional compensation or as, the case 
may be, the additional consideration 
referred to in sub-section (3) if any rele
vant asset, being a deposit referred to 
in clause (vi) of Explanation 1 below sub
section (1), and such assessee takes 
any loan or advance on the security 
of such deposit, he shall be 
deemed to have converted (otherwise 
than by transfer) such deposit mto 
nwney on the date of on which such 
loan or advance is taken.

(5) Where the assessee deposits the whole 
or any part of the additional compensation 
or. as the case may be, the additional 
consideration referred to in sub-section 
(3) in any relevant asset, being a deposit 
referred to ia clause (vi) of Enplanakon « 
below sub-section (i>, d *  provisions of 
sub-sections (1A) and (iB) shall apply 
in relation to such deport as they apply 
in relation t o  the deposit referred to in the 
said sub-sectians." (105)

Page 17,— line 10,—

for “ (5)” , substitute “ (6)”  (106)

Page 17,line « r -  

*o r “ E x p lan atio n  «•’

substitute—

"Explanation 1 below sub-section (i)M (07)

I  would only make one request. There 
is a verbal change in amendment No. 104. 
In caluse (c) of that amendment, die 
word “ against”  occurring in the ex
planation may be substituted by the word 
“ on” . It is only a  drafting change.

SH RI R. VENKATAR AM AN: I beg 
to move*:

That in the amendment proposed by Shri
H. M. Patel, printed as No. 104 in List 
No. 17 of amendments,—

for clauses (a) and (b) of the proposed 
new sub-section (lA ), substitute—

“ where the assessee furnished along with 
the return of income for the assessment 
year relevant to the. previous year in 
which the transfer of the original asset 
was effected or within such further 
time as may be allowed by the Income- 
tax Officer, a certificate from the Bank 
or Cooperative Society referred to in 
clause (vi) with which the deposit is 
made containing die date, name, amount 
and identification number or numbers 
of such deposit duly signed by an officer 
not below the rank of a sub-agent or 
manager o f the Bank or Cooperative 
Society as the case my be. (118)

SHRI VINODH BAI B. SHETH: The 
Finance Minister has moved some amend
ments to this clause.

But I would like that the shares of existing 
companies also should qualify for this 
exemption if  it is for expansion and mo
dernisation. I think this is the view 
expressed by Mr. Pravin Chandra Gandhi, 
Chairman of FICCI, also. In order to 
step up production in the country, and 
in view of our new industrial policy of ex
pansion and roodcmistion such tax relief 
on investment in existing equities should 
also be given. That would activisc the 
capital market.

SHRI NARENDRA P. NATH W AN I: 
M y amendments were intended to continue 
the existing provision regarding invest
ment in w a r n  with a proviso that no 
loan or advance or any other banking 
facility is taken against such deposits 
during a period of three years. I think 
the Finance Minister's amendment covers

♦ M o ved  w i t h  th e  r e c o m m e n d a t io n  o f  th e  P r e s id e n t .
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this point. In view o f th ft, I ««» not 
•ceking to pres# them.

SH RI R . V E N K A TA R A M A N : The
amendment of the Finance Minuter 
followa the familiar pattern of the secre
tariat which always thinks in a round
about manner. Under the Finance 
Minister’s amendment, first a certificate 
w ill have to be given by the person who 
invests, then another certificate should be 
given by the banker, and then at the end 
o f three years another certificate should 
be given. I want to telescope the first 
two into one. I f  he thinks fit is an im
provement, he may consider it.

M y amendment is that along with the 
income-tax return for the next year, 
the person who is liable to capital gains 
may file a certificate from the bank which 
w ill give the date, the name, 
the amount and identification numbers 
of the deposits, so that the income-tax 
.officer gets one certificate and that certi
ficate vail cover both the certificates which 
the Finance Minister has suggested. I 
w ill just read out my amendment for the 
.benefit of the other Members:

“ where the assessee furnishes along 
with the return for the assessment 
year relevant to the previous year in 
which the transfer o f the original asset 
was effected or within such further 
time as may be allowed by the Income- 

>tax Officer, a certificate from the Bank 
-or Co-operative Society referred to in 
clause (vi) with which the deposit is 

■made containing the date, name, 
.amount and identification number or 
numbers of such deposit duly signed by 
an officer not below the rank of a sub
agent or manager o f the Bank or Co
operative Society as the case may be.”

This will telescope the two certificates, 
one certificate by the assessee and another 
by the bank. I f  he thinks it is an improve
ment, he may consider it.

SHRI H. M. PATEL: I would have 
very gladly considered the amendment 
of my hon. friend, but that very idea has 
been very carefully gone into. In fact,
I  myself thought of doing it in that 
way, but I was advised that it would be 
necessary to do it in this way from the 
poifit of view o f those who have to ad
minister income-tax. Therefore, it became 
necessary to do in a somewhat longer 
manner.

M R. DEPUTY-SPEAKER: Is Mr.
■Sheth pressing his amendments?

SH RI VINODBHAI B. SHAH: No.

M R. DEPUTY-SPEAKER: Has he the 
leave of the House to withdraw his amend
ments?

SOM E HON. MEM BERS: Yes.

Amendment /fits. 14 to 16 were by leave 
withdrawn

M R. DEPU TY-SPEAK ER: Is Mr. 
Nathwani pressing his amendments?

SH RI NARENDRA P. NATH W ANI: 
No.

M R. DEPUTY-SPEAKER: Has he 
the leave of the House to withdraw his 
amendments ?

SOME HON. M EMBERS: Yes.

Amendment Nos. 83 and 84 were by leave 
withdrawn

M R. DEPUTY-SPEAKER: Is Mr. 
Venkataraman pressing his amendment?

SH RI R. VEN K A TA R A M A N : No.

M R. DEPUTY-SPEAKER: Has he 
the leave o f the House to withdraw his 
amendments?

SOME HON. MEMBERS: Yes.

Amendment No. 118 was, by Uave, withdrawn

1 5  hra.

M R. DEPUTY-SPEAKER: The
questions is:

Page 15,—

Omit lines 6 to 8.”  (103)

Page 15,—

For lines at and a s substitute—

'(b) after sub-section (1) the following 
sub-sections shall be inserted, namely:—

“ (iA) Where the assessee deposits after 
the 37th day of April, 1978 the full 
value of the consideration or any part 
thereof received or accruing as a result 
of the transfer of the original asset 
in any new asset, being a deposit referred 
to in clause (vi) of Explanation 1 below 
sub-section (1), the cost of such new 
asset shall not be taken into account 
for the purposes of that sub-section unless 
the following conditions are fulfilled, 
namely:-—

(a) the assessee furnishes, along with the 
deposit, a declaration in writing.
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to the bank o rih e  co-operative society 
referred to in the uud clause (vi) 
with which. «uch deposit U made, 
to the effect that the assessee w ill 
not take any loan or advance on 
the security o f such deposit during a 
period of three years from the date on 
which the deposit is made;

{b) the assessee furnishes, along with the 
return o f income for the assessment 
year relevant to the previous year in 
which the transfer of the original 
asset was effected or within such 
further time as may be allowed by 
the Income tax Officer, a copy o f the 
declaration referred to in clause (a) 
duly attested by an officer not below 
the rank of sub-agent, agent or mana
ger of such bank or an officer of 
corresponding rank o f such co-opera 
tive society.

fiB )  Where on the fulfilment of the con
ditions specified in sub-section (iA ), the 
cost of the new asset referred to in that 
sub-section is aken into account for the 
purposes o f sub-section (1), the assessee 
■hall, within a period of ninety days from 
the expiry o f the period of three years 
reckoned from the date of such deposit, 
furnish to the Income-tax Officer a certi
ficate from the officer referred to in clause
(b) o f sub-section (iA ) to the effect that 
the assesseee has not taken any loan or 
advance on the security o f such deposit 
during the said period o f three years.” ;

(c) in sub-section (2), the following 
Explanation shall be inserted at the 
end; namely:—

Explanation.— Where the assessee
deposits after the 27th day of April,
1978 the full value of the consideration 
or any part thereof received or ac
cruing' as a result of the transfer of 
the original asset in any new asset, 
being a deposit referred to in clause
(vi) of Explanation 1 below sub-section 
(1), and such asessee takes and loan 
or advance on the security o f such 
deposit, he shall be deemed to have 
converted (otherwise than by transfer) 
such deposit into money on the date 
on which such loan or advance is 
taken;

(d) after sub-section (a), the following 
sub-sections shall be inserted, na- 
mely;—■» (104)

Page » 7 .~

*fk r line 9, insert—

Explanation.— Where the assessee de
posits after the 27th day o f April, r978;

the whole or mag part o f the additional 
compensation or1, as the case may be, 
die additional consideration referred 
to in sub-section (3) in any relevant 
asset, being a deposit referred to in 
clause (vi) of Explanation 1 below sub
section (1), ana such assessee takes 
any loan or advance on the security 
o f such deposit, he shall be deemed to 
have converted (otherwise than by 
transfer) such deposit into money on 
the date on which such loan or advance 
is taken.

(5) Where the assessee deposits the whole 
or any part o f the additional compensation 
or, as the case may be, the additional 
consideration referred to in sub-section
(3) in any relevant asset, being a 
deposit referred to in clause (vi) o f 
Explanation 1 below sub-section (1), the 
provisions of sub-sections (iA ) and (iB) 
shall apply in relation to such deposit as 
they apply in relation to the depcmt re
ferred to in the said sub-sections.”  (105)

Page 17, line 10,—

for “ (5)”  substitute "(6 )” . (106)

Page 17, line 11,—  

for “ Explanation 1”  

substitute—

“ Explanation 1 below sub-section (1)”
(107)

The motion was adopted.

M R. DEPUTY-SPEAKER : Tke
question is :

“ That clause 13, as amended, stand 
part of the B ill.”

The motion was adapted.

Clause 13, as amended, was added to the
Bill.

Clause 14 was added to tke B ill.

Clanae S§— (Amendment o f Section 80 A)

M R. DEPUTY-SPEAKER : Now,
we take up Clause 15.

SHRI R. VEN K ATAR AM A N  : 
During the course o f the debate, I have 
brought out very clearly how the Hindu 
Undivided Family according to the 
Income-tax Law is only a myth. That 
does not exist in practice and that it is used 
for evading ana avoiding talc. I have 
been fortified-in my view which has been
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expressed by no less a  body than the 
Wanchoo Committee itself which bad 
gone into a  number o f cases in  which the 
Hindu Undivided Family had evaded and 
avoided tax. In fact, thc Wanchoo Com
mittee said that they asked the Income 
Tax Departments in three or four places 
to make an investigation of the Hindu 
Undivided Families and they found 
that there were more assessment registers 
than the number o f persons in the Hindu 
Undivided Family. A  man who is a 
member of the Hindu Undivided Family, 
is also assessed as an individual. And 
whenever he exceeds the lim it o f tax, he 
trnasfers assets from one to the other and 
avoids the tax. This has been fully 
dealt with by the Wanchoo Committee. It 
is for this reason that the previous Govern
ment withdrew from the Hindu Undivided 
Family various concessions which have been 
listed. Without giving any explanation 
whatsoever, the Finance Minister has come 
forward to restore all these concessions 
to the Hindu Undivided Family and that 
too at a time when we are short of funds, 
when we are running a deficit of Rs. 1000 
crores. Is it the time to give such a conces
sion ? Are they in such a dire need of the 
concession ? Are they the people who 
need this when you have tax on the poor 
people ? Therefore, I strongly oppose 
this clause.

SHRI H. M. PATEL : I can only say 
that the intention is not to go back on the 
recommendations of the Wanchoo Com
mittee at all. We have retained whatever 
has been classified in Section 8oA of the 
Income-tax Act. It is only sub-section (4) 
that we are taking away. That docs not 
contain all the provisions. But I can only 
say that I w ill certainly go into this matter 
and see whether, in fact, that gives away 
more than what we thought it could be 
giving away. Personally, I do not think 
that we are conceding as such as the hon. 
Member has suggested. But I am pre
pared to go into that.

M R. DEPUTY-SPEAKER : The
qustion i s :

“ That clause 15 stand part of the B ill."

The motion was adopted.
Clout* 15 was added to the B ill.
Clause 16 was added to the BiU.
Clause 17—  (Insertion o f  new tectiom

8occ.)
SHRI N AREN DRA P. NATH 

W ANI : I beg to move*:
Page »9.
omit Hne 17, {85)

P a g e 4ie>U aeia>~>

for “  five years”  substitute"tw o years”  
(86)

7 beg toSH RI H . M. PATEL : 
move*:

Page 18, lines a6 and 36,—

for “ purchased”  substitute “ acquired"
(108)

Page 18,—

qfter tine 34, insert—

“ Explanation — Where in any previous 
year the assessee has acquired any shares 
referred to in this subjection and has, 
within a period of six months from the 
end of that previous year paid the whole 
or a part of the amount, if  any, remaining 
unpaid on such shares, the amount so 
paid shall be deemed to have been paid by 
the assessee towards the cost of such shares 
in that previous year.*' (109)

Page J9 ,~

for lines 10 to 1 3 , substitute—

“ the business of—

(i) construction, manufacture or pro
duction of any article or thing, not being 
an article or thing specified in the list in the 
Eleventh Schedule; or

(ii) providing long-term financc for 
construction or purchase of houses in 
India for residential purposes :

Provided that in the case of a public 
company formed and registered in India 
with the main object of carrying on the 
business referred to in sub-clause (ii), 
such company is approved by the Central 
Government for the purposes of this 
section;*’ ( ‘ to).

Page ao, line 13,—

for “ purchase", substitute “ acquisition'* 
(111)

Page ao, line 19,—

/or “ purchased” , substitute 
“ acquired”  (1 ia)

SHRI NARENDRA P. NATH 
W ANI : As regards my amendment No.
85, it deals with eligible issue of capital. I f  
you look at sub-clause (3) it s a y s ,“ For 
the purposes of this ssection. 'eligible 
issue of capital* means an issue o f equity,

•  M o v e d  w it h  t h e  r e c o m m e n d a t io n  o f  th e  P r e s id e n t.
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shaves which Mtjtfied the follow ing condii 
tlotu.. , Then, thero are three codditiotui 
la id  down, (a), (b) and (c). Throe tests 
are laid  down. So  far to  good. B ut in  a 
definition, I have never come across atpch a 
provision aa “ such other conditions aa 
m ay be prescribed” . T h a t cornea under 
part (d). A part from this delect indefini
tion, m y objection is that no such wide 
powers should be given to the authority.

So far as m y amendment N o. 86 is 
concerned, it  aeeks to reduce the period o f 
live years to two years. I f  a person invests 
in the first issue o f capital, he is required to 
keep it invested for a period o f  five yea n . 
Instead o f that, I  am  proposing that it 
ahould be only for two years. A  period o f  
live years seems to me to be unduly long. 
I t  should be restricted to  tw o years.

SH R I H . M . P A T E L  : So far as
amendment No. 85 o f Shri Nathwani is 

concerned, it was after a very careful con
sideration that we included this provision 
because it  m ay not be possible to specify 
all the conditions in the A ct and it  w ill be 
useful to take powers to add further condi
tions in  the light of the experience gained. 
I t  is purely with a certain amount of 
hum ility that we decided to do this rather 
than in  orr'er t  gain more powers.

So far as Hie other amendment No. 86 is 
concerned, I am  afraid, I  cannot accept 
it.

M R . D E P U T Y  S P E A K E R  1 A rc 
you pressing your amendments ?

S H R I N A R E N D R A  P. N A T H - 
AVANI : I am not pressing.

M R . D E P U T Y -S P E A K E R  : Has
he the leave o f the House to withdraw his 
amendment ?

S O M E  H O N . M E M B E R S : Yes.

Amendments Nos. 85 and 86 were, by leave, 
withdrawn.

M r. D E P U T Y  S P E A K E R  : T he
question is :

Page 18, lines 26 and 36,—

fo r  “ purchased” , substitute 
"acq u ired " (108)

Page 18,—

after line 34, insert—

“ Explanation.— W here in any previous 
year the assessee has acquired any shares 
referred to in this sub-section and has,

within •  period o f six months from the 
end o f  that previous year paid the whole 
or a  part o f  the am ount, i f  any, rem aining 
unpaid on such shares, the amount so 
paid shall be deemed to have been paid 
by the assessee towards the cost o f  such 
shares in  that previous year.”  (109)

Page 19,—  

for lines 10 to 13, substitute—

“ the business of—

(i) construction, manufacture or pro
duction o f any article or thing, not being 
an article or thing specified in the list in 
the Eleventh Schedule; or

(ii) providing long-term finance for 
construction or purchase o f houses in 
India for residential purposes ;

Provided that in the case o f a  public 
company formed and registered in  India 
w ith the m ain object o f  carrying on the- 
business referred to in sub-calsue (ii), such 
company is approved by the Central 
Government for the purposes o f this 
section;”  (110)

Page 20, line 13,—-

for  “ purchase” , substitute “ acquisi
tion”  ( i n )

Page ao, line 19,—

for “ purchased” , substitute “ acquired **
(112)

The motion was adopted.

M R . D E P U T Y -S P E A K E R  : T h e
question is :

“ Th at clause 17, as amended, stand 
part o f  the B ill.”

The motion was adopted.

Clause 17, as amended, was added to 
the Bill.

Clause 18 to 23 were added to the BiU.

C la u s e  04— (Insertion o f new section' 
209A).

S H R I V IN O D B H A I B. SH E T H  :

I beg to m ove*:

Page 25, lin e 82,— ■ 

for “June, 1978” , substitute—  

“ September, 1978” . (19)

•  M oved  w ith  the recom xnerdation o f  the President.
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Page_a6, lin e  3,—  

add a t the end—

the first in sta lm e n t beiginning 
from  1st September o f the current 
year" (ao)

S H R I H . M . P A T E L  : I  beg to 
m ove * :

P age 85, lin e  34,—

after “ first instalment” , insert ” , or 
where he has not previously been 
assessed by w ay o f  regular assessment 
under this A ct, before the date on 
w hich the last in sta lm en t,”  (113)

S H R I V IN O D B H A I B. SH E T H  :
T h is is about insertion o f new Scction 209A.
I t  w ill creat m any com plications. In 
principle, I  agree that the responsibility 
should be transferred to the assessee* for 
filing the advance tax paym ent returns.
T h e  ijGovernment should not depend upon 
its department to issue such noticcs. Now, 
in  the month o f June, the Chartered 
Accountants, Advocates and others have 
to  file returns and there w ill be thousands 
o f returns. M y hum ble request to the 
Finance Minister is to  shift the date from 
15th June to 15th September. I  think, 
the shifting o f date from 15th June to 15 th 
Septem ber w ill benefit the Government. 
Otherwise, there w ill be so much hotch
potch o f filing o f returns within such a  short 
period. I t w ill entail litigation also. 
Considering this, in the interest o f the 
trading com m unity and in the interest o f 
the tax consultants, I w oulld request the 
hon. Finance Minister to  accept m y ame
ndment.

S H R I H , M . P A T E L  : I am  unable to 
accept the amendment because I think 
perhaps M r. V inodbhai has not realised 
that the first instalm ent o f advance tax 
in  the case o f tax-payers whose account
ing year ends by 31st December falls  
due on 15th June. T h e  effect o f the 
amendment would be that such tax
payers w ill not be under any obligation 
to p a y  the first instalment o f  advance tax 
on volantary basis. So, I cannot accept it.
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M R . D E P U T Y -S P E A K E R  : D o
you w ant to press it ?

SH R I V IN O D B H A I B. S H E T H  : 
I  w ant to withdraw it.

M R . D E P U T Y -S P E A K E R  : H as the 
hon. M em ber leave o f  the House td w ith 
draw  his amendments ?

-

S O M E  H O N . M E M B E R S  : Yea.

Amendments J\Tos. 19 and 30  were by 
leant withdrawn.

M R . D E P U T Y  S P E A K E R  : T h e
question is :

“ Page 35, line 34,—

after “ first instalment” , insert 
or where the he has not previously 
been assessed by w ay o f  regular 
assessment under this A ct, before 
the date on which the last instal
m ent, ” (113)

The motion was adopted.

M R . D E P U T Y -S P E A K E R  : T h e
question is :

“ Th at Clause 24, as amended, 
stand part of the B ill.”

The motion was adopted.

Clause 24, as amended, was added to the Bill.

Clauses 25 to 35 were added to the Bill.

C la u s e  36— (Amendment o f Act 1 o f  
*944 )

SH R I G . M . R A N A T W A L L A  : Sir,
I  beg to move*:

Tage 36,—

omit lines i to 7 (3)

SH R I R . V E N K A T A R A M A N  :
Sir, I beg to move*:

Page 36,—

after line 7, insert—

“ The net proceeds, in any financial 
year o f the above said duty on 
Electricity, except in so far as these 
proceeds, represent proceeds attri
butable to Union territories shall 
not form part o f the Com oldiated 
Fund o f India but shall be assigned 
to the States and shall be distributed 
among the Slates on the basis o f 
collection from  each state,”  (29)
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Pal?e 37, Ime 18,—  

f i r  “ Five per cent,”  substitute 
“ Three p?r crnt.”  (3-7)

•M oved with the recomm=ndation o f  the President.
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■Page 37, lin e  ta ,—

H/W * W  valorem' ’ wu«-(—

“ In respect o f sm all scale industries 
m anufacturing various specified 

•excisable commodities and ex
cisable commodities not elsewhere 
specified, clearances up to five 
la k h s  o f rupees shall be exempted 
provided the total clearances for 
nome consumption during the 
proceeding financial year o f the 

-above named goods did not exceed 
fifteen lakhs o f  rupees.”  (31)

Page 37,—

omit lin e 11 and 1 a (47)

Page 37 .—

after line 12 insert—

‘and (ii) after clause (c) the follow
in g  clause shall be inserted, 
n a m ely:—

“ ((d) hosiery fabric and hosiery 
•garments.”  (50)

Page 36,—

■after line 24, insert—

■“(viiia) in Item No. a6A in sub-item
(2) to the entry in the second 
column, the words “ but not in
cluding the manufacture o f such 
articles exclusively from copper 
and coppcr-alloy scrap”  shall be 
.added at the end.’ (73)

Page 36,—

lifter line 24, insert—

‘ (viiia) in Item  27, in sub-item
(b) in  the second column after the 
words “ form or size”  the words 
“ but not including such articles 
manufactured exclusively from 
aluminium scrap”  shall be in
serted.’ (74)

S H R IM A T I P A R V A T H I K R IS II- 
N A N  : Sir, I  beg to m ove*:

37. line ia ,—

for “ Five”  substitute “ Tw o and a 
h a lf” . (59)

S H R I G . M . B A N A T W A L L A  : 
M r. D cptyy Speaker, Sir, the Government 
proposes to levy  duty on coal and electri
c ity  and the amendment I  have sought to

m ove is to exem pt both the sensitive items 
o f  coal and electricity from  the purview o f 
this duty. I t is well-know n th at d u ty  on  
these items is h ighly inflationary in  
character and it  is the people in general w ho 
w ill be suffering from  this duty because 
o f  the inflationary character o f  the duty. 
I  strongly oppose it  and therefore I  have 
m oved m y amendment. In view  o f  the 
fact that electricity is generated by various 
electricity boards,, the duty is on the States 
themselves and the duty is therefore not 
good in  any respcct. I  hum bly plead to  
this House that it  is very unfortunate 
th a t ' the Governm ent has come forward 
w ith  this duty on electrcity at a  time when 
the States are pleading for more resour
ces at their disposal. This levy  is an 
onslaught on the economic authority o f 
States. Therefore, it  must be opposed with 
a ll the power and the vchemence at the 
com m and o f this House. I am  sure that 
the House w ill rise above party considera
tions in order to see that the Governm ent s 
design to levy duty on clcctricity  which 
amounts to a tax on the States thereby 
undermining their economic authority 
is apposed.

Several States like K erala , Tam il N adu 
and others have opposed this particular 
duty. As far as K erala  is concerned, the 
levy o f two paise duty on power generated 
will cost the K erala  State Electricity 
Board Rs. 0 crores, and the Board is al
ready in deficit. I f  the liability is trans
ferred to the consumers, the sufferers w ill 
be the common people and the small 
industrialists. I t  is only about two years 
back that there has been a revision o f  
electricity rates in K erala. Generally it  
is after about five years that the rates are 
revised. This levy will also hit the State 
Plan.

1, therefore, submit that both the levies 
are a  severe blow to the common people. 
In view o f the serious nature o f both 
these levies, I appeal to ihe Governm ent 
to reconsider and sec that coal and elec
tricity are not brought within the purview 
o f the mischief o f duty. Otherwise, I  
have to appeal to  this House, as I 
said, to rise above all party 
considerations, to treat i f  it as a  
m atter concerning the nation, the people 
in general, and to see to it that such a  
duty is not tolerated. I f  the Governm ent 
docs not see reason, I am sure the House 
w ill certainly perform its national duty.

M R . D E P U T Y -S P E A K lv R  : B  fore 
I call the hon. M em ber, M r. V en katara
man, I would ask M rs. Parvathi K rishnan 
to move her Amendment No. 57. Aee 
you m oving ?

•M oved with the recommendation of the President.
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S H R 1M A T I  P A R V A T H I K R IS H N - 
A N  : Y es. I  beg to m ove* s 

P a ge 36,“

omit tines 6 and 7. (57)

S H R I R . V E N K A T A R A M A N  j I 
fu lly  endorse the eloquent appeal made 
by ray esteemed friend, M r. Banatwalla.

E lectricity is really a  source o f  revenue 
for the States, and i f  it is taxed b y  the 
Centre on the specious plea th a t it is a  tax 
on production,— I still feel that it  c^n be 
challenged in court— it w ill lead  to the 
State E lectricity Boards becoming more 
and more anaemic. T h e  Finance M inister 
w ill remember that the Committee 
which went into the working o f the State 
Electricity Boards regarded this as a 
revenue accruing to the Electricity Boards 
and that it  should go to them 
to  make up at the first stage six per cent 
o f  the capital-at-charge and nine per 
cent at the later stage. I f  the Finance 
M inister is not able to  accept the amend
ment that the levy should be completely 
removed, then I would suggest that the 
am ount may be made divisible among 
the States. Let it go to the States.

O ne o f the points which the Finance 
M inister made in his reply was that the 
State Electricity Boards were not strong 
enough to levy an appropriate charge on 
electricity, that they were shirking their 
responsibility to levy the charges for 
electricity which was legitim ate. I f  that 
is so, let the Centre take the odium or the 
onerous responsibility, let them collect 
the tax and then divide it among the 
States in accordance with the rule o f  
collection. This is my f ir s t  amendment, 
N o. 36.

S H R I M . K A L Y A N A S U N D A R A M  
(Tiruchirapalli) : Do you want the
C entral Governm ent to send the army 
to collect ?

S H R I R . V E N K A T A R A M A N  : A t the 
moment they are going to collect from 
the Electricity Boards. Y ou  do not 
require an army to collect from the 
Electricity Boards. Y o u  w ill have to 
Bend an army to collect from the con
sumers : I can understand that. But this 
w ill be collected from the Electricity 
Boards and the Electricity Boards are 
dependent on thr Central Governm ent 
for everything. Now, my point really 
is that it must be regarded as a  devisable 
resource and made available to the 
States.

M y  second am endm ent is in  respect 
o f the goods not specified elsewhere. T h e 
rate is a  very stiff one and this w ill lead 
to spiralling o f prices. A fter all, they 
"rat levied 1%  and next  year M r. Patel 
raised it  to 3 % . W ell, he can raise it to  
3 % , but w h y should be jum p to 5 %  
all o f  a  sudden i  IT you w ant some 
revenue, a  better w ay would be to ra ise . 
it  by steps and stages rather than m ake 
a big jum p.

T he next amendment I  am  m oving is 
No. 3 1, which is in  respect o f  small scale 
industries. There are two kinds o f  con
cessions which he has given, according 
to his budget speech. In respect o f  certain 
small scale industries he has said that 
clearance up to  Rs. 30 lalchs w ill b e  
exempt, and in respect o f  certain other 
small scale industries, he has said 
that the first clearance up to 
Rs. 5 lakhs, i f  the total clearance 
for home consumption is less than Rs. 15 
lakhs, will be eligible for exem pdon. 
M y  plea to him  is to make this uniform. 
E ither you m ay say that the first 5 lakhs 
in  respect o f clearance up to Rs. 15 lakhs 
for home consumption, whether it  be 
specific excise goods or goods not else
where specified or you put everything 
together and say in respect o f clearance 
up to Rs. 30 lakhs there will be no duty.
I  am only asking for uniformity in this. 
Supposing in certain cases you say that 
clearance up to Rs. 5 lakhs will be exempt 
in case th e  clearance is less than 15 for 
home exemption, the difference is, i f  an 
industry is able to export Rs. 15 lakhs 
and if  its home clearance is a  less than 
Rs. 15 lakhs, it w ill become eligible to 
claim deduction up to Rs. 5 lakhs. I 
think this is more in tune with the G o 
vernment's policy o f encouraging exports 
by small scale industries which we wan I —  
increase exports and take the benefit 
o f  it. Therefore, in m y amendment 
No. 31 I have said that in respect o f small 
scale industries m anufacturing various 
specified excisable commodities and 
commodities not elsewhere specified—  
for both these things— clearance up to 
Rs. 5 lakhs should be exempt provided 
that the total clearance for home con
sumption docs not exceed 15 lakhs. I 
hope he will find it psossible to accept 
this amendment.

T hen, I have suggested omitting certain 
lines. I would like to bring to the atten
tion o f the Finance Minister the great 
hardship suffered by the small scale in
dustries. W hen sheets, circles etc. are 
made out o f  v ir  gin m etal, a  heavy excise 
duty is levied. Then, when out o f the 
clippings and scrap which fall out 
of the first manufacture and o u t 
o f the used utensils, pots and pans,

♦M oved w ith the recom m endation o f d ie President.
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they make sheet* «nd click s, second 
w d s e  duty is levied at the Mine rate at 
w hich excise is levied on virgin metal. 
Now, this causes a  great deal o f hardship 
to  the small scale industry because people 
bu y a ll the old utensils etc. from the public, 
xnclt them and make them into sheets 
And circlcs and then give them to the small 
.artisans for the.purpose o f m aking pots 
JU*d pans for domestic use. T h e  same 
thing is in respect o f  aluminium. Item 
s6 A  deals with copper and brats parti* 

-cularly. Item 37 deals with aluminium 
.and this is subject to a  second excise duty 
at the same high rate as that levied on 
virgin  metal. Therefore, I  want him 
to  consider this. A nd even though, I 
•do not know whether be would be able 
to accept it, at least i f  he says that he 

'will have it examined, it w ill g o  a  long 
-way to help the development o f  small 
.scale industries.

S H R IM A T I P A R V A T H I K R IS H N A N : 
I  would like to speak specially o n  m y 
.amendment N o. 57. I am totally -opposed 
to this excise duty that is being sought 

•to be levied on electricity. T h e Financc 
Minister, in his reply, tried to make a 
p oin t that since the present electricity 
undertakings and soon themselves are 
working at a  loss and working inefficiently 
■and so on, he argued as though he is 
-through this levy  going to set that right. 
Recently, in m y State, you have seen 
w hat a  disturbance fherchas been because 
o f  the discontent am ong the agriculturists. 
'They are being asked to pay a  very high 
rate and on the ofher hand, they are 
asking for a  downward revision o f the rate 
that is being charged there. The Finance 
Minister w ill, o f  course, say this and that 
an d  then lie w ill try to get away with 
■it by saying that he is exempting those 
agriculturists. H e tried to make a  point 
that his budget is agriculture-oriented.

When I said, it is not a peoples’ oriented 
budget, he tried to be very demagogic about 
th e whole thing. But actually, this duty 
that he is seeking to levy, as I  pointed 
o u t when 1  spoke in the first reading, is 
going to affect the working o f the electricity 
undertakings ; and is going to affect the 
production  ̂ also. After all, whatever 
m ay be his debating dymnastics here, 
the real thing is that it is going to come 
o n  the consumers. Therefore, I oppose 
this levy, and that is w hy, I  have moved 
m y amendment.

I support Shri Venkataraman’s amend
ment on hosiery and the amendment 
that he has moved about the brass vessels 
manufacture and to which I have already 
referred. He has already said that he 
is considering hosiery, 1 would ask him 
to consider tKis along with that. 1  am 
glad that he gave an assurance about 
"hosiery w hile speaking in reply on the 
■Finance Bill.

M R . D E P U T Y -S P E A K E R  : X will now 
put amendment No. 3 o f  Shri G .M . 
Baaatw alla to vote. Now, the question
is :

Page 36,—

Omit lines 1 to 7 (3)

The Lok Sabha divided :

D iv is io n  N o. a] [15.33 I n

A Y E S

Arunachalam, Shri M .
Banatwalla, Shri G .M .
Barman, Shri Palas 
Barua, Shri Bedabrata 
Bhagat Ram , Shri
Bhattacharyya, Shri Shyamaprasanna 
Dhondge, Shri Keshavrao 
Gomango, Shri Giridhar 
Gotkhinde, Shri Annasaheb 
Joarder, Shri Dinesh 
Kalyanasundaram, Shri M .
Krishnan, Shrimati Parvathi 
Lakkappa, Shri K .
Lakshminarayanan, Shri M .R .
Mukherjee, Shri Samar 
N air, Shri M .N . Govindan 
P atil, Shri Balasaheb Vikhe 
Pradhani, Shri K s 
Raju, Shri P .V .G .
Rao, Shri M . Satyanarayan 
Reddy, Shri S.R .
Sathc, Shri Vasant 
Shanker Dev, Shri 
Stephen, Shri C .M .
Tirkey, Shri Pius 
Venkataraman, Shri R .

N oes

Agraw al, Shri Satish 
Barakataki, Shrimati Renuka Devi 
Borolc, Shri Yashwant 
Chaudhary, Shri M otibhai R .
Chauhan, Shri Nawab Singh 
Chavda, Shri K .S .
Das, Shri S.S.
Dave, Shri Anant 
Dhurve, Shri Shyamlal 
Digvijoy Narain Singh, Shri 
Durga Chand, Shri 
Gulshan, Shri Dhanna Singh
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H azari, Shri R am  Sewak 

J a in , Shri K acharulal Hemraj 

K rishan K ant, Shri 
K ureel, Shri R .L .

Lyngdoh, Shri Hopingstone 

M achhand, Shri Raghubir Singh 
M andal, Shri B.P.
M ehta, Shri Prasannbhai 
M iri, Shri Govind Ram  
M ishra, Shri Shyamnandan 
M rityunjay Prasad, Shri 

Nahata, Shri Amrit 
Nathwani, Shri Narcndra P.

Paraste, Shri D alpat Singh 
Paswan, Shri R am  Vilas 
Patel, Shri Dharmasinhbhai 
Patel, Shri H .M .
Pati!, Shri S.D.

Ramjiwan Singh, Shri 
Rathor, Dr. Bhagwan Dass 
Rodrigues, Shri Rudolph 

Satapathy, Shri Devendra 
Sharma, Shri Y agya Datt 
Shrikrishna Singh, Shri 
Singh, Dr. B.N.
Sinha, Shri H .L .P.
Surendra Bikram, Shri 
Swamy, Dr. Subramanfam 

T ej Pratap Singh, Shri 
Tohra, Shri G .S .

Varm a, Shri Ravindra 
Vrrm a, Sliri R.L..I’ .
V rrm a, Shri Sukhdco Prasad 

Yadav. Shri Hukmdeo Narain

M R . D E P U T Y -S P E A K E R  : The result* 
o f the division is :

Ayes 26 ; Noes 46.

The motion wa r negatived.

M R . D E P U T Y -S P E A K E R  : I  w ill now  
p u t the amendment* of. 8hri< R . V enkata
raman to vote.

Amendment Nos 39, 30, 3 1, 47. 50, 73> 
and 74 Were Put find 

Negatived.

M R . D E P U T Y -S P E A K E R  : I  w i lt  
now  put the amendments o f S h rim ati 
Parvathi K rishnan to vote.

Amendment Nos. 57 &  59 Wert
Put and Negatived.

M R . D E P U T Y -S P E A K E R  : N ow , 
the question is :

“ T h a t clause 36 stand part o f  the 
B i ll ."

The motion was adopted.

Clause 36 was added to the BiU.

C la u s e  37— (Special duties o f  excise.)

S H R I R . V E N K A T A R A M A N  : I  be*, 
to m ovef :

Page 37,—

Omit lines 13 to 18(48)

S H R IM A T I P A R V A T H I K R IS H 
N A N  : I beg to m ovcf:

Page 37, line 18,—

fo r  “ five”  substitute “ two and a  h a lf” (6 i)

SHRT R . V E N K A T A R A M A N  : A l 
ready there is a  specified excise duty 
varying anything from too to 130 per 
cent in  the Excise M anual and over and 
above that, without examining the re
lative capacity o f  various items to bear 
the tax the Finance Minister has suggested 
an increase o f  5 % — i/20th on that.

•T h e  following Members also recorded their votes :

A Y E S  : Shri G . M allikarjuna Rao

Noes : Sarvashri M orarji Desai, Larang Sai, K aria Muncla. Zulficiuarull?li, 
Vinavak Prasad Yadav, V inodbhai B. Sheth, Chaudhary M ultan Singh, 
Ramapati Singh, R .P . Sarangi, T .S . Negi and Pabitra M ohan Pradhan..

■fMoved w ith the recommendation o f the President.
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T h e  J h a  Comm ittee «atd that moat 
often tact fin a n c e  M inis te n  have been 
com pelled b y  budgetary necessities to 
impose taxes w ithout exam ining whether 
the commodity could bear the tax or not.

A  very senior and seasoned Finance 
Secretary like the Finance M inister now 
should know that as far as these items are 
concerned, m any o f  them  cannot bear 
any additional duty. A lread y they are 
subject to very heavy duties, yet he is 
raising the duty b y  another 5 %  just 
across the board without consideration o f 
the capacity o f tho.. t is  to bear the ta x . 
W hile the existing eludes themselves _ arc 
high and need a  fresh exam ination, it  is 
to ta lly  inappropriate that w e should now 
increase the tax  b y  5 %  on that. I  move 
amendment N o. 48 .

S H R IM A T I P A R V A T H I K R IS H - 
N A N  : I  have already spoken on this 
w hen I was speaking on the first reading. 
B asically  and as a  m atter o f  principle, I  
oppose this increase in  the allocation  for 
indirect taxation which this Budget is 
representing. I  point out that such steep 
increase in indirect taxation is definitely 
going to have its reaction on prices, and 
there w ill be in flationary pressure. 
Therefore, I  have suggested that since 
Governm ent does need resources for plan, 
the increase should not be more than h a lf  
a  percent. This, in a  sense, is m y amend
m ent. I  hope the M inister w ill  accept 
that.

S H R I H . M . P A T E L  s I  am  sorry,
I  cannot accept these because that w ould 
mean m y giving up the revenue which I 
desire. A s I said at that time that this 
excise duty, this particular one, has been 
levied frankly as a  revenue measure. 
T his is w hat I said in m y Budget speech.
In v iew  o f the paramount need for m obi
lising resources for developm ent without 
creating fresh distortions in the tax struc
ture, I propose to levy  a special duty®  
i/aoth o f  the basic excise duties presently 
collected on each item, which is also 
excluding the various other things.

Therefore, by  raising this, I  am not 
creating any fresh distortion. I  do not 
apprehend, as my friends opposite appre
hend, much effect on price. I  hope they 
w ill concede this much that we are as 
anxious as they are that the prices do 
not rise. I t  is a question o f assessment. 
Assessment is being made and the view 
that we take is that it  w ill not happen.

I  hope that with their co-operation we 
s h a ll ensure that.

M R . D E P U T Y -S P E A K E R  : I  sh a ll 
now p u t amendments o f  Shri R . V enkata
raman and Shrim ati Parvathi Krishnan to  
the vote o f the House.

Amendment JV«, 48 and 61 were 
put and negatived.

M R . D E P U T Y  S P E A K E R  : I  sh all 
put Clause 37 to the vote o f  the House.

The question is :

“ T h a t clause 37 stand p art o f th e  
Bi *

The motion was adopted.

Clause 37 was added to the Bill.

C la u s e  38— (Discontinuance o f  Salt duty).

S H R I R . V E N K A T A R A M A N  : I beg 
to m ove* :

Page 37. lin e  35,—

omit “ For the year beginning on th e 
1st d ay o f  A pril, 1978/’ (33)

M R . D E P U T Y -S P E A K E R  : Shri
Gattani is not here.

S H R I P A B IT R A  M O H A N  PR A -
D H A N  (Deogarh) : I  am  not m oving.

S H R I R . V E N K A T A R A M A N  : E very 
year the levy  o f salt d uty is discontinued 
b y  a section in the Finance A ct. S a lt 
D u ty  is one which has become something 
like a  sacred thing to India. T h e Freedom 
Movem ent itse lf was started with S a lt 
satyagraha. There is no reason w hy you 
should discontinue it from year to year.

M y suggestion is make it permanent.
I f  you remove the words— “ For the year 
beginning on the 1 st day o f A pril, 1978”  
then  the Clause w ill read—

“ N o duty under the Central Excises 
A ct or the Customs T a riff A ct shall be 
levied in respect o f  salt manufactured 
in, or imported into, India.*’

T here is no rrason w h y we should 
go on every year suspending the provision 
in respect o f  salt. Every year this is 
being done. This has brcom r part o f 
our national life. I don’ t think any 
Finance M inister on this side or that side 
or any side w ill have the courage to come 
and levy salt duty in this country. 
Therefore, let M r. Patel get the credit for 
having removed salt D uty altogether 
from the Excise M anual.

•M oved with the recommendation o f  the President.
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S H R I H . M . P A T E L  : X ceaity agree 
w ith  m y Iran, friend that this could be 
m anaged differently bu t i t  Han not been 
*o m anaged. T h e  acceptance o f the 
am endm ent which he proposes w ill 
a lso  not achieve the objective that he has 
in  mind because in the statute there is 
-* provision which says that 'du ty  as 
announced annually ’ and until these 
words are removed it cannot be done. 
T h e  required objective can be achieved 
by h aving n il rate o f d uty against item  
N o. 5 o f the Central Excise T ariff. I w ill 
have to carry th at out. T h a t I am  not 
m oving now. I don’ t think I can do it 
now . I  w ill keep it  in m ind next time.

S H R I R . V E N K A T A R A M A N  : Is 
i t  not possible fo r the M inister to ad 
m inistratively reduce it  and say th at it 
is  n il?

S H R I  H . M . P A T E L  : I f  it is possible 
to  do  it, certainly I  w ill do it . But it 
serves no purpose and  so, as I said, we 
w ill do it  next time. B ut it  serves no 
purpose at present.

M R . D E P U T Y -S P E A K E R  : I suppose 
yo u  are not pressing the am endm ent, 
M r. Venkataram an.

S H R I R . V E N K A T A R A M A N  : I
sun n ot pressing. I wish to withdraw 
it .

M R . D E P U T Y -S P E A K E R  : Has he 
th e  leave o f the House to w ithdraw  his 
am endm ent ?

S O M E  H O N . M E M B E R S : Yes.

Amendment JVo. 33 was by leave withdrawn.

M R . D E P U T Y -S P E A K E R  : I will 
now  put Clause 38 to vote.

T h e question is s

“ Th at C la u se  38 stand p art o f  (hr- 
B ill.”

The motion was adopted.

Clause 38 was added to the Bill.

C la u s e  39— (Amendment o f Act f) o f  1H9H)

S H R I G . M . B A N A T W A L L A  : I  beg 
to m ove* :

p*g« 39. line 5>~

fo r  “ 10 paise.”  substitute “ 5 paise.”
(4)

p*ge 39. line 12,*—

for  "1 0  paise:”  substitute “ 5 paise :” (s)

Sir, this Clause 39 in the Finance Bill 
deals w ith  the postal rates. In  the case 
o f  Registered Newspapers the present 
position is that registered newspapers 
w ith  a weight not exceeding 100 grammes 
require the postal stamp o f 5 paise. H ie  
Governm ent has brought forw ard an 
amendment and that is m at the registered 
newspapers having a weight not exceeding 
50 grammes would require 2 paise stamp 
and that in  respect o f weigh exceeding 50 
grammes but not exceeding 100 grammes 
they would require 5 paise. T h e  object 
is quite laudable. H owever, as you go 
further in the T a b le , you will find that 
the present position is that in die case o f 
registered newspapers for a  weight ex 
ceeding 100 grammes and not exceeding 
25° grammes the postal rate is 10 prise. 
In  the present Bill this postal rate is neing 
changed and we are told that upto too 
grammes the postal rate w ill be 5 paise 
and for every additional 100 grammes or 
fraction thereof exceeding too grammes 
it w ill be 10 paise. Now, Sir, I  oppose 
this increase in postal rates for registered 
newspapers.

T o  put it  in a simple language, the 
position is that in the case o f registered 
newspapers weighing 350 grammes for, 
exam ple, according to the present position 
the postal stamp required is only 10 paise. 
But, for the same article, according to 
the present Finance Bill the post&l stamp 
required w ill be 25 paise. T h a t is for 
the same article for which originally thc 
stamp required was 10 paise. From  10 
paise to 25 paise rise is rather unfortunate 
specially as it hits the newspapers--  
registered newspapers— about which I 
have already made elaborate submissions 
and I would not repeat them .

This particular amendment which I 
have proposed, I hope, the Governm ent 
w ill consider kindly.

M R . D E P U T Y -S P E A K E R  : W»w 
w e move to Clause 39. M r. Banatw alla, 
yo u  have two amendments.

SH R I H . M . P A T E L  : It is not ac
ceptable to m e; nor is there anything to be 
argued on this point.

*  M oved with tlir recom m endation of the President.
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M R. DEPUTY-SPEAKER • r shall 

now put the amendments 4 and 5 to the 
•vote of the House.

Amendments Nos. 4 and 5 wen put and 
negatived.

M R . D E P U T Y -S P E A K E R  
T shall put clause 39.

T h e question is :

Now,

“ T h a t Clause 39 stand part o f the 
BiU". "

The motion was adopted.

Clause 3g was added to the B ill.
•C la u se  40— (Amendment o f Act 38 o f  1974)

M R . D E P U T Y -S P E A K E R  i There are
Governm ent amendments to this Clause.
M r. Patel D o you want to speak on
th e m ?

S H R I H . M . P A T E L  ! No, Sir.

Amendments math*

Page 39 ,—

for  line iR, substitute—

“ (a) in section 4,—

(A) in sub-9cction (1 (114)

Page 39,—

after line 29, insert—

‘ (B) in su b jectio n  (3),*—

(1) in clause (a), for the portion 
beginning with the words “ in 
a  case where the Income-tax 
Officer”  and ending with the 
words and figures "section a 12 o f 
that A ct” , the following shall be 
substituted, nam ely :—

“ In a case where a statement is sent 
by  the person under clause (a) 
o f sub-sect ion (i)  o f section 209A 
o f the Income-tax A ct in the 
financial year immediately 
preceding that assessment year 
or where the Income-tax Officer 
has made an order under sub
section (1) or sub-section (3) 
o f section 21 o o f that A ct requiring 
the person to p ay  advance 
tax during the financial year 
immediately preceding that 
assessment year and the person 
has not sent an estimate under 
section 209A  or, as the case m ay 
be, section 212 o f that A ct” ;

(a) in  clause (b ), for the words, 
brackets, figures and letter 
“ sub-section (1) o r sub-section 
(a) or sub-section (3) or sub
section (3A) o f  section n ia ” , the 
words, figures and letter "section 
209A or section 212”  shall be 
substituted;

(b) in section 5. in clause (a), for
the word and figures “ section 
a n ” , the words, figures, brackets 
and letter “ section a n  or sub
section (4) o f section aogA ”  
shall be substituted;* (>>5)

Page 39 . line 30,—- 
fo r  “ (b)” , substitute “ (c )"  (116) 

(Shri H .M . Paul)

M R . D E P U T Y -S P E A K E R  : The
question is :

“ T h a t Clause 40, as amended, stand 
part o f  the B ill” .

The motion was adopted.

Clause 40 as amended was added to
the B ill.

The Schedule, Clause 1, the Enacting Formula
and the Title were added to the B ill .

S H R I H . M . P A T E L  : Sir, I move :

“ T h a t the Bill as amended, be
passed” .

M R . D E P U T Y -S P E A K E R  : M otion 
moved :

“ T h a t the Bill, as amended, be 
passed” .

Shri Stephen.

SH R I C . M . S T E P H E N  (Idukki) : 
M r. Deputy-Speaker, w c  are a t  the end o f 
the journey as far as budgetary 
debates are concerned.

The Finance Minister took satisfaction 
rom the fact that this budget generated a  

lot o f interest in the course o f the last two 
months during which period the budget 
was under discussion.

It is true that the budget generated a 
lot o f interest. But, in w hat direction 
this is the only question. In m y memory, 
there is no other budget which had the 
distinction o f being adversely com
mented upon and reacted against from one 
aspect or the other, by one section o f the 
population or the other.

•Amendm ents Nos. 114, 115 and 116 moved and made w ith the recommendation 
■of the President.
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[Shri C . M . Stephen]

* 5*47 * ** ••
[ M r . S p e a k e r  in the Charr\

’ T here is no aspect o f this budget about 
which the nation a t large and the diffe
rent sections o f the people at large said 
this is good, welldone, go ahead. No— not 
one part o f it. Every section of the popu
lation had something bad to say about 
one part o f the budget or the other. There 
is one aspect o f it which I want to mention 
when 1 say I  am opposing this. T h at is 
this. T h e Financc Minister initiated 
last year, a new process o f undoing certain 
things which were done and ensuring that 
interests o f certain classes o f people would 
be completely protected. H e has taken 
those aspects still further. There was a 
new innovation injected into the last budget 
where under the industrial houses were 
told that i f  they go into rural areas and
undertake certain development works
on thicr own, then they w ill get exemp
tion, that is to say, the exchequer’s paying 
out under the guise o f rural development 
to the industrial houses for acquiring assets 
in the ruJral arras. He has now taken
one step further in this budget.
In the last Budgetary proposal the 
Industrial houses could acquire assets in 
the name o f rural development and for the 
money spent on that exemption was 
granted. Now a  new dangerous innova
tion is injected into here viz., they need 
not go a™* start the development work, 
there may  be some organisations, which 
m ay have some schemes, the so called 
approved schemes, so to say and if  they 
are going to donate for that, that donation 
amount w ill stand protected. Y ou  are 
opening up the flood gates for corruption 
and behind the door dealings. Phoney 
Institutions w ill be coming up. The ap

provals would be forthcoming. There 
is no guarantee that the so called develop
ment schemes w ill be implemented and m 
the name o f implementing the develop
ment schemes, money can be given by 
industrial houses to these organisations. 
T h ey say: these organisations w ill be in
force only for three years. M ay I ask one 
thing ? I f  these organisations were o f 
permanent character totally devoted to 
the development o f rural arras, pursuing 
a  rural development programme, w hy 
this three years ? It is so clear that it is 
only for a  evanescent purpose that this 
is being introduced.

Then again, the Capital Gains T a x  and 
it was commented in such detail by the 
Wanchoo Committee and certain provi
sions were enactcd in the A ct and the 
whole thing was undone in the last 
year. Now he has taken particular care 
that if  there is a dispute and the compensa
tion is to be given and if  the compensation 
is decided b y the Tribunal or the Court, 
then the period o f reinvestment w ill begin

from that date. Extra solititude is shown 
to  them. T his is w hat is being done. 
W hat was done further is, -whatever little 
loophole there was, whatever Iittledifficulty 
there was, because o f  which those fortunate 
fellows suffered, that was a ll plugged and 
things are m ade alright. Aa w e have 
said, there is another new  phase, again, 
the removing o f  the brick from the structure. 
About the H indu Undivided Fam ily, 
the Finance M inister said, everything was 
not undone. His own explanatory M em o
randum w ill bear out that this is exactly 
w hat was done. “ T h e Finance A ct, 
1976 has withdrawn the following conces

sions in the case o f H indu Undivided Fam i
lies having one Member with independent 
income exceeding the exempted lim it."  
T h e  entire thing is given up and he has 
now taken that aw ay. In this matter, 
the W anchoo Committee, after all investi
gations came to the conclusion that this 
should be done and this was incorporated. 
By one stroke o f the pen, this is now sought 
to be taken away. The H indu Undivided 
Fam ily has been identified as an area 
where the evasion has taken place. T h e  
loopholes o f  the evasion are now reopened. 
Here is another tremendously bad inno
vation being brought in. I f  you are buying 
a share, you have your money, you have 
your income and i f  you put that income 
to purchase a new share, that income w ill 
be exempted. B y buying a  share, you 
are acquiring an asset. M erely because 
you buy a  share that is exempted. An 
entirely unheard o f innovation is brought 
in — for whose purpose, I do not know. I f  
you are acquirring a  capital asset incase 
that is for the purpose o f a new company, 
then you have got the exemption. But i f  it 
is for the purpose o f self-employment to 
start a  new industry, the protection clauses 
w ill not apply. Supposing I am  un
employed and I put m y Rs. 10,000 and 
start a  new industry and if industrial in
vestment is the purpose, w hy not give 
me the protection? That one w ill not 
get. You must put your money in a cor
porate sector and for that money protec
tion is _ given. I am asking, for whose 
interest it is being given? T h e purpose is 
clearly to safeguard certain interests 
and certain companies and certain capital 
floatations you have in view and for tliat 
the whole emphasis is now being given. 
This is the second aspect o f it.

T h e  third aspect is the most dangerous 
one v iz., electricity and advertisement. I 
am speaking about their implications on 
the Centre-State relationship. Strains 
w ill be built up. Every State GovernJJ 
ment came and represented to the Govern
ment. Please take your hands off. 
This is an area where we can raise our 
revenue by sales tax  under the Consti
tution. I f  you impose excise on it, to 
that extent, our effort will be limited. For 
Heaven's sake, do not do it. But the
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Finance M inister would not listen to that
unanimous p ic*from  the State*. A dver
tisement Is an area where, as explained 
b y  Shri Venkataram an, the State G overn
ments can raise revenue. I f  it is com ing 
as a  tax you  w ill have to p ay it back. 
So, you do not bring it  as a  tax, but you 
say it  w ill not be treated as expenditure 
and you convert in into an income. I f  it is 
a  plain tax, it should have gone to 
the States. B y calling it  incom e-tax you 
have put it  in your pocket and you are 
denying the States their rights. This 
is the most dangerous thing that has been 
initiated under this process, apart from 
the Draconian aspect o f it. H aving done 
all this, protecting persons who deserve no 
protection, straining Centre-State rela
tions etc.. Y o u  are putting the heaviest 
burden on the common man b y  the most 
Draconian m ethod o f imposition o f  excise 
duty o f  5 %  on items which are falling 
under item 68. Som ething was started 
a years back t % .  Last year you raised 
it  to 2 % . N ow you  have raised it to 
5 % . So, merrily it goes on. T he ex
perim ent is fine. The fruits are sweet. 
Y ou  are going further and further about 
it. This is the most Draconian method 
o f imposition on the common man.

Then , fifthly, w hatever assets you have, 
you are now frittering aw ay. Gold has 
been spoken about. I do not w ant to go 
into it in great detail. W hat ever gold 
you have, you are going to sell. Y ou  
say, there is nothing wrong about it. I 
do not know whether this gold is going to 
be replenished again. You  are going 
to im port gold not for bringing down the 
price further but for m anufacturing 
ornaments and sending them back. 
Therefore, it  is not going into circulation. 
I f  it  is going into circulation the question 
w ill arise as to at w hat price you will sell 
it  here. I t  is not going to bring down the 
price. Y ou  are thus fruittering aw ay the 
foreign exchange over certain tilings which 
are not essential for the nation. In non- 
essential areas, foreign exchange is 
being frittered away, W hatever gold you 
have, you are going to fritter away. 
O n  the one hand, you are taking 
further steps and further step.? in contra
vention and in destruction o f w hat was 
built up in line with the recommendations > 
o f the W anchoo Commission. Year 
after year, one step after another, you 
arc finishing aw ay whatever structure 
was built. Secondly, new innovations 
are being injected into it, like building 
up share capital at the cost o f the ex
chequer. Y o u  can as well buy thc shares 
rather than allowing the building o f 
share-capital for the investors at the 
cost o f the exchequer. Centre-State rela
tions being strained is the most dismal 
aspect o f it.

T h c Finance Minister says, the prices 
have stabilised. L et him  live in his at
mosphere o f complacency. I  wish him

w ell. L e t him  sleep in  complete com 
placency. This is not a  m atter about 
which there is need for argument. I t  is 
for the common man in d ie street who 
goes to the m arket to say whether prices, 
have gone up or not. T h e  common man 
who goes to buy pulses, vegetable o il and 
common ardcles has got his own version 
to say whether prices have gone up or not. 
L et the Finance Minister look round and 
see w hy there is so such unrest in the 
country and w hy a new awakening is- 
coming in this country in areas where 
you did not expect, w hy there is restiveness 
am ong the working class, am ong the com 
mon man and in the rural areas. There 
must be reasons for it. N o body is m oti
vating it. T h e reason is economical.. 
This is the beginning and it is going to 
deepen more and more. Y o y pass 
this budget, impose these taxes and create 
difficulties and you start the nation on 
its lim o f journey towards greater and 
greater tension and furstration.

Therefore, Sir this moment when this 
House is going to pass this Budget w ill 
rem ain as the dism al hour in the history 
o f  this nation marking the beginning o f  & 
course o f destructive m arch which w ill 
end up in  complete dem olition o f  the eco- 
moray o f this country and a reaction 
which w ill not be very edifying to the na
tion. I am sorry, I  have got to be 
witness to this tragic incident.

W ith these words, I oppose the motion.

16  hrs.

S H R I M . K A JLY A N A S U N D A R A M  
(T iru ch ira p a lli): Sir, we have gone
through the whole process in  adopting 
the Budget and now passing the Finance 
B ill. I do not know w hat effect it  is 
going to have on the Finance Minister 
and the Government at this late hour. 
Nevertheless, I  want to bring to his notice 
a  few points. M ember after M em ber on 
this side spoke especially about the tax. 
on electricity, coal and coke. Sir, this 
Government is not tired o f saying that 
they are having a  new starategy directed 
to the improvement o f  rural economy. I  
want to caution thc Finance Minister 
that this going to ruin the rural economy, 
especially the tax on electricity. I t  w ill 
be better and useful for the Finance M i
nister and the Central Government to draw 
lessons from thc recent agitation that took 
p lace  in T a m il N adu. It is not sudden. 
I t is a  containuation o f the agitation that 
took place in 1972. D uring that agitation 
also a ll the parties supported it. Including 
the late Kam araj a ll stood together and 
supported the agitation, aaooo far
mers went to the ja il and 17 lives were 
lost during that agitation because the 
State Government tried to increase the
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ta riff for pump seta b y  one paisa per unit. 
N ow  it  ia 16 paise p er'u n it. Eight U k la  
o f  pumpaets are there. The^ d ifficu ltly  
experienced by the farmer* in the lif t  
im K a tio n  area should be sym pathetically 
understood. T h ey  inveat a  lo t o f  money. 
T h ey  do not get proper return and they 
are not assured o f rem unerative prices. 
T h e  Governm ent doe* not provide help in  
respect o f  lif t  irrigation. I t i* they who 
have to invest themselves without being 

■sure o f  the return. T h a t  is w h y  the agita
tio n  has taken place. I t  is not yet settled. 
I t w ill  continue and I do not know how 

th e  State Governm ent is going to tackle it. 
When thi* burden is alio  added, tne 
State Government is going to be in  a 
miserable position. T here is no J**c 
helping the State Government by'sending 
arm y from here. Do not use the a r m y  for 
the purpose o f  dealing with an agitation 
by workers and peasants. L et the army 
a t least remain outside the Party politics 
and do not use them for suppressing mass 
action. L earn  the lessons from what is 
happening in other countries. I f  you ia - 

-voive m ilitary in these matters, then 
you w ill be doing great harm to this 
•country.

L et me come to the effect o f this elec
tr ic ity  tax on the farmers and on the State. 
T h e previous speakers also have explained 
about the State-Centre relations. T h e 
Seventh Finance Commission is yet to 
subm it its report. A  decision w ill have 
to  be taken on those things. T h e  States 
are expected to get more resources as a 
result o f that recommendation. Now, 
the Finance M inister is taking aw ay w hat
e v e r they have got already by imposition 
o f this tax. Even now it is not too late. 
I w ould appeal to the Finance Minister 
to  have re-thinking, and at least see 
whether he can exempt that portion o f 
eletricity used for pumpsets and for sm all 
and cottage industries from the effect o f 
thi* additional tax. Something must be 
•done. Coke is also brought into thi*. 
f t  is going to affect people in the far South. 
T h ey  are very short o f  coke. Sm all 
foundries are in great difficulties. T h e 
additional tax on coal w ill affect small 
foundries, and workers who are employed 
in them.

I would also make an appeal, in this 
connection, to the Finance Minister. He 
should come to the rescue o f cottage indus
tries like cigar, tobacco, tannery and 
others. T h e cigar industry in T a m il 
N adu, especially in Tiruchi— which is 
my constituency—  was a famous one. It 
is now languishing, because it is subjected 
to heavy exicse duty. The entire tobacco 
industry in the South is run by the workers. 
T h is  should b i exempt from excise duty.

w ould  request the Finance M inister
■consider this and give relief to the cigar
dustry, so that it can survive.

W ith  regard to  the im port o f  go ld , 1 
find M r. T . A . Pai welcom ing it. H e 
advanced tom e reasons, e.g. that i t  w ill 
give some employment to our go ld 
smiths; but he missed the point. B y 
the im port o f  gold, who w ill  be bene
fitted? N ot that I am objecting to it. 
But m y point is that the goldsmiths w ho 
®r« wwrking, should get the benefit. 
Goldsmiths are languishing. T h e y  do 
not get gold, and they do not get adequate 
employment, because o f  the high cost o f 
gold. W ho w ill be benefitted b y  his 
measure? B ig  companies like Surajm ull 
w ill be benefitted. 1 w ould suggest that 
distribution system be evolved, so that 
the actual buyer i.e. the actual user o f  a 
ornaments is able to get gold; and some 
quota must be fixed for the goldsmiths. 
Cards should be issued to the goldsmiths. 
A lready they are registered with the 
Governm ent. Cards should be issued to 
the actual goldsmiths, so that they can get 
more em ploym ent avenues.

S H R I V IN O D B H A I B. S H E T H  
(Jamnagar) : I  rise to welcome the Finance 
B ill. Some impressions have been created 
by the speeches o f some hon. Members. 
There was the very powerful speech o f 
M r. Stephen. I t  could not give me satis
faction. H e says that equity shares held by 
sm all persons should compulsorily be 
invested in the corporate sector. I f  sm all 
amonts o f Rs. 5,000/- or Rs. 10,000/- are 
invested in the corporate sector, without 
any hitch those persons can get dividends 
from these companies. O f  course I  have 
made a suggestion for the expansion o f 
equities o f a ll companies.

M r. Stephen has unnccesarily brought 
in the Centre-State relations. M r. Patel 
is not going to take a ll the collections only 
to the Central exchequer. U ltim ately, 
the benefit is going to be distributed to a ll 
the States.

M r. Kalyanasundaram  says that the 
proposals w ill ruin the rural economy. I 
am surprised to learn this. Nobody has 
taken cognizane o f our Finance M inis
ter’s remarks made in the afternoon, i.e ., 
when he said that he was earmarking 41 %  
o f the budget allocations for the expansion 
o f  dairies, rural roads and irrigation.

For the first time, we have a  very bold 
budget. It is a bold Finane B ill. W e 
are thinking o f  importing gold. This 
w ill give not only employment to golds- 
smiths, but it is anti-inflationary and em
ployment-oriented. Certain features 
have not been looked into. For instance
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th ey have liberalised the concession to 
le t  oitt r a i d a i t b l  buildings from  R s. t,ao& 
to  Rs. 2,400. N obody bothers from  the 
opposition to appreciate this.

T h en , the amendment o f section 3a (1)
(4) increases the depreciation to 40 per 
cent, w hich w ill  give a boost construction 
o f  houses for employees. T h e relief 
under section 35-B is welcome. I t w ill 
boost the export m arket. O f  course, it 
is  a  support measure; it is no privilege.

Section 35 C C (a ) is now amended. I t  
is most welcome. O f  course, when this 
amendment is m ade, it should not be mis
used. T h e fiscal authorities w ill have to be 
very  careful and quick in disposal. Be
cause, when you app ly for exemption 
under sections 11 and 88G for charitable 
institutions, a  lot o f  time is taken by the 
Governm ent. I  would request that dona
tion in  kind should also be given some 
exemption.

T h e  estate duty lim it has been extended 
rom Rs. 50,000 to Rs. 1 lakh. This is 

one o f  the overdue concessions given 
in  the Financc B ill. After reading the 
newspapers, I find that most o f the sug
gestions given by the public have been 
accepted by our Finance M inister, parti
cu larly  the suggestion regarding capital 
gains tax for investment.

Shri Venkataram an was very scared re
garding the omission from section 8o-A(4.) 
o f  H U F. This is enlargement o f  the benefit 
to H U F, because it was available only to 
the individuals so far. I think, on the 
contrary, we should welcome this amend
m ent.

O ne o f the most important aspects which 
they have conveniently forgotten to men
tion is the exemption o f  industries upto 
R s. 5 lakhs from the C entral excise duty. 
T h is exemption upto Rs. 5 lakhs w ill do 
aw ay with unnecessary formalities and w ill 
be welcomed most by the sm all-scale indus
tries in the country. This exemption was 
not given t i l l  now, in spite o f repeated 
requests from the sm all-scale industries. 
In  fact, it fe ll into deaf ears.

I t is good that some o f the suggestions 
m ade here were accepted. G enerally, 
most o f the amendments to the Finance 
B ill are in conformity w ith the manifesto 
o f  the Janata Party. I  would request the 
hon. M embers o f  the opposition to appre
ciate it.

f & s  x m w  ( * ? T T O )  i 

t o w  f w r c r  f w

f  5r sTSfm: spr tan?r 

v t *  wpflf«r?r ^ far

trnff ^  frWR  irgft $t
q# f ,  S r te  inft ?nr ^
w s  ^  f f  $, f t w  %  fSn pr 

s t o r  ^rr-«F?mr t  f p T  

qgw f $t Tgt f  i aft f ,
t o  %  t r t  *  s n f r r  *r ^ r * n r  t  « r)r  

t  ftrarr %  fa r r  f w  f* * r  #  

siTTOi'T ^  f w  *nrr % \

*BT EUTT 
an*? iiprtqfira % s r r r ' if 

tT̂ r steite vt ywfwrf
^  i arfir f r w R  » w i  ^r*r*r 

mx 5RTT5T %*r «frt?T v t  «r>n»rr ^  ?ft 
aft sra ^ "t?  ^t-Pnsrl 

^rra^tfr <Tfar f, ^ t *ppt f^%*rr i 
3rnT q s r h r f^ r  % s is r tt  (ttsT  w f ^  

w. ftroT §, faisr % ^  Jr
SFTT YTTTy «rr« f f i t m ,  22:

f a r  v r  m r  t  i qrr

gSTT* % :—

“ J o b  reservation for all socially and 
educationally weaker sections and 
for women. Sixty-five per 
cent o f the jobs must be reserved, 
including the existing reservation 
for Harijans and Adivasis.*’

«rrsr ^  ^  TgY |  far
s r r w w  9 TRrf»rwr sft?; Trfsr^r

ht w n t f i w  %• "̂t i snarer

*r^nr, 3R trnr ^rfe^r, ^sft*r v i i  
fft«rrr% ^ r r fa jr r  «jt far aft srfaFft
s f i r  ifaFSlf f — JTPT %

wvn'Wrv «rrerr?: wt ?Trr fjgf f —
fHlfdWvV ( 1 5 ) 4 % P̂T

t  t ?rnr i t r V gsf^Rr

^  *T5  w f m  mg I :—  

w  **r  w  % o

iftq t  ?tt? *r 1
“ M r. Justice K .S . H edge (now

Speaker o f the Lok Sabha) sitting 
along w ith M r. Justice J .C . Shah 
an d  M r. Justice A .N . Grover, 
upholding the aforesaid view
observed :



‘T h e classification o f backw ard classes 
on thc basis o f  castes is within 
the purview o f A rticle 15(4) i f  
those castes as shown to be so
cially  and educationally back
w ard. . . .  T here is no gainsay
in g the fact that there are nu
merous castes in this country 
which are socially and educatio
nally backward. T o  ignore 
their existence is to ignore the 
facts o f life.’ **

it? srre %  f * « r *  sp r tfH fta  f w T  &

*  fa ra fT  f ,  fr r O

1 1 g$fhr T t i  v r  srsrife 

w  ^sfrrr sprr ^

«t hn: *  *1$ *w  s w r

tft s r k  fr R r w  « k  *ft i ?fr fsr^TT 

%  T ' f  sfr t |

t ,  T̂ lT STtft

*r ? fw  *rrefa<rf ^  'jfffr ^<5fr  f a d s *

fa t *  #  ^ f^ r r  f a  % < r  7?:

w f r  *£t §• %rt? s t f t

%  cTf 7  gsftrr wfr? t f r  s f K

*rte qs^irr afr q -s fE  |  f ^ ,T %

■w b t t  srn* *TTfsr «r$

t  fa  6 5 *r?wer f ŝrar®R ff 1 
gsft*r apre 1 9 7 1  *f?r ^  1 7 7 0  

qTT 2 4  tr t  •

“ that in adjusting the claim cif both 
thc weaker and the stronger 
elements, the reservation for the 
former should be ordinarily less 
than 50% although no flexible 
percentage should hr. fixed and 
the actual reservation must de
pend upnn the relevent prevailing 
circumstances in each case.”

*pr stcrt* prr 50 ?r *rrar̂  
*T*rerr 

t  1 ^  ^  *r f? r  srr«rnft h  «pt<

<sr»̂ r ?ft 9  0 srfa*T?r f f w r  srrforrtfV 

? r k  f r e f t  3r<f?tff % <t>t f. fsre % j f a f t  

^  ^*F 5T%?RT *ft ftr®% r ft*  3TT?

%  STSTT 9F5TW 3R ,  «RTW Z  ift*. «FTW

«srt *f fro? f  1 ? P w r  %  tft
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[«sft f t  5tt«t fn g  xmrsr] sfsnrcr 515 f  *rfa*T v r fip ff  %

f v * r f * i  s f K t  %  w w r x  1 1 * g  v r  %  

arf r *t*m  |  1 ^  tffinrar *r tfftw  

^ r * r  %  1 1 ?tX  3PRTT <Tn£f %  

t ffa w st  if ft«rr f*rr | , ?ft v r  ^  *F*rT
T f t  t  ? t  #  WTf?rr ^rfcTT

^  f a  w t t  V ’c f ^ T

^ nr 1 t i f o r r ?  «pV strt  15 ( 4 )  «ftr

^  1 6 ( 4 )  it  ^  irrTSTqr

3?r ^rar ^  »rf % 1 %  sr^^rrT

6 0 5r% * m  ^  ^r f̂l %  ’s r r T f ^  

«f?: i ?r*ft 3 6  p r r r  * t t ?

«r?r 3ft ̂  % iw  «pr ^rnr ^  «py
«ft ^  srrt snre ^rnr
a rt s r f  %  #t*r 3̂ 5 Tcr»r, %

«Tl̂ T %ftr eTfff *r^«PPft’

* rtv fr* ff *r f^rcr ^frcrit 1 %

w nr % »rrssr*r sp?nr

^r^err ^  f t ;  ^fr *t r t  sfYfrr t  

Ticrf % t  wfY

?T^*prT f«F<fr % ^ rn  v ?  f  1

S P K  ?Ti"TT ^Tr w ra r  f t  ?ft trip ^f^JT 

%ftx ’T f  ^  1 

5srnfr*T ?pt fT<frc ^ fr % a

% ir % ^ fr  ^ft ^rnr % ^sflw  

% ^  ^  vrnrr |  1 t  T t

Hfar f̂ T’TJ ^ > t  1

“ The contention is that the list o f  
the social and educational back
ward classes for which reserva
tion is made within rule 5 is no
thing but a list o f  certain castes. 
Therefore, reservation in favour 
o f  certain caste based on eatte 
consideration violates article 
>5(1) which prohibits discrimi
nation on the basis of 
castc. But it must not be for- 
gotton that caste is also a class of 
ri tizcn and if the caste as a whr>le 
is socially and educationally 
backward reservation can be 
made in favour o f such caste on 
the ground o f it being socially 
and educationally backward 
within the meaning o f  article 
15(4)-”
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Therefore, through you I  requeit the 
hon. Finance M in u ter to give a definite 
rep ly to this question o f urgent p ublic 
im portance.
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trw rcr |

f t r —

1 3 m  # r ft  *nanr * 1 *  i 

srsnr f a r r r  1

f̂JTnT «n£f % t fH w t *f *ft i f a  «p> 
*STPRtT ^fV 3TT5T *F^t ^  |  I

? r w  $ •  * tpt s f t r  ^ rg |-^rct

f^ w r fS r a r  sfV w t ^ tt  spt s r t o r c  **^ r 

^T?f *s$r t  1
i f  ^ r %  % *rn^*r f^ r r  t  f a  » r fN f 

% fVrq; fe s ta  ?ft  * * r  if  v t f  tt^ ct ?r|t 
f w  |  1 s*r  tftor *n%  «rerf if
ft, if f , sr>r f  f a  srrr
3TT «pT^wiT fe«TTfr f  %  STHT % % (T

^sfn r ^ S tht, «n srr%
q w  O^r jfFIT ? S^F $, ^

*TTC?rr ^ f a  r fo r  *Tn* S|?V fap T ft

f t  ^ r l - w ^ r  «pr x n i ttt * t f t  ^

=rff tx  f  *?nfY 3Twr?r
% 9T4T^ 5TJT f« w rf *  7^  | —

ST r̂ j?T T f r  t  I *T 3f ^  Trr WWRT, 

*ft STsT ^  T̂ FT ?TTT ?PP Tf^T “ gT
f  1 irrr  r̂ r̂r r̂fl- ĉr <a?r 5r?rT %
7% 75 % 90 fTstr sfpr spfrr̂ r-
^r% % f ^  srtrc % fafawr <ef % 
^TT^rnfr ^  ^rm | ,  srarffa *n?t

^T% f ^  5Flf WTIT-H5#  ^  f  «ftr
t t v m r  % sprf *ft s w ? :  srq^rssr % 1
STrTC 5J^T 3  WOT «ft«T«r 5TOTT % 
ftcTT |  fa  TTSfr rRtF eft WFV

vj;?> srrrf)-1  n f k  fn??j

3 vr$r «f?rr xt^r f%?rr srrcrr ^  1 ^ r r r  srl^r 
% 'ftw-qfer, f i t ,  r rm ^ ft $  fsrf % 

<r sjrnr 7̂  <r̂ -|pcf ^r «fh?r-*rnT

^  1 1 ,7 1 4  w r r  w r

5 « r r $ « f a

^  »TUT 1 1  q ft  ffTT% W«- 5? f& SPTT- 
^t% sprar f ^ ‘ 3tpt f®  f w h r  ir^r 
% art srrq- ?ft ^  w tn i  * ft srr^-afrm^ % 

f^rq- w ? :  ^  ^tptt <r i JTT 1 o^r ?aw ^  
^■̂ ttctr 1 7  sarr̂ r ?f «R r̂ar q-? t?tt 1 1

%?r spr f^r sR^r^rr ^  Pro? 

epff ^  23
'SfrfSf* *pt «f«ffl58i|T W ^PTte 35 SffdHlrf
1 1 wrsr § 5  sr^R ^ ^  I
f¥  T̂T ?n?T^t wrfsRT t  I
apf% % cfT ^ g r  5rT?rr |
s r f ? r ^  3 1 ^  € ( *\M t | ,  SMT»TT?T

^  qrr ^  f?AT ^t ?tt t ,  ’s r f s ^ r  

%  ^pqraT

^fr rTfr qr^f Tf^cTT | ,  5 5
rT̂ r ^  'RrET̂ T q-f̂ r-TT I , cTcTT ?rgT ^Fgt

3rT^ t  ? 2 4 . 0 5  3rdT
7?Tqr f ‘T® | ?fr jff % W7f^r>r %  f ^ ‘ t ^ t  m i  

| ,  ^frf% f<r q^rff spf 8TT7rf?r ^ t i 

STfcfWcT % n t  W  t  I ^  g i f  %  ^  ^

^>tt % sptsr: |  i ?rn  m-m I  f v  
q-f ■sfr frnrr ?f f r ^ fr  p r  ?rtr ^rr 
f?rr t^ t % 3frf% «rrf«r̂ r w ttit 

t , ^ r %  ^e«rnr%  f ^ ‘

|  t  f^tr 3frft sfr ?r f?r^ T
wr#*rr «w  % % fgr^ srfsrwr

fiRrrf^r ̂ ff szr^-^r i r̂»ff % ^ t m  
% ftw  5Er*fV ?rsp 3tt mtvsz r̂fafsram: «tt, 
fsrff  ‘ 'jTT^-gr^TT-?rfsnFTT n f l i r w ” 

% ?mr ?t srsrfT f?rarr w  f ,  «r?i% ^?ff- 
^uevM % f>r«r % ^ r 1 s wrw ^r 
STrsrETPi' ^  if  f̂ CTT T̂OTT f ,  3frf% 

^ r ^ q r  ^‘r %wtr f r c ^ ^ r ^ T  

t  I ’RT'T f f  ^ar?— ^ tt ^?rfV srra ftr
'3TT3f*T

flrfeTETH % S F R ^r 4 6 ^  ’fft WrfT ^  |
f%  t t ^ t  %  ^*rqfn: eriff, m w  * * -  

^f^ rr 5FT3rr%zff % sferfvnr wVt nrf«rv



C*tft r w  f w f t ]

fipff t c  ftriw wrnr fsrarr vTnmr p̂ht 
w w fiw  w*n*r *  ?tt ?rc? *  *fta«r
If ^TFT «T T̂O fww?T amniT I ^ 5ft  STVTX 

■tf arT^ f * r f t  ^ * f t * ^ t » r f
f  I w r  ?5F H+'R' v t  fJTTft «frf?T t ,  f'BT
w r  t n r f  I  f a  S^rn3f *?t «tt

wrrsr tfV Hftcfr ^  qrf ̂  i wn»r »riw
3? ^r<prrf % *»n?r ^ p f i  *>t «f»pc & s  TSjft 
£  i ftrfw?r iK w iiO ' v t  torr 3  * z -  

v p t t  ^rr t ^ t  ^  i w f f x  * ft  ^rpr-sTra- % fsnt
^ M o H ^ S P T  f  W  I  I 5ft ^ T T  f«F 
^ R ^ r r ^ 9r r  % <rf% ^fr f%«H r̂ «fV, t s %  

*fr«tt3t£t=rtt ft*rf?rt, i ^ T n r . ^ ^ r  
*r *n f m w H - qw  «n?r |  f a  M s m

t ^ R T T f  *Ft ^  »RT |TT t f  *n*r j t
»RT ^ P T  ^ ° r  »T*ft f w r  ^  I $
f^M W  ^R^TT fa  WTC ?Ft aft 
*rtr ?r<Td<iuiT err̂ rr «rr?r »r rfc «rrlr, 
srf?*: g ^ r ^ ^ f f a ^ w f e t f s n i f f a  SFPTt 
v ra p ft  ?t w  r̂qr̂ r®«r fa m  5fT*r i
f f w r ,  w f a n M r  v t  ^ r  ^  ^ t  srt
3TcT %  f^TRT ^  f%9T aTT *f
srhc ^ r  ^ t  ftraafiftfft ^ n r  a t v t t  %  
rmfr % w r f  vrr *N?*f i sett̂ t % s t f t t t  
i f  5T??f 3fT *T3Rt, *R% * T ^ f t  ^rr
frror *r t̂ |  f a  # srrftpf. ¥7  % fr o i  
f q f ,  ^ rrrrrfjr^  f .  *t f r o i  f t r  £  ^ n p t
vi’dMI £*lir.i «f!#33Tft 'STI'cTT% I or^^aRcTT 
• r r f f  srR ra1 i f  *rr£ 5ft*ff qft 
*ftr srrwrrerrr sfrr sra »r£ 11 ^grf^t 
% f ^ f r  * r ? r r  m  % f t r  «rrr % *

?ftT v fg v  w r r  ? i

% srrr i f  t  rr^r srr?r v tT  !p^ t 
^ rfsrr g  i »rnff *f ^ft grwhr- 
afw ^ri% »frsft ^ = r#
arr?rr ^r vft ^ft wtfrTT * j ,  ^ F P P t w r ^  
STST^^Htt, aft f»TT̂  *r̂ t f^TT »ITf 
v, aft g’cfjr ?5ri% arf̂ r <r, ^r% *r§ vt 
f[RT5T»ft^?r ® TT5rft» r§ t— Fr^r«fW f
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vt3»i«#ff^ iifirv « n ^ r
^ft |  i f  *r ft  r t  *rt*r * ft
V T 5TT j  f v  fcnr fR T T T  TT^T fTT ^IT f

j p t a f t ^ T ^ f t t i  “i ?  « f t N f f v f w * r *  
% f?rit ^ «t ftar »pit %, •*% s r i  
f t  %ft T?fT t  m  Sflft w r w  f ^ » r  v r  
* *T f  ^  qr^r f’PTT srr^r ^ r ff*  i

f f r ^ R  «rtT w rfiw if^ ff % fsfc v\fc
f tr iW  *pt 5iT  ̂ | f a s ’ JT?fiR ?f <fto l^To 
srto v t q^tsrr ^  ^?Rft srRmcr 
«PF? v't t t  T̂Rft I, g?ft ?TT? *r 
5̂*F»r t*RT, iRtnrq- 5PTI #?fff ^  gft «nxfv

f>fr I ,  m'4  tft ?ftr wrf^-
arrftnft «r> ^  f̂V srrq-

^ ^ r f ^ - f ^ r r ?  % f*r% ^tTfrr- 
g^*F H!T r̂ TT SfRT rnfT r^«T
t  ^  f f  v«J«rt«iT ^Tft?r%
% tcR  *f m^r vr^pf «RTRT!T5rr t  ^  
«ftr f*r f  fwr 4 sqrr ?n£
q̂̂ TT ftrm- 3rr?rr ^iffir, %f̂ r?r ^?rct 

ssftr «ft«> **5To ^to, ^fft5T?r «nf^ 
f^rnff *f 2 w tt  7 0 ?t 2 . 90 ^ r r  
■d̂ r »?7  *TT*r ^ t t  f  ^  srrTTrr 

ir?  ^cPTT^r ^  ^

ffT3R«ftT srrte^ifsnff sftaftsrfisr 
«ft r̂rcft | ,  5f̂ R: fWt | ,  5Fr-^'3ri^
*ftT ^Frf t̂T ft?ft fr, f^rif t  w t  ^  
*pt |  *f T̂Tf?rr $ f r̂ 5*?% few 
wrwt isftr ?r W i ? srfcft  ̂ vn?r?r 
f?K9r farJT r̂rqf mf̂ fr 5rc*frr %
f* n r  ?r%

^  f?w?r>r% it sr??r
«TT— ST?fT ^fo 4 2 3 0 , 

cITo 16f^n=srT, 197 7— *n«ft 5T*P
^? t̂ t ^nrnr ^  f*r?rr |  «tt

f t :  1 9 6 2  ^ r m p r^ a r r , 1 9 7 7  c r t
f«P'5l% ^ W T T  WTfW?T f t r  ^ ?WT
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V  W #  WmW yVGJrK *1 
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SH R I H. M . P A T E L  : W c hav<- dis- 
cusscd the budgrt now fairly, fully, tho
roughly und exhaustively. I am  sorry 
to say that the first speaker in the third 
reading the Leader o f the Opposition, is 
not here. I had hoped that he would 
have been here because he said a number 
o f things 10 which at least he should 
have waited to listen to w hat I had to say 
in aauwer to his observations, Sam? o f 
th em ‘were extremely, provocative, because 
he attributed motives. I  do not mind

criticism. If he had begun by saying 
that this is a useless budget or something 
to that effect, I  woud not mind. But to 
• f y t h * 1 various poisions have been in
cluded in the budget, in thc Finance Bill, 
which have some ulterior motives to assist 
some special organisions, some business 
houses, some industrial houses, what right 
had he to make such an insinuation. 
There was nothing in it. H e lives in 
an atmosphere o f  intrigue, suspicion and 
casting motives. T h a t is how he has been 
brought h ere; that his p arty ’s motive. 
Otherwise, where is the necessity »or say
ing, w hat was the need for saying that iHn 
the capital gains certain changcs are made 
then they are made only to benefit some 
people ? W hat is that particular pro
vision that those who make investment in 
new venture, in now companies com 
ing foward for investment and those who 
invest in it, will be allowed certain tax 
concessions ? Is this for thc benefit of 
any industrial house ? M y hon. friends, 
a  number o f them, sitting opposite would’ 
s a y , 110. It is definitely in he interest of 
any body or smaller people who would 
invest in this. They get tax benefit.

Now, in any case, even that is not so. 
He had no business, whatsoever, to make 
any such suggestion. Hut that is not the 
only thing. He said «n other things also 
similarly. Bui sincc liclis not here, it would 
perhaps not be proprr for nie to say more 
in that particular context. He said that 
the entire budget scheme now and thc 
last year's was designed to help industrial 
houses. H e said ; the industrial houses 
could go to rural aeas. I am glad to see 
that M r. Stephen has come in. He said 
that we suggested— last year’s budget.—  
that industrial houses may be given a 
certain concessions in order that they m ay 
do rural development work. T h at he 
thought was very dangerous. But now 
he said that we had gone a step further. 
We have said that they may maae some 
contribution to authorised institutions 
which work for rural development. For 
that also, they would get concession. He 
thknks that this is the most monstrous 
thing that could have been done. He it 
apprehensive of all manner of things. 
This is a door opening to a vast amount of 
corruption. I am afraid he is a very 
wrongly informed and he lias not taken 
the trouble to study the scheme. O b 
viously, again he is unfortunately so 
steeped in this particular atmosphere of 
corruption that he cannot get out o f it. 
Otherwise, he would not have said that. 
Otherwise, he would have seen that the 
industrial houses going into the rural 
area for rural development work or the 
specialised organisations which arc going 
to do this rural development work are 
going to be approved by a prcscrivcd au
thority. O f  course, then he says that the 
prescribed authority might be approach-
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able. W hy does he suggest this ? W hy 
does he think that it  is going to be so ?

he an y reason to think so ? H as he 
any reason to go into the question o f  who 
is the prescribed authortiy, i f  he has taken 
the trouble to see this ? Then w hat he 
says is that all the highest officers o f the 
Governm ent o f  India are going to be 
approachable. So, was I  wrong when 
I said that only jaundiccd eyes could see 
these things ? Nobody else could d o  it  
bccause there is nothing in it, there is no 
such thing. I t  is not for the benefit o f 
industrial houses; it  is for the benefit o f 
rural areas and rural development work. 
T h e rural development work is going to be 
stimulated by this. M erely because you 
go on insinuating in this manner, it will 
not go in any different direction.

H e then proceeds to say that all this 
business is solicitude for the rich, not for 
the common man. Com ing from K erala, 
perhaps, he docs not understand the 
meaning o f the word ‘Janata*. The very 
party itself is meant for the common man.
M y friend comes from the area where the 
word ‘Janata* is not knowir. But I would 
enlighten him on this that ‘Janata’ 
means the ordinary man, the people.

SH R I C . M . ST K PH EN  : I know the 
meaning, (interruptions).

S H R I H . M . P A T E L  : I am very 
glad he has made this great discovery.
I f  you know that, then you should 
know that the party which standsfor people 
also goes on working for the people and is 
interested only in the welfare of the people.
But being interested in the welfare o f the 
ordinary man docs not mean that you do 
injustice to those who are rich. Th at 
does not mean that- You may say th at 
the rich should not be favoured. But I 
would like him to show where we have 
shown any special favour. None at all.
W e go on the basis o f the main objective.
T h e objecive, as I said, in this particular 
m atter was rural development w hat was. 
the objective in the matter when he talked 
about capital gains concessions ? It was 
not for the purpose o f benefittting only 
the rich. The objective was that those 
who are less rich, those who have some 
assets which are tied up and immobilised, 
could release them, so that the immobilised 
money comes into circulation for the pur
pose o f investment, what is our greatest 
need today ? It is investment which is the 
greatest need.

H e proceeded again to insinuate that 
the entire concept o f electricity duty was 
to encroach on the States' rights. I  
think he might have given the Janata 
Government some credit for a  reasonable 
amount o f farsightedness. It understands
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perfectly w ell w hat the S t a t e s 'r ig h fta te  
and w hat the Centre's rights are. 
Y ou  m ay take a  different v iew  o f the law 
on the basis o f  which I  have said that the 
electricity duty is perfectly justified? the! 
Centre has the right to  levy  it  on produc
tion. But his point is that this it  the pre
rogative o f  the State Governments 
that this is encroaching on their preserves 
I would like to ask this o f  m y hon. friend. 
U ltim ately arc the State Governments’  de
velopment plans and projects in  an y w ay 
constrained because o f  financial resources? 
H ave they been constrained in  the last 
two years? - Has not the Central Govern, 
ment gone out o f  its w ay in  order to see 
that financial facilities are given to w e 
that their development plans are not 
curtailed in  any manner whatsoever in 
spite o f  the f a c t . .

S H R I M . K A L Y A N A S U N D A R A M : 
W hat did you do in the case o f cyclone 
relief? Was th6 amount paid towards 
cyclonc relief not accounted against Plan 
allocations?

S H R I H . M . P A T E L : I am sorry to
say that M r. Kalyanasundaram docs not 
understand. Although it is true that 
was also the result o f the particular 
scheme o f financial relief in the event o f 
calamities beyond which wc could not go. 
Nevertheless we did this we gave the 
money and said that it was an advance 
it  was against subsequent Plan contribu
tions. But he forgets what I  said in this 
House that we would not allow  this fact 
that the large finances w ill have ■ been 
drawn and utilised for purposes o f natural 
calamities to come in the w ay o f develop
ment plans o f any o f those States. W hat
ever are the development plans we 
w ill see to it that they are made possible 
to the fullest extent.

We do not indulge in this kind o f sub
terfuges as my Hon. friend used to . We 
meant what wc said. When we said we 
w ill assist the State Governments so that 
their development plans do not suffer, 
wc did exactly what those words meant, 
and the development plans were approved 
to the fullest extent.

S H R I C . M . ST E PH E N : Now that 
he asked me a  question about the S tate .. .

S H R I H . M . P A T E L : No. I did not 
ask any question. I do not yield.

SH R I C . M . ST E PH E N : I f  you 
w ill permit m e .. .

S H R I H . M . P A T E L : There is no 
necessity. I  have not mis-understood 
him. I understand him perfectly. He 
spoke distinctly as is usually the case with 
him. He speaks in a  most forceful 
manner— something wlhch I  am  rarely
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a b le  to do. I  think, therefore, that he 
deni not need to repeat whatever he ha* 
•aid before, because he can on ly  repeat 
it ;  there is no additional argument that 
he can advance.

S H R I G. M . S T E P H E N : I f  you do 
not y ie ld , I  cannot say anything.

S H R I H . M . P A T E L : I  do not y ie ld  
because I  do not wish to give you more 
trouble.

A nd this is the most odd th in g . When 
I  m aintained that these budget p rovi
sions w ill  not result in  inflationary tenden
cies, that we w ill be ab le to contain 
inflation, that we shall not a llo w  prices 
to rise and that prices are in  fact stabilised 
today, he said *let the Finance M inister 
and the Janata Government liv e  in the 
illusion o f  price stability'. W e, Sir, live 
in  no illusion. Unfortunately, perhaps 
the H on. Member was not present when 
I replied to  the debate and when 
1 pointed out how the two indices* the 
two criteria by which you judge the 
movement and trends o f prices— the whole- 
scale in dex  and the consumer index—  
both these indices show clearly  what the 
price position is. And both these indices 
form  a  method which not o n ly  this country 
but which the world recognises. A lso, 
these indices were developed and formu
lated by the previous Government and the 
commodities and items that go into the 
working out o f  these indices were also 
determined by that Government. It 
is not a  new thing that we formulated. 
It is on the basis o f  this that I  maintained 
there is price stability and I would request 
my H on. friend and the Opposition to 
bear in mind what I said in  m y budget 
speech: let them not create a  price
psychosis quite unnecessarily and let 
them not keep on saying the prices are 
rising when they are not rising. There 
is no need and end. in matters such as 
this, to try and gain any political advan
tage  because it damages thc country. 
In the national interest, I would request 
my H on. friends opposite to keep aw ay 
from unnecessary propaganda. It is a 
sad thing.

SH R I M . S A T Y A N A R A Y A N  R A O  
(Karimnagar) : One o f your own
Members raised the point.

SH R I H . M . P A T E L  : M y advice w ill 
be the same to him also. There is no 
necessity to indulge in such talks, when 
it is not so. M y  Hon. friend had said 
‘go to the market and see whether the 
prices o f pulses have gone down’ . O f  
course they have not gone down because 
this is one commodity where there is 
shortage and there is no way o f  making 
good lor the simple reason that it is not 
grown in̂  other countries whence we can 
im p o rt: it can only be from within this 
country.

Shri Kalyanasundaram had a  few 
points to make. But he has departed and 
so I  think I  w ill not say m uch on that.

W ith these remarks I would request 
that die House m ay now pass the BilL

M R . S P E A K E R  : T h c question is :

“ That the B ill as amended, bepassed.”  

Th« motion was adopted.

16.45 &?■-

D E P O S IT  IN S U R A N C E  C O R P O R A 
T IO N  (A M E N D M E N T  A N D  M IS 
C E L L A N E O U S  P R O V IS IO N S ) B IL L .

T H E  F IN A N C E  M IN IS T E R  (SH R I 
H .M .P A T E L ) : I beg to move :

"T h a t the B ill to provide for the ac
quisition and transfer o f the undertaking 
o f the Credit Guarantee Corporation of 
India Limited in order to serve better thc 
need for providing credit guarantee to 
commercial banks, and further to amend 
the Deposit Insurance Corporation A ct,
1961 and the Reserve Bank o f India A ct, 
*934 and f*>r matters connected therewith 
or incidental thereto, be taken into 
o u ‘ deration” .

Sir, this B ill seeks to provide for the ac- 
quisition by the transfer to the Deposit 
Insurance Corporation o f llie undertaking 
of the Credit Guarantee Corporation ol 
India Ltd. in order to serve better the ncea 
for providing credit guarantee to commer
cial banks.

T h e Deposit Insurance C o r p o r a t io n  
deals with ensuring the safety o f bank de
posits. I t  was established on 1st January,
1962 by an A ct o f Parliament, with the 
object o f  giving a measure o f protect ion 
to depositors, particularly sm all deposi- 
tors, from the risk o f loss of 
their deposits in the event o f a 
bank’s inability to meet its liabilities. 
When the Corporation was set up, a  msyor 
part o f banking in India was in the pri
vate sector. The State Bank G r o u p  was 
also brought within the purview ol tne 
Corporation so that its membership and 
consequential support, by w ay o f in
surance prem ia, o f the Deposit Insurance 
Corporation w ould ensure the stability 
o f the private sector o f the banking system. 
Insured banks are required to p ay to the 
Corporation premium at the existing rate 
o f  4 paise per annum for every hundred 
rupees o f their assessable deposits. Th^. 
present 1 imit o f insurance cover is Rs.ao,ooo 
to a depositor in respect o f a ll deposits held 
by him in  an insured bank.
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T h e Credit Guarantee Corporation o f 
India Ltd. was set up in January, 1971 
under the Companies A ct, 1936 to transact 
the business o f g uaranteeing and indemni
fying o f loans and advance* granted by the 
commercial banks, cooperative banks and 
other financial institutions. O ne o f the 
objectives o f  nationalization o f the 14 
major private commercial banks was that 
bank credit should be available to the 
weaker sections o f  the society, e.g. sm all 
farmers, sm all industrialists, self-employed 
persons and sm all transport owners and 
workers, in a  much greater degree than 
hitherto. W hile the scheme operated by 
the Gredit Guarantee Corporation o f India 
is optional, a bank wishing to join  this 
scheme is required to bring its entire 
lending to the specific sectors within the 
scheme. A 11 commercial banks have joined 
the scheme in view o f its advantages.
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As the objectives o f the two corporations 
are cognate, in that both seek to protect 
banks and depositor and since the resources 
o f the Deposit Iasuranoe Corporation are 
relatively larger as compared to the risk 
carried by it, while _ those o f the Credit 
Guarantee Corporation o f India Ltd. 
are relatively smaller, it is considered 
advantageous to transfer the undertaking 
of the Credit Guarantee Corporation o f 
India Ltd. to the Deposit Insurance C or
poration which w ill be renamed as the D e
posit Insurance and Credit Guarantee 
Corporation.

A t this stage, while commending the Bill 
for consideration, I shall confine myself to 
the relatively more important provisions. 
For the take over o f the undertaking o f the 
Credit Guarantee Corporation o f India 
Ltd., by thtr Deposit Insurance Corpora
tion, it is proposed to provide for the 
payment by the Corporation to the C .G .C .I 
by w ay o f compensation, an amount of 
Rs. 2 crores (which is equal to the total 
paid up capital o f the company1). The 
Deposit Insurance Corporation will take 
over all the assets, liabilities and business 
o f the company. Provision has also 
been made for the winding up o f the 
C .G .C .I. by  the Central Government in 
course o f time. The Deposit Insurance 
Corporation w ill carry the business o f 
guaranteeing and indemnifying loans and 
advances granted by the credit institutions 
on payment o f prescribed fees. The 
Credit G uarantee' Scheme for small scale 
industries which is administered by the 
Reserve Bank o f  India on behalf o f the 
Central Government, w ill continue to be 
so administered. However, an enabling 
provision has been included in the BiU 
that the enlarged Corporation may act 
as the agent for the C en tral Government

stage. T h e  authorised capital o f  tbs 
Deposit Insurance Corporation is pw^ 
posed to be increased from Rs. 5 crores 
to Rs. 15 crores in  view  o f the additional 
business which the Corporation would 
have to undertake after the transfer o f 
the undertaking o f  the Credit Guarantee 
Corporation o f  India. T h e Bill also 
includes certain amendments to the 
Deposit Insurance Corporation A ct which 
are considered necessary in the light o f  
the experience gained in the administra
tion o f the A ct.

W ithout taking more time, I commend 
it to the House and I move.

M R . S P E A K E R  : The question is :

“  That the Bill to provide for the 
acquisition and<transfer o f the undertaking 
o f the Credit Guarantee Corporation o f 
India Limited in order to serve better 
the need for providing credit guarantee 
to commercial banks, and further to 
amend the Deposit Insurance Corporation 
Act, 1961, and the Reserve Bank o f India 
Act, 1934, and (or matters connected 
therewith or incidental thereto, be taken 
into consideration."

The motion was adopted.

M R . S P E A K E R  : Now, we take up 
clause by clause consideration.

There are no amendments.

So, the question is :

"T ha t clauses a to 9 stand part o f the 
Bill.*

The motion was adopted. 

Cfauses 2 to 9 wen added to the BiU.

M R . SP E A K E R  : Now, the question is:

“ T h at clause 1, .the Enacting Formula 
and the title stand part o f the BiU."

The motion was adopted.

Clause 1, the Enacting Formula and the tide 
were added to the Bill.

SH R I H .M . P A T E L  : I move :

“ That the Bill be passed.”



MR. SPEAKER : The question Is i

“ T h a t the Bill be passed."

The motion was adopted.

SH R I B. S H A N K A R A N A N D  
(Chikkodi) : It should be “ T he Bill, as 
amended . ..**

M R . S P E A K E R  : No, no, there are no 
amendments to the Bill.

SH R I C .M . ST E PH E N  (Idukki) : 
Now, M r. Patel is satisfied that we arc very 
co-operative.
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M R . S P E A K E R  : Yes, you are very co
operative.
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SH R I K .M . P A T E L  : I thank you.

M R . S P E A K E R  : Now, we have finished 
the d ay’s business and for the first time we 
are adjourning much earlier than the 
scheduled time. Now, the House stands 
adjourned till 11 a.m. on and M ay.

16. 5*  hr*.

The Lok Sahha then adjourned till Eleven 
of the Clock on Tuesday, May a, 1978fVai sakha 
1 a, 1900 (Saka).
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